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4^2*^ -t-yî leX -fO-C' ^̂’̂■fjXx

OL̂  Lo-tti o x  r‘«=>'*-̂C-tĴ
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

A L L A H A B A D  |

***** »
J

C I R C U I T  B E N C H  L U C K M O W  

T A .N O * _ _  ( ! ?  4 I  , ! i 9 8 2 _ .  i

VERSUS

DATE OP DECISION 

PETITIONER

Advocate for theij rn  ̂ ^
Petitioner (s) K m -i-KK ‘

RESPONDENT

Advocate for the 
Respondent (s) 1 '̂ i) Ĉ Oê iv CJ)

COimil : '

The Hon'ble I-lr̂  3) /\~̂ &w-\ikP_______IZiid.' '

The Hon'ble Mr. M i '  |i

1. Whether Reporters of local papers may be allowed 
to see the Judgement ?

ii

2« To be referred to the Reporter or, not ?
!l

% 3« I'iJhether their Lordships wish to see the fair
copy of the Judgenent ?

I

4» Whether to be circulated to other Benches ?

******
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD

CIRCUIT BENCH, LUCKNOW

T.A . No. 656/87

(Writ Petition No.384 of 1980)

Nankoo Singh & others .Applicants.

versus

Union of India & others ...Respondents.

Hon. Mr. D.K.Agrawalv JUDL. MEMBER,

Hon. MR. K. Obayya, Adm. Member.

(K. .:Qbayy.a^AK̂ .MSMBUR)

Writ Petition No. 384 of 1980 filed in the High i 
Court of Judicature at Allahabad, Lucknow Bench, Lucknow 

has been received in this Tribunal on transfer urfl er 

section 29 of the Administrative Tribunals Act, 1985 

for disposal and numbered as T .A .656/87(T), as indicated 

above.The petitioners, numbering 4 are employed in the 

Census Department and their prayer is that the final 

Seniority List circulated by Deputy Director of Census 

Operation, U .P . by letter d&ted 2 4 .9 .7 9 .(Annexure 7) be 

quashed and a revised seniority list be prepared assigning 

proper seniority to the petitioners,

2. The petitioners were appointed as Computers in the

Census Department during the year 1970. There were five 

Census cells^each under the Administrative Control of ^ 

Deputy Director, Census Operation. These cells were locate 

at Lucknow# Meerut, Varanasi, Kanpur and Gorakhpxi; According 

to the petitioners, there was a seniority list of Computers

r
yr
V'
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separately for each cell. Subsequently, the censxE cells 

f4lnctioni.ng at Varanasi, Gorakhpur and Meerut were closed 

and staff working in these units ‘Was transferred t o 

Lucinow and Kanpur. After the merger of these cells, 

a ccanbined seniority list was prepared in 1975 arfl the 

petitioners allege that this was not notified.Thefinal 

seniority list was, however, circulated by letter dated 

S 24.9.1979 of the Director, Census Operations, U .P .,

Lucknow indicating the seniority position of the Computers 

as on 1 .10.1978. Aggrieved by this, the petitioners 

submitted representations to tine authorities, which was 

rejected.

3. In the counter affidavit filed by the respondents,

it  is denied that there was a separate list for each 

cell. According to them, it was.only a gradation list 

for facility of reference in establishment work and such 

list was not notified. However, they agreed that the 

combined seniority list indicating tentative seniority 

position of. Computers, as o A ilil .1975 was drawn up and 

circulated among the staff members and objections w ere

> '
also invited. The objections received were considered 

and settled. The petitioners have not made any representa­

tion against this list. The final list could not be 

notified at that time as one qf the Co;jiputers, namely 

Shri R.K,Verma filed Writ Petition in the High Court at 

Allahabad and obtains d Stay, The Writ Petition was finally 

dismissed in the year 1982,Thereafter, the seniority- list 

as on 1.10,1978 was notified and this list is the same«>*1R£ 

tentative list circulated on 1.1 .1975, The responients 

further contend that the integrated seniority list was 

prepared following principles laid down by the Deputy

Vs
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Registrar General (Census) in his letter dated February 

10,1975 (Annexure 4 ) .

4, We have heard the learned counsel for the'

parties and also seen the record, The learned counsel 

■ for the applicant assailed the seniority list on the 

ground that no uniform criteria has bean followsd in 

drav7ing up the seniority list, and that date of appointraetjt 

has been followed as the criteria in fixing the seniority 

of candidates from 1 to 34 and 66 onwards. In betiveen 

candidates selected on the basis of merit list A .B .C , 

figure. We have c ailed for the relevant record and 

verified hov; this merit list was prepared, Trom the record 

it is seen that the inteirviews were held in the month . ^
t ■ I

of September, 1970 and based on their qualifications I

and. performance at the interview the candidates were 

graded as ABC.There appears to be nothing wrong in such.

. gradation. Since the number of vacancies was more, to 

■absorb all the candidates in the merit list/ it is not 

known why this merit position was riot indicated ile
V I

issuing the appointment orders^ ‘̂ n  as much aŝ  the merit 

do&s not reflect appointment orders issued.

Further, i f  there was ■ gradation list prepared for each 

cell, why that gradation list was disturbed while drawing 

up a combined seniority list of different units, after 

their merger into two serviving units Lucknow and

Kanpur. The principle laid down indicates that the criteria 

to be followed in the matter of interse seniority of 

Computers is (1) the date on whicJi they were appointe<V 

promoted to the grade and (2) in respect of such officials 

who had'been appointed/promoted as a result of selection 

by a Board frcxn lower grade or as a result of direct 

recruitment from Employment Exchange the interse position

/

\
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vjill be indicated by selection board or Recruitment 

Board. The record shows no such interse position was 

indicated by any Board.

5, Having-regard to the facts and circumstances of 

the case, we are of the view that the final Seniority 

List of Cortiputers circulated as on 2 4 ,9 .1 9 7 9 (Annexure-7 

does not follov? the uniform criteria and also the 

rationale for following different, criteria has also not 

been explained in as much as the merit list A,B and C 

was only for the purpose of selection for appointment 

to the post which fact is confirmed by tte fact that

in issuing the appointment letters this list was not 

followed. We consider that in.the interest of Justice

this list cannot be sustained and as such it  iŝ  qua'’h ^
!

6, In the counter ( para 13) the respondents ha’

mentioned that the petitioners have not exhausted

able channels for redressal of their grievance by a )\

representation. Wa direct that interse seniority of^ |

\
computers be drawn in consultation with the Registrar 

General of-India (Respondent Mo.2) taking into consid-<' 

eration the representation of the- petitioners which 

were rejected earlier in reference No, AS/li- 1/78/ 

DG3_UP/A-3001 dated 24.9.1979 and also AnneKure-5 in 

conformity with the seniority rules, by a ppeaking orde 

meeting the points raised in the representation

of the petitioner.
/

7, - The T .A ,/W rit Petition is disposed of as above.

No order as to costs.

( D . K ,  AGRAWAL) 
J u D L , MSMBiJR

srUlsJ
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In the Hon’ ble High Court of Judicature at Allahabad, 
Qbucknow Bench) ,i*ueknow

’“irit Petition No 1980

Nankoo Singh and others

* versus

Union of India and’others.

Petitioners

Opp-partics

iinnex. page 
no.

1-10

11-12

' i i-"
* /* 
I J ,

SL. Description of p£5>er 
no.

* ^

1. itfit Petition

2o Affidavit in st^portof thepetition

3o Appoirtment letterof petitioners
nos.' 2 and 4 1 • *

4. ATjpointment letter of petitioner no.3 2 - •

5. Letter dated 24.10.19?6 circulating the
seniority list 3 ' '

6o Letter dated 10o2.1975 4 ~ •

7* Representation by petitioner no.2 5 - ■

8o Order dated 24.9.1979 rejecting the 
rf^reser^tation 6 - •

9 . Letter dated 24.9.1979 vAth seniority
list 7 "

10.Letter dated 4.10.1979 issuing orders
for com inflation 8 ' ' .7 ' -•

(B.G.^ksena)
Advocate
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In the Hon’ ble High Court of Judicature at Allahabad, 

(Lucknow Bench),Lucknow

Petition under i^ticle 226 of the Constitution 
of India

Writ Petition No of 1980

l e  Naakoo Singh, aged about 31 years, son of Sri 

Sheo Shanker Singh, care of Tika Raia, MaSton, i)arshanganj 

Aliganj, Lucknow

2o Anadi Asthana, agd about 30 yearsv* sonof Sri 

RoCoAsthana, Ram Maaiir Lane, Husainganj, Lucknow,
'/A '/ X

3« Sri Ram Duba, aged about 29 years, son of Sri
I •2l'i

jvi '̂XThakur Prasad Dube, resident of 533/49, Mahabir Ji Ka

Lucknow

4o Raman Lai, aged about 33 years, son of Sri Raja 

Ram, resident of 68/232, Chhitapur Pajam,Lucknow

Petitioners

versus

J 1 « The Union of India through the Secretary, Ministry d  

Bjme Affairs, government of India, New Delhi
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^o The Registrar General, India, 2/A, Man Singh Road,

New Delhi

/

3«, The_5irectop of Census Operations, U J '.^ ^  Park 

Road, Lucknow 

4*^irza Khurram 

5* Vimlesh Kuinar Srivasfcava 

5e Kataal DeoPandey 

7o Anil Saxem 

8« Balbir Singh

Kant AstMna 

Sisain

llw^^ainal Kuiaar Banerjee 

12* Abdul Rafiq 

13* Nirmal Singh 

I4^ .^t , Ranjana Ghadha 

15, Dinesh Narain Sazena 

16o Satya Narain AgarW- 

17, Vijai Kumr T©v.ori '

18o Ddit Gq)al Jhingran 

19c\/^hir Ghandra 

20*l^ika Ram Deorari 

21„ Ram Lakhan Yadav 

22, Vinod Kumar Agariial 

23cp^esh Chandra Shukla 

24\ Ram Dubey.

^ 4,/S^ya IJarain 

^jT\/3i^Qn CiKindra Joshi 

'^•Brajesh Kumar Srivastava 

j 6 Kumar Pathak

Ajai Amsthi

I
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Dcivendra Isac Lyall

^hk^ishm  Gopal Awasfchi
/ ■

Satish Chandra (hsptei/

"SS^Raghuraj Singh

Chandra V erma 

^  Jai Jai Jatava

All vrorking as Coaputors, ^  «M&ug

(§keY4-ki^^ 0 ;P Pa.^tl'R»<Si

Opp-parties

This humble petition on beiialf of the petitioners 

above-named most re^ectfully showeth:-

lo That the petitioners were initially appointed 

as Coii5)utors in the office of the Deputy Director,. 

Census Operations Incharge Coding and Punching Cells, 

Gorakipur, Kaipur and Varanasi* Petitioners 2 and 4 

' ' k \ ‘ , ' wgpe appointed by means of office order nOoA-16786/

;̂ t,, SQD-lP/69-68 dated 28.12.1970 uMlepatitioner no.3

- f, - was appointed by means of office order noo540/SC0-T]P/

69-68 dated 15«1.1971, True copies of the aforesaid 

office orders are being ann^ed as Annexures nos,. !  and 

2__to this petition.

2 . Tiiat the petitioners dates of joining the post of

Coiî utor is as indicated hereinbelow along th3

Coding and Punching Cell where they had joined:-

K̂ ame of the petitioner Dateof^ame of Coding and Punching
^  joining cell where joined— 

lo Nankoo Singh 23oll.B70 Varanasi
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Name of th© 
petitioner

2o Anadi Asthana 

3o Sri Ham Duba 

4o Raman Lai

Date of joining

16.11.1970 

, 19 ell. 1970

20.11.1970

Name of Coding 
and punching cell 
where

Kai5)iir

Gorakhpur

Kanpur

' V '• ■

' I  ' ^

3o That there were five Coding and Punching Cells 

located at Kanpur, Goraklpur, V^anasi, Meerut and 

Lucknow* Prior to the issuance of letter dated 

10*2.1975 reference to T^ich will be mde hereinafter* 

Each of the five Coding and Punching Cells was treated 

as a separate seniority unit and seniority lists 

of each of the said five Coding and Punching cells 

were notified in March 1973 and May 1973o The said 

seniority lists were drawn t5> on the basis of the 

re!?)ectiV0 dates of joingng of each of the con?)utors 

whose names were indicated therein*

4o That a provisional seniority list of employees 

serving in the various grades/posts in the.

&irec^r of Census Operations, U«Po,

as on Iol0ol978 was circulated by means of letter 

AB-H^i/^A)CO-IP/^CCtrdated E 4^&^79 . A true 

copy of the said circular letter is being annexed 

as Annflxure_no^3 to this petition. The provisional 

seniority list annexed thereto is not being onnexed . 

The final seniority list which is wholly identical 

with ths provisional seniority list is being enclosed 

hereafteTo

5o Tifit prior to the issuance of the letter dated 

10.2.1975 the fivelte Coding and Punching Cells
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were treated as separate seniority units and 

separate seniority lifefet̂ êr® prepared for each of the 

Coding and Punching iells wereas a separate seniority 

list wasdraMi up for Headquarters office* By the 

\ time the said letter dated 10*2«1975 vyas issued

out of the five Coding and Punching Cells only two 

remained extant viz*, those at Lucknow and Karpur,

The staff initiedly recruited for the other three 

Coding and Punching Cells located! at Varanasi,

Meerut and Gorakfpur were transferred to the Coding 

and Punching Cells which were functioning at Lucknow

V and Kaipur* The petitioners were similarly

transferred.

6« Ti}&t it appears that a decision was taken to 

combine the seniority of staff vjorking at Headquarters 

office and those working at Coding and Punching Cells 

at Kai5)ur and Lucknow and a cooibin^ seniority list of 

each grade/post was required to be drawn i?) for which 

certain general principles had been decided t^on and 

were contain^ in letter bearing no. A-79l/SD0-I!P 

dated S)o2«1975 issued from the office of the Director, 

Census Operations, UeP, under the signature of the 

then D^uty Director ,. Census Operations, A 

combined tentative seniority list was also circulated 

along with the said letter . The said tentative 

list was however, not finalised. A true copy of the 

ycKi' said letter dated 10o2ol975 is being annexed as

Annexure no,>4 to this petition.

7o That against the provisional seniority list circu­
lated by letter datcw 24.10.1978 the petitioners
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individually preferred representations against tiie 

same « With a vie^ to bring on record the facts 

stated and the pleas raised by the petitioners in t 

saidrepresentations a true copy of one of such 

representations preferred by petitioner no.2  is 

being annexed as Aî irtxure no. <>5 to this petition.

- ‘' % N

8* That the representations preferred by the 

petitioners were rejected by means of office memo, 

no,AE/ll-l/78/DG0-lP/A-3001 dated 24,9.1979. 

Therejeotion of the representation ms communicate 

to each of the petitioners separately. In the 

last number of the file indicated above there is a 

change but the contents of the office memo, 

communicated to the petitioners is wholly identica, 

A true copy of one of such menos. relating to 

petitioner no.3 is being annexed as ArpiAxure no«6 

to this petition.

9o That by means of memo. no. AB-U-1/76/D00-IP

/A-3017 dated E4.9.1979 a final seniority list

of the grade of computors as on 1.10.1978 ms

circulated. Cop^ of the said letter along with

the seniority list as enclosed thereto is being

annexed as Annazure no» _7 to this petition. A

perusal of the final seniority list ¥ould show ths

the names of persons from serial 1  to 34 have beei

indicated in the order of date of appointment in t

grad© as given in column 6 thereof. It is stated

tlmt the said date of S|)pointment is the same as
/

ths date of joining by the said persons onthe post 

of Cojiputor. Against the petitioners names also



y

in column 6 their dates of joining as coii?)utors have 

been indicated o A perusal of the said seniority list i 

would further show that the seniority to persons from 

25 to 65 has been assigned on the basis of their 

position in the alleged merit list said to inve been 

drawn up on 8oil, 1970* Further the seniority of 

persons from 66 to 1 1 1  has been assigned on the basis 

of the date cf joining which is the same as the date 

of appointment in the grade.

-7-

-V

10 • That inthe said final seniority list persons from 

serials 1 to 22 and 35 to 40 belong to the Head­

quarters office while others belong to the Coding and 

Punching CellSo

Ho That a perusal of the final seniority list 

would show that e^en the order indicate^ in the 

appointment letters filed as anne^ures 1  and 2 

has not been adhered to while indicating the 

position in the merit list of the persons whose 

names are in the said office orders, annexures 1  

and 2o

12 . That onthe basis cf the inter se seniority assign­

ed in the final seniority list circulated by means 

of letter dated 24*9.1979 orders for confirination havf 

also been issued and they are contained in the

order bearing no.^/308-7l/D00-IP/A-3050 dated 

^.10.1979 and have been issued from the office 

of opposite-party no.3. A copy of the said order 

dated 4.10.1979 is being annexed as Annexure no,,B
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to this petition.
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I . ag^ieved by the assigniaent of seniority
\ *  ̂ ’*V\

in’frhe final seniority list as also in the confirmation 

1  Vx"' - y & ie r  and having no other equally effective and

>>^-Tu."^''^e8dy alternative remedy the petitioners seek to 

prefer this petition and set forth the follov/ing , 

amongst others,
w

j  (a) Because the combined seniority list of staff which

was hitherto treated as a separate seniority unit 

has not been drawn iro on one sin^e uniform criteria 

applicable to each of the persons whose names are 

given in the seniority list.

^  (b) Because inasmuch as in respect of considerable

number of persons in the combined seniority list 

assignment of seniority has been on the basis of their 

j  date of joining/ date of appointment inthe grade, the

assignment of seniority to a few in the said combined 

Seniority list on the basis of merit position is 

wholly unv^ranted and offends the provisions of 

Articles 14 and 16 of the Constitution of India and 

amounts to denial of equal opportunity in the matter 

of conditions of serviceo

(c) Because the uniform principle of date of joining 

if as the sole criteriai for assignment of seniority

should have been adopted e^ecially if it vas that 

r^^^G Tit  test had not been conducted in reject of
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innumerable persons who have been assigned seniority 

in the coiabined list.

A

(d) Because without prejudice to the above pleas 

even the so-called merit position indicated in the 

combined seniority list is highly suspect and 

deserves to be ignored.

Wherefore, itisre^ectfully prayed that this 

Bbn’ ble Oourt be pleased:

J

r

(3 to issue a writ of certiorari or a vffit,order or 

direction in the nature of certicrari to quash the 

final seniority list circulated by letter dated 

24o9ol979 contained in annexure no» 7 and the 

office memo« dated 24,9 *1979 (annexure no,6) 

rejecting the petitioners representations against 

the same«

(ii) to issue a leit of mandaiaus or a x^it, order or 

direction in the nature of mandamus comjnanding 

q) posit e-parties nos, 1  to 3 to issue a fresh 

seniority list of computors in the light of the 

judgment and observations of this Hon^ble Court.

( iii) to issue a writ of mandamus or a isrit, order 

direction in the nature of mandamus commanding 

cpposite-parties nos, l to 3 to suitably modify th 

order for confirmation dated 4 ,ID* 1979 and re-assii 

the place in thesaid list in accordance with the 

revised seniority list.



/■
\

i

A I*"' !h

1

- 10-

( i^) toissue such other %Tit, direction or order, 

including anorder as to costs wMcii in the circums­

tances of tiie case this Hon*bis Cburt may deem just 

and proper*

*-I -

(BoC«Saksena) 
-Advocate 

Oounsel for petitioners

Dated Lucknow

28.1.1980

t

J)
-i
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In the H6n*ble High Court of Judicature at Allahabacl, 

(Lucknow Bencii),Lucknow ,

Affidavit

jSH
in 'J, >

t

-Petition jllnder Article 226 of t'iie Constitujtion
' - / • / '  of India .-.fv

\tit Petition No, of 1980

Nankoo Singh and others 

versus

Union of India and others

—Betitioners

—Opp-parti es

r

I, Anadi Asthana, aged about 30 years, son of 

Sri R.CeAsthanayA^am Mandir Lane, Husainganj, Lucknow, 

do hereby soletanly take cath and affiriaas under:-

(D,
1 . That I am the petitioner no.2  in the above-noted 

vrit petition and I am fully acquainted xvith the 

facts of the case*

2. That the contents of paras 1 to 12 of the 

accompanying petition are true to my om kno^vledge.

3. That annexures 1  to 6 have been coa|>ared and 

are certified to be true cc^ieso

Dated Lucknow
28.1.1980

|fIpvNa.

Deponent
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I , the deponent naiied abo?e, do har^y verify 

timt eonf^ents of paras 1 to 3 of this affidavit 

are true to my own knowledge, part of it is 

false and nothing material has been conoealed; 

so lisjip me God.

Dated Lucknow Deponent

28.1.1980

I identify*the’dj^pnent'wip has signed in 

my presence. '

'(Clerk to Sci B.G.Saksena)
Advoc"̂ ,te

Soleamly affirmed before me on (. 

at^ i^a .m /a^ by

the deponent who is identified by Sri R —A ,

Glerk to Sri -c _

Mvocate, High Court, Allahabad, I toe  satisfied 

myself by examining the deponent tifit he understands 

the contents of the affidavit which has been read 

out and explained by me.

cy-f .-e 'A
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In the Hon®bIe Higli (Jourt of Judicature at ^llsbatJad*

laclaiow Bench : laclmowê

frit f^titicaa loa of 1980

faBkoo Siiagb and otherBo®«^eo®o0.0.0®«i»*̂ «ô Pi8titiiaaQrBo 

. TarsuB

Union of India and other8ooo.«^o«e,»co.opposite-ffertieso

innaxure Hoo t

flo^9VDilK{CJ3)AAl Dated 14.1.1971.

yo. A-16786/San.UP/69-6B

V Groverniuant of India
Ministry of Hohb Affairs

Office of the Director of Census Operations# Uttar 
Pradesh, 65, lidhaa Sabha mrg.

Dated lucknow D9C® 1970«^

a
S  G > 0€*

-y k, ; ''SvS ttCfice Qrdar

A  l*f
following oanoidate-B are appmnted as 

Comput ore in the central aoala of &ot50-5-360=8-240-®- 

8-2BO-l0“200 (toother with dearness and other 

J allowances at the rates adrrjissible m d  sabject to the

Conditions laid down in rules and orders govsrning 

the grant of such allowances in fcffce from time to 

tin©) purely on t&mporary basis with effect from the 

dates shown below against their names untill further 

orders in the office of the Daputy Director of Census 

Operations, I/C Coding and flinching Cell, Kanpuro
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So fama of' i fte" b anH id at as"
I.a£ ______________

"toe 'of' j oiniiig

Ic Shri ijai Awasthi Wove 20.

2o Shri Tijay Pratap sim ^  love 20,

3o. Shri Bafflan lal Nov® 20.

4«̂  Siri Krishna G-opal iwasthi Fov® 21,

5 6 Shri PreiB Kumar Pâ <hak Bfov<» 21,

6o Shri Rudra Harain Misra lov*. 24.

7o Shri Brijesh Eiifflar srivasta- fovc

8<> Shri Hari Ŝ ablsar Bstndey fcvo 24,

9e Shri Efevendra Is sac Lye 11 Wov® 23,

lOoShri Surya farain ¥ovô  36,

lle^ri Jeawan Ghandra Jo ^ i  Fov*

1970 (poHO 

1970 (PoWo) 

1970 (Polo) 

1970 (PolO 

1970 (pcHo) 

1970 (FoHo ) 

1970 (FaHa) 

1970 (P«»Io j 

1970 (Pô Hc) 

1970 (Pel..) 

1970 (PeNo)

Othar tarais and conditions of thair sarvica will 

ba s 076mad by the rules and ordars in force frons tine 

to timeô

SdA ( p® MeS inha)
Director**

Iii^M78^(D/a?O-ITP/69-66 of dateo

Copy forwarded f2>r inforiuation and necessary

action to the:-

lo Dsputy Director of Census Oparations. I/O 
Coding and Punching Gall, Kanpur with raiorence 
to his latter JSoc 337/DEK(CKr)/C/70, dated pac«2j 
1970 with one spare s copy for Treasury Officero

2o Accountant of this officeo

3<̂  Official concernado.

4o- ^ a f f  retura file*

5o Ifersmal file®

SdA II legible 
(M(iiido po Khan)
09puty DirQĈ or<>

m i  aoFr
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/  In the Hem* bl8 High Court of Judicature at

Lucknow Banoh : lucknowo

frit l^titiott Hoc of 1980

fankoo Singh ana oth3 rsoae«»ooecooo*o*«oeffetitioner8o

Tarsus

Union of India a«d othersoe^oo^.cot^Opposita-Partiaso

^nnexure Koq 2

A Hoo 4-540/SS0-UP/69-66
>

Grovarmaant of India 
^nistry of Hasa 4 ffairs

Offica of tha Director of Census C^sratioiB, U«po

85, fidhan Sab^a Ha^S®

Dated; Luc know Janoi5, 1971©

Offica Order

Tha followirE candidates are appointed as

CoQJputors in the central scale of ^<?i50-5®160®8-^0-

jB-8-280-10-300 (together with dearness and other

'v  allowances at tha rates admissible and subject to the

V \ conditions laid down in rules aai orders govarning the

' A  ■' c\ \ I
i\t j v'* ‘ i' grant of such allowances in force from tima to time)

purely on temporary basis with effect from the dates 

diown below against their names until further orders 

in the office of the Deputy Director of Census Opera- 

tioas, I/O Coding and Punching Gall, G-orakhpuro

r"*’ T'i!iaffla'" da:‘"'Xli6' caiiaidates ' '‘"'bate” ot. joining.

lo Shri Yinod Kumar ^arwal Hoo24, 1970 CF®K«)
Shri Sri Ram Dubayy Wo?ol9, 1970 (pdfe

^  3- 3o Shri Shesh Nath Wovoas, 1970
'AA  4o Shri fehesh Chandra Shukla ?Fovo2l, 1970

W y  5o Shri Hiwas Rai Dac*8, 1970
A‘v  6e Shri Pretn Shanker ftindey D9Col6, 19tO-CF®N*)



J
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<

/  other tsriBs and coxxiitionB of their servicQ will

b3 goverjoed hy tha rulss and orders in fores from tim  

to tiffla®

D®EftSioha
ofo

^  Woo 4-540{i)/SCr0-irP/69-68. of dateo

Copy forwarded, for inforaiaticEi and nacessary 

action, to tha:®

to Da^ty Diraotor of Gensas 0perations. 1/0 Coding aod 

flinching Call, G-orakhpur with rafarancg to his latter 

Noo 465/DlXJC/aKP datad Deco 2B* 1970 with one spars 

copy for tha Treasury officaro 

Zo 4ccaintant of this office*

So Officials ctmcarnade 

4o Staff ratarn file©

5o l^rsonal filso

Sdo Ill^ ib l^
.(M(^do FotoKhan)

T ' D3puty pi rector of Geasus
tions, Uttgr Pradesh«

T a U l C OlT

\4

'  :-r€!0 ^
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In the 3on*ble High Court of Judicature at Allaifibad, 

(Lucknow Bench),Lucknow

Writ Petition No. 

Nankoo Singh and others 

Versus

Union of India and others

of 1980

—^*et it i oners

— Opp-parties

\

'j

Y

Ansisyrsjaofli

^b.AB258B/78/D00-IP

Gbvermnent of India 
Ministry of Ifome ^fairs

Office of the I>irector of Census Operations, U.Po

(Administrative Section )»

6 , Park Road, Lucknow 
Dated October 24, 1978

SirculSE-

Subjest: Provisional seniority lists of efflnloyoes 
serving in the various grades/poslis in the 
Directorate of Census Operations, Uttar 
Pradesho

The provisional seniority lists of officials 

vjorking inthe various grades/posts of TO/STi/^/ 

Gofl|)ut<ar/ Assistant Cofl?>iler in the Directorate of 

Census operations, U.Po as on 1*10.1978 are enclosed. 

The names of officials who have served in grade/ 

post but have not been e^pointed substantively therein 

and promoted to higher grade( s) have bean shown 

in the provisional seniority lists for the respective 

grades* The aforesaid provisional seniority lists have 

been drawn up in accordance with the general principle; 

for determining seniority laid doxm by the Sovt,
I

of India and in consultation with the office of the



/
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Registrar General, India. It is re0.uested that ©ach 

and fifvery.official concerned may verify the correctnet/ 

of the particulars given therein. Incase there is 

any factual discr€pancy( ies) the same may be 

brought to the notice of the undersigned within three 

weeks of the date of issue of this circular. In case 

no such factual discrepancyC ies) is/are pointed out 

during the stipulated perioed’ i.e. by November IS,

1978 the provisional seniority lists shall be 

treated as f inal,

Sd. S.S.S.Jaisv®l 
Deputy Director 

IH ^ d  of Office.

Ho. AE (i)/78/D00-Ii>/ of date

copy toi-

lo 5’he Deputy Director Technical

2« All Assistant Director (Technical) with ten ^are

Y  copies each. It is requested that these

provisional seniority lists may be brought to the

notice of the members of staff working under theai.

3o The Deputy Registrar General, India (Census)

for kind infcrmation.

Sd. Illegible

Deputy Director 
Head of Office
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X  In the Hon’ ble Higli Court of Judicature at Allahabad,

(Lucknow Bench),Lucknow

Writ Petition No. of 1980 

Nankoo Singh and others -Petitioners

versus

Union of India and others -C^p-parties

Annê ^ure no«4

Government of India 
Ministry of Home Affairs 

^  Office of the Director of Census Operations
1 Uttar Pradesh

6 , Parl^ad, Lucknow

J  Dated February 10 , 1975

During the last visit on 20th and Elst January,1975

n& the Deputy Registrar General (Census ) had discussed

the principles for drawing up the combined seniority 

lists relating to the hRadauarters taff, the Coding and 

Punching Cells, Lucknow and Kar®ur, The principles whicJh 

have been laid down by him for the purpose are as 

under;-

'A-- ■'

i ^  positionof all the eii^loyees of the

"-V- ' office of the Director of Census Qperations-

headquarters- Coding and Punching Cells, Lucknow 

and Kanpur as on 1st January 1975 will be taken into 

account and a combined seniority list as on 1.1.1975 

will be drawn 19 based onthe position occupied by each 

employee onthat date.

Eo For reach grade/designationseparate seniority list 

will be drawn.
\V̂

3o In each list of a particular grade, officials



/
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working inthfi headquarters, Coding and Punching 

Cells at Lucknow and Kanpur will find their position . 

The inter se seniority amongst th«a will be fixed taking 

into account

( i) The date on which each of them was appointed/ 

promoted to the grade.

( ii)in respect of suchofficials who iBd b^n  

appointed/promoted as a result of selection

by a Board from the lower grade or as a result of 

direct recruitment through the Eu?)loyment Exchange 

the inter se position will be as indicated by the Selec­

tion Board/Recruitment Board,

(iii) Some of the officials who had earlier 

been w k in g  inthe Coding and Punching Cells/

Regional Tabulation Offices, had resigned

their jobs but were immediately appointed without any 

break to the headquarters office some in 

higher grades, some in the same grades and some in 

tiis lower grades. In respect of the officials who 

had been e^pointed in thesame grade for the pui^ose of

-2-

\ . ŷ ji fixing the inter se seniority, the service put in by

grade in the Coding and Punching

Cell/ Regional Tabulation Office will be taken into 

account; similarly in reject of those officials who 

had been appointed inthe lower grade, the service put 

in by each of them inthe higher grade as well as 

in the same grade inthe Coding and Punching Cell/ 

Regional Tabulation Office ?dll betaken into account 

for fixing the inter se seniority*.
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On the basis of tJie above princioles a combing 

seniority list for the grade of computors has bef»n drawn 

up and is circulated to the staff of the headquarters 

office, Coding and Punching Cells, Lucknow and Kanpur.

It is re0.uested that each and every official concerned 

of the grade may kindly be verify the correctness 

of the particulars given therein and ensure that the 

seniority indicated to him/her is correct. In case 

there is some factual discrepancy or the seniority has 

^ not bean shov.n correctly taking into account the

principles laid down,he/she may kindly submit his 

J  representation in di5>licate by 15.2.1975. The

representations will be considered and thereafter 

final seniority lists will be drawn 15) and published.

Sd. R.N.Trivedi 
Deouty i>irector of Census operations.

s.

r ,  M  

P /

No. A-79l(i)/S00-IP of date

Copy f orvviirded for inform'^tion and necessary 

action to;-

lo Dy« i^irector, State Tabulation Unit, Lucknow

2. Dy. Dire<5tor, CJoP.Cell, Kanpur

3. Deputy Director, CJ>,Cell, Lucknow

4o Deputy Director (P) /Deputy Director (T)

The Dy. Dir^tor concerned may plase hand over 

a copy of the seniority list to the official concerned 

and obtain his signatures for having received a copy.

He may also verify the correctness of the details shown 

in the tentative seniority list and in case there be 

any discrepancy it may be reported to this office.
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It may also be ensured that the names of each official 

of the Cadre has been covered by the list. If any 

official has remained excluded from the list,his 

particulars may be sent to this office at once.

The officials may be asked to send the r^resenta- 

tion, if any, against the place of seniority assigned 

to them in duplicate v/ithin the specified time and 

thesame may be forwarded to this office with comments 

indicating factual position for further action by 

16.2.1975.

5. Gopy also forwarded to the General Secretary of the 

Census Directorate Employees Association.

^ Sd. R.N. Trivadi 

(Deputy Director

i/C/*

J  W k  4 ]

^  ■’ J

T n
0^0



/ In the Hon* bla Court of Judicature at lillgliabad;

Lucknow Bench : Lucknowo

frit tit ion lo«̂ _______^of 1980

lankoo Singh and Oth0rs«*oooo,oo**oooootfoj^titionarso 

X Ter SUB

Union of India and othersoooooe,•oOpposite-ftirtiese

.•^nnexure l̂ oo 5

\ To

The Daputy Director (H^Qre), 
j Census C3perations. Uo=F®,

y lucknpTJft

Sip,

Subject ;«.ReprQS§ntation against Tentative 
Sen i or it y li st o of C om put or s o '

Respectfully I bag to invite your kind attention 

to the letter Wo<»4J-2576/78/EK3 0-U.»Pe/. dated 34th 

, 1 9 7 6  Provisional Seniority list of ’CoEputors'*

t ^in  the Census Directorate, UoPo at Lucknow I brought to
V  V

.‘w o u r  notice sotBs facts about descrepancies in this 

-'^/seniority list according to G-eneral Principles for 

determination of seniority in the Central G-overnnjant 

OfficeSo

I

lo Serial Nos» 13, 25, 3 ,  35 and 3Bth of this list 

were initially appointed as ’ Statistical Assistant^ 

froffl 14ol0‘el971. lol«»1972. lo9cl971, 18o5ol971 and  ̂ ■ 

lolol972 respectively and they all tsndaced their 

resignations from thd post of Gomputor and they all 

are regular and declared Quasi J^rmanant on their intial 

post, ioOo, Statistical Assistant© Then according to



/
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which
QoCJoSe General Rule 6 for the seniority/is as folloTse:- 

’The period of service rendered (© the post from 

which the jerson concerned have resigned has not 

been taken in-to account while provisionally 

deterniindng their tentative seniority in the 

tentative seniority list of the posts to ^?hich 

they now b8long<.**̂

ffllierefore S*Ho« 13. 23. S .  36 and 3B have not any 

lien for confirmation on the post of Gomputoro- They 

claiai: for confirnaation only in the cadre of S©|o ^hich 

^ they now belong

■ ii..

SoHo»32. 33 and 34 are placed senior to the 

official who njsre appointed by HoQr® and posted a  ̂

ffeQrô  and all regional offices, î ho iaii falls under 

the Id fit s *4* , *F  & Tjere selected by the penal

which declared the merit list m  8«»llol970» ifter

*; declaring this merit by the penal of H^qro all appoint-* V
h i

^  Laments made by the I/Co of Regional Offices are placed

junior to all those who selected by the penal if  there i 

/  jg actually any merit ligt^

Itt the merit list ^ho was joined even on 

' it 1o12«>1970 senior to those who joined on l»12el970o

Thea how those who join evan after 16ellol970 i*̂ e« at 

Sô Noo 34 isho joined on iso'll©1970 is treated senior to 

all the merit holderso It is not justified t© place 

theai above in seniority list to those candidates who 

joined even after the declaratim of the merit list®

Serial No© 34 of the aforesaid list and S«̂ Ho®23 

of Hoelt-T̂  1/SC 0-UP, dated 10«2©1975 ars same Ixit in 

this list date of joining is shown as 16«^llel970 while i  

in the list of 1975, the date of joining of the service

1
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th.i s - - ' ’ . ' ̂  -

of/ibffiBS candidate aforesaid is shown as i2ell«1970®

It appears that the data of joining of S»l?o«34 was

corractad accordingly from his ssrvicQ reoctf'ds Iwt

his saniority has not bean corrected® I® the present

circufflgtancas of the matter s®’Sfo»34 raust hava bean

placed at S«»^0e65 balow tha merit k± holders S®Ho«.66

\  vjaQ also salectad of the saraa penal, by which S*^Joa»

32 , 33 , 34 ware salectad by tha DyoDiractor, I/C C«»Pe

CJalls, Taranasi later on approved by D^o, U^Pe Ha

toppad the merit l i ^  prepared by Dapity Director/

I/Co C?K?« Taranasi, but rasuisad on 23o^ll«1970e

1

according to tha rules candidates isho -ware 

^ selected by a penal or Board are always sanior to

othar directly racruited candidateso^

The candidates shown at 33, & 34 of

this list must hava baan shown at 63, 64 k 65 of the 

list as par rule of af ora said o

f f'

V.'.

I was selected aloiE with other cgyadidates for
i .. .

’"the post of computor as x a result of Intarview held in 

,, 4V^Sap<»1970e Faithar written test was held nor the result

of BUGCQssful Candidates was declared as a result of 

their interview®- ghowir^ thair raarSto

I was offered appointment, consequently I joined 

<21 16ollol970 in Coding and fiinching Gall, K^pure^

t h a t  tiiaa  thsra ware five CoPe Galls i.a® 

laclcnow, Kanpur, Maarut, Goralchpur ana Faranasi each 

separata s entity under census directorate, but vital 

section is part of Directorate along w ith  S«T«iro
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^  placad in differant ssctions uadar tha

. Direct or ata and some in vital sections i«a« Fart of the 

Diractorata, while others ^r a  posted in all the five 

Coding and fUnchii:^ Oells without framing any criteria 

or willingness for tha poetlrig even it was not clear a't 

that tima, that vital sactions was a part of the 

directorate and GoFoCells ware under tha Oansus 

diractorata©

tjhen tha seniority list of the Directorate 

^  employees was declared vide letter No® J^2627/SC0-UF/

1008/72 dated 8ol2o?2 then only SoToU*, 7oS« and HoQro 

J staff ware ® includedo Seniority lists of (T<»foQell was

prepared separately ia form of Hegistar and acknowledged 

by tha staff working with each unit that was prepared 

according to G-an® rulaso But when according to the 

order of the fx© DeB«0«((7) Combine seniority of staff 

workii^ in the Directorate either parts of it or under 

this Direct or ate, was prepared on tha ground of Geno 

Principles for fixation of seniority on lolol975o

V ^..Actually principles ware not followed because when

5.1( ■: takes place then only data of joining was criteria

for preparing Inter-se^seniority of each separate

ii

■ V

\ }

/

entity ioeo 0;o.?oGell8 and H»Qto along with SoToU® & ?oSo 

llhen authorities khow very well that prior to lolol975 

each CoPoCellj? was separate entity under tha directorate 

then question doas not arise for preparing a combined a® 

merit list at the time of ccraputors interview â * Hogr© 

in Wovo 1970® It also witness^ by the fixation of 

salary according to revised scale frost lolo72 each (J»F® 

CTell was taken separatei^s for f i x a t i o n * e a l s o  

upt 0 1 * 1 o7 5 o

It was not clear that when Inter-sa-Seniority of
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/  CoPoCalle and H»c?'o igas revised under the directives of

How DoRoG-o(C) than why baseless Merit-list was not 

Hifflinated for preparing inter-se-seniority of C*PeC?ells

& HoQPo cobina by the date of joinir^, which was the 

only criteria for preparati(aa of luter-se-seniority 

according to rules not to be chsnged by any bodyo

A

I was placed at S*S’o® 53 in the seniority list 

through the other candidates placed bet^en s®Hoo34 to 

52 are juniors to me? except the candidates placed at 

SoNoo 37 as I and the candidate placed at f. 37

joined on the same date I6oll«1970 while the others 

joined after 16oll«1970 in different sections of the 

Directorates as per rales of the G-eno Principles ioQe 

length of service# was the basic and any criteria for 

preparation of seniority of Central Govto Smployeaso.

la preparing the seniority list of the [Erectly 

recruited oomputors different principles were adopted 

 ̂ one cadre® Prom 20-34 are shown f roai the date of 

N^-'^oining & 35 to 65 from the ^oBo(Je merit ligt & 66 to

■'■'f W  ■' '
'^.onwards from the date of joinirg, but apcordir^ to 

ules only one basis criteria can be adopted for one 

cadre they taay arrange all candidates who were directly 

recruited by merit, Tfhich prepared at the time of 

intarviewo fhen mar it ligt of all directly recruited 

computor was ncft thare then only data of joining was 

the main criteria by which seniority can be prepared so 

that no one may suffer due ,to this osajor deficiency©

It wouM not be out of place to menticai that sose 

ad-hoc proaiotions ware made for six months on 3Do7ol970, 

who were regularised vide order BFoe AJ-240S/DCJO-IIF/77-67 

dated 30 Sept, 1978, direct recruites were placed junior
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to the officials who isara promoted on gd-hoc basis,
I

although thgy should not have bean dona according to 

rulaso In the altarnativa a separata list of 

seniority should be maintained of direct recruits 

to avoid any discrirsimation but the same has not 

been done in the instant case of seniority list 

declared by the department a Geno i  Principle 6 of 

Art® 2B page 52 of CoSoH® 7ol-I also ensharind the 

ruleo

j

I hope that aftar review of the above menttod 

facts which were according to Geno Principles for 

Fixation of seniority of Central aovernment ^ployees. 

Ym  must oblige rue to giva necessary changes in the 

tentative seniority lists*

Waiting for your favourable end sympathetic 

consideration©

/

Yours faithfuilly,

4 o^shthana 
(#iadi 4 sthana)
CoBipatoPo

Wo



In the Hon’ ble High Court of Judicatur© at Allahabad, 

(Lucknow Bench), Luck now

i^it Petition No. of 1980 

Nankoo ^ingh and others —Petitioners

versus

Unionof India and others --Opp-parties

Annexure no. 6 

AB/U-1/78/DGO-IP/A-3001

^  Governoiont of India
^ Ministry of Home Affairs

Office of the I^irector of Census (derations,

(Administrative Section )

6, Park Road .Lucknow 
Dated Septem^^r 24, 1979

With reference to his representation dated 

9*ll« 1978 regarding provisional seniority list of the 

grade of cofl?)utor, Shri. Shri Ra/a^Dubey, Gioputor is 

hereby informed that the merit list A, B and G 

prepared as a result of selection centrally held at 

the headiiuartprs office of the Directorate by the 

conpetent authority, are valid merit lists,. There is 

therefore, no ^iuestion of re-arranging seniority of 

officials with reference to their date cf joining*

His representation is accordingly rejected.

Sdo Ravindra Gkrota 
Director

shri Shri Ram Du|)ey, 
Gomnutor t ^ u g h  the , 
-iissistant Director, I/G,

T.G<
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Government of India ■
Ministry of Horae Affairs 

Office .of the Dire.ctor of Census Operations,. U^P, 
(ADMINISTRATIVE SECTION)

■ . ' ■ 1
6, Park Eoad,Lucknovx

.  ̂ Dated: Septeraber 2^1979*

Ma'IO RANDOM

3 i

A

4 : '

I

!|- .

J

The Final Seniority List'of the Grade of Gomputor 

as on 1st October, 1978 is circoLated for'information of* 

all concerned,

1.
2,

< m ™ D R A  GUPTA ) 
DIR3CT0R

No. AE/11~1/78/DC0-UP/A_________C.i) of- date

Copy forwarded for information to ;

The Registrar GenerJ-l,India,. 2/A, Mansingh Roc..', 
New Delhi-110011,

Officials concerned. ‘
Personal File of the official concerned. 
U .D .C .(E )/L .D .C .(S .T .U .) /L .D ,G . (Cc 11)

y
Baner.i ee/
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d
!>
d
+0-
CO
d

‘d
CO

f

• O ■Js* • •:
IN- r-' vO

•H
d
•1-3

d  d  
CO fs
^  :d d

T1 o
d "n  S

i3fi K PC5

d

'd

g

f ]

d'

•H
U
C
m

■d
d
CO
d

■Jh
PM

d

ĉ
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A

Sarvshri 

27. Nirmal Singh

28.
29.
30.
31.
32.

3,3-
3̂ +.
35.
36.
37.

9* 
0.

^2.
^3.

^6.
^7.
^8.

^9.
50.

? •
52-.

??'
5^.
55.
56.
57.
58.
59.
60. 
6t. 
62. 
63. 
6if.
65.
66.
67.
68. 
69.
-70.
71.
72.

7h.
75.
76.
77.

Smt. Ran0 ana Chadha' 
Dinesh Narain Saxena 
Satya Narain AgarwaJL 
Vijai Kumar Tewari 
Udit Gopal Jhingran 
Sudhir Oiandra 
Teeka Bam Deorari 
Ram Lakhan Yad-av 
Vinod Kumar Agarwal 
Mahesh C3iandra Shukla 
Shri Rom Dabey 
Anadi Asthana 
Surya Narain 
Jeewan Chandra Joshi' 
Brajesh Kumar Srivastava 
Prem Kumar Fathak 
Aj ai Awasthi 
Devendra Issac Lyal 
Krishna Gopal Awasthi 
Raman Lai
Satish CJhandra Gupta , ,  . 
Raghu Raj Singh 
Subhash Chandra Verma 
Kankoo Singh 
Sri Niwas Rai. 
Mohd.*Zakaria Ansoxl 
Vishuni-Ram (SC)
Raj Kumar
Ram Autar Gupta
Mohosh Chandra Maheshwari
Ramesh Qiandra Baranw;^
Asharfl Lai
Om Prakash Srivastava
Rakcsh Kvimar
Ram Prasad Misra
Ehtishamur Rahman
Y ija i KumrT Sinha
Yugal Kishoro Srivastava
Dha.ni Ram
Dharikshan Prasad (SC) 
Rajendra Kumar Vorma'
Ram Naresh Misra 
Mahendra Kumar F-iarma 
Harish -Chandra Srivast/ava 
Vishwa l^ath Prasad 
Vinod Soloman 
Hohd. Badruddin IChan 
Dharam Prakash Garg 
Vacant 
Vacant

Computer 
. (Rs.330-560) 

~dc-

-do-
-do-

' -do- 
-do- 
-do-
-do-̂

' -do- 
; -do- 

-do- 
■ -do- 

-do*- 
-do- ''

■ -do-

‘ -do-' 
-do- 
-do- 
-do- 
-do- 
-do- 
-do- 
-do- 
-do-

- - .. -do-
-do- ' ’ '

-do-
-dc-
- r l o -  

-dc- 
•dc - 
-d.c- 
-do- 
-do' 
-do-
-U.C-
-do-

-dc- 
-do- 
-do- 
-do - 
-do- 
-d- 
-do-

Note: The cases of officials 
which were considered by the 
Departmental iTomotion Committee . 
but could not be confirmed 
alongv/itli the aforementioned 

'O ff ic ia ls , their inter-se- _ J[^

seniority at 'che time of their 
confirmation,vis” a-vis the above 
confirmed o ffic ia ls , shall be  ̂
determined subsequently._______________.

1'.7.1979

-do-
-do-
-do-
-do-
-do-
-do-
-do- ■
-do-
-do-
-do-

-do-
-do-
-do-
-do- . 
-do- ■' 
-do- , _ 
-do- . 
-do- 
-do- 
-do- 
-do- 

* -dcr ' 
-do- 
-do-

' -Ic- 
-dc- 
-do- 
-dc- 

-

\
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( RA^irm A GUITA ) 
DnHiCTOR OF CErlBUe OF!]RATiaNS 

UTTATL PRAnESH

CcT t d . . .  »3 /“
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2 . '
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5* , 

6..

7 . '

8 . '

9 .

10.

Ho, AE/308- 7Ki)/LCO- UP/A- 30^0(1 date.

Copy forvrarded for information to
!i

The officials  concerned.

The Fiegistrar General,India, 2 /A , Mansingh Eoad,
Kew Delphi-110011 . ' ' ' ■ ■ ,

The Pay &  Accounts Officer (Census) New D elh i.'

All Deputy/Assistant Directors of Census Operations, 
in DrCoO,, TJoP./"'

Accounts Section.

Head Clerks/Assist^nts.

IT .D .C s ./L .D .C s . in Establishment Section.

Perrna,nency F ile .

Personal Files , of officials concerned.

General Secretary, Census Directorate Employees 
Association, U .P .

, .-:3:-

T h . o . k . LAVANIA ) - 
DEPUTY DIT:ECT0H( AH-SJ.)

s' V

I ^
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In ":iî  -on’ bl^ llgh Ooari dT Juclicatore at iillahabad, 

(Luc*;now Ik:nc!i) ,Iao':no«>?

'>i

fionlice.tio£or a-̂»-

\1S5
v.-..Annliuati:)n a'̂ . (w) of 1C80

’.rit ? eticlop. nOc^L^oS 1980

"anko/̂  Qinc-i and otir.^s --?e|5iti:n'̂ ^̂ *s-
dT) pi i audits

v-rsus

The Union of India and — vTji-'oar:; _<■£

This annlication on be'nlf r£ the aoolica^ts 

a'jo/?-nai:d nost reE^-’-trully 3'io..pth:~

Th'it due to ina^vqi'tanGQ -r̂ .oncst tii<̂  on'oositr- 

oartir^s at serial no.<.l t'lp of ora 7,^3, 

i>ubey has b '̂sn Thesajd Sri ?.a,'n Dubey is

ofsti^ion^’r no.3 i^ th^ o^ti^'ion, ar"̂ . ^h'^rr'’ :^:« '.Is 

s’lDuId not ha'p b=''̂ n -ho’.vn ir t.V  array o-" the 

oooosit̂ s-riarti.-ss.

it is resn octf Lilly T̂-.-.yad that this 
-:i0n Dig v̂ ourt be olAa3«d to allo.j the nan® of ooDosit^- 
0 ,rt^ n:.^-l to be dpl:tQd and sprial nos. of oooositi- 
oarties nos. 25 to 25 bp rq-nLLiber©i as 24 to J1-,

i>a’:cu Iiie::no:.’ (iJ.i.Cakirna)
JidvOG. t 3

u C O .  1930 "  Joanspj- for thp ’̂ s>til:i'':''T'̂ ra

X
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In the Hon’ blp High Court of Judicature at AllahabaS, 

(Luoknovi EDnch),Lucknow

^plication for aaiprdment

G.^Application no, (w) of 1980

"Jrit Petition no. of 1980

!!ankoo Sin^h and others efritioncr fl­
ap pi ioants

versus

The Union of M i a  and cfchBrs *-%p-partles

This application on belgalf of the applicants 

abovfi-naapd most respectfully sh0T7Qthj-»

That due to inadvortanoo amongst tho opposit©-

parties at s©rial no. 24 th© mmo a? one & i  Ram

Dubey has been typed* Thesaid ^ i  Ram Babey is

peti^ioniRr no* 3 in tho pptition^ and thereof or© his

namo should not have be$n sho’̂  in th$ array of tho

opposite-parties,

whf=rcfore, it is resDcctfully prayed that this 
Hon'ble oourt bo nleasf̂ d tp alloi7 cIiq name of opposite- 
Tjî rt̂  no.24 to be deleted and scirial nos* of opposite- 
parties nos, 25 to 25 be re-nUiibered as 24 to 34.

Dated Lockn033 (B .C « ^ s 3na)
Advoô  to

5 .3 .19^  Q>unsel for the petitioners



/

k

■a

A

IN THB HON’BLE HIGH COtBT OF JUDICATURE AT ALLAHABAD, 
( LUCKNOW BENCH)! LUCKNOW

VJRIT PETITION NO. ,

/

Nankoo Singh aad others

Versus

Union of India and others

OF 1980

Petitioners

Opp. Parties

Sl«
No.

INDEX

Description of Paper. Annex*
No.

1* Writ Petition

2* Affidavit in support of the 
petition^

3o Appointment letter of petitioners
Nos. 2 and 4, 1

4« Appointmert letter of petitioner
Noe3<> 2ft

5o Letter dated 24 .10»1978 circulating 
ihe seniority list. 3 «

6 e Letter dated 10.2d975o ■ 4 .

7« Representation ty petitioner No.2 6 o

8 » Order dated 24„9.1979 rejecting the 6 .
representation.

9 . Letter dated 24,9,1979 withî *'--**
S&ntority Listc ' " 7*

lO^Letter dated 4 , 1 0 ,.1979 issuing
orders for confirmation. 8 *

Page.

1^16 '

11-12

( B.C.Saksena )
Advocate^
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IN THE HON'BLE HIGH COURT OF JUDICATURE AT ALLAHABAD,

(LUGF OW BENCH ) LUCKNOW.

PETITIOiM Uifb'ER /uvT'ICLE 226'OF 'THs'CONSTTTtrfrOir

-s

Of tjdia ■« « • I

Writ Petition No, of 1980,

! •  Nankoo Singh, aged about 31 years, son of Shri

Sheo Shankar Singh, care of Tika Ram, Ma&iion, DarshanganJ 

Aliganj, Lucknow«

2. Anadi Asthana-, ag(5d abo-gt 30 years, son of Sri

<P R»C«Asthana, Ram Mandir Lqne, Husainganj, Lucknow*

3« Sri Ram Dube, aged about 29 years, son of Sri

Thakur Prasad Dube, resident of 533/49, Mahabir Ji Ka 

Purf'I y Aliganj ; Lucknow*

4. Raman Lai, aged about 33 years, son of Sri Raja

Pirn,, xesident of 68/^Sn, Ciihitapur Pajawn, Lucknow

Petitioner

_JffJ.sus_

1. The’Union of India through the Secretary, Ministry

 ̂ of Home Affairs, Government of India, New D«lhi«

2 . The Registrar General, India, 2/A, Man Singh Road,

New Delhi

The Director of Census Operations, U P ,, 6 Park Road, 

Lucknow,

4 . Mirza Khurram

5* Vimlesh Kumar Srivastava.

6 * Kamal Deo Pandey

4^J|.P.T.G.
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7. Anil Saxena.

8 , Balbir Singh.

9* Laxmi Kant Asthana

1 0 . Karam Hussain.

I l ­ Shyamal Kumar Banerjeer

ia. Abdul Rafiq.

13. Nirmal Singh

14. Smt.Ranjana Chadha.

16, Dinesh Narain Saxena.

16. Satj'-a Narain Agarwal,

17. Vijai Kumar Tewari.

1 8 , Udit Gopal Jhingran.

19, Sudhir Ghandra.

2 0 . Tika Rpsm Dearari

2 1 . P.ara Lakhan Yadav

2 2 , Vinod Kumar Agcrwal.

23 c Mahesh Chandra Shukla

24 „ Sri R-q:.; Dubev.

26^ L.urya Narairi^

26, ■̂ I'/an Clic.nara Joshic

27. Brajesh Kumar Srivastava

28 „ Prem Kumar Pathak,

29. AJai Awasthi.

30. Devendra Isac Lyall

35.. Krishna Gopal Awasthi,

32. Satish Chandra Gupta.

33. Raghuraj Singh.

34* Subhash Chandra Verma.

36. Jai Jai Ram Jatava

All working as Computer s.

Opp-parties*.

P .T .O .

V
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This humble- petition on behalf of the 4>etitioners 

a^ove named most respectfully showeth

r

7

1 , That the petitioners were initially appointed
N

as Gomputors in the office of ttB Deputy Director, 

Census Operations Incharge Coding and Punching Cells, 

Gorakhpur, Kanpur and Varanasi. Petitioners 2 and 4 

were appointed by means of office order no. A-16786/

SCO-Uf*/69̂ -68 dated 28.12.197^ T/rfiile petitioner no.3 

was appointed by means of office ord  ̂r no#540/SC0-UP/ 

69-68 dated 15ol«197l. True copies of tte aforesaid 

office orders are being annexed as Annexures nos. 1 and 

2___  to this petition^

2  ̂ That the petitioners dates of joining the post of

Computer is as indicated herein^below along the ^

Coding anw Reaching Cell where they had joined

Name of the petitioner Date of Name of Coding and
joining Punching cell where

joined

1« Nankoo Singh

2 « Anadi Asthana 

3 . Sri Ram Duhe

4^ Raman Lai

23.11.1970

16.11.1970

19.11.1970

20.11.1970.

Varanasi

Kanpur*
\

Gorakhpur.

Kanpur,

3» That there were five Coding and Punching Cells 

located at Kanpur, Gorakhpur, Varanasi, Meerut and

Lucknow. Prior to the issuance of letter dated

10.2*1975 reference to which will be made hereinafter*

• . . . .4o
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Each of th2 five Coding and Punching Cells was treated 

as a separate seniority unit and seniority lists 

of each of tha said five Coding and Punching Cells 

were notified in March 1973 and May,1973. The said 

seniority lists were drawn up on the basis of the ■ 

respective dates of joining of each of the computors 

whose names were indicated therein*

4e That a provisional seniority list of employees 

serving in the various grades/posts in the 

Directorate of Census Operstions, U.Po, 

as on 1^10o1978 was circulated by means of letter no., 

AE-258-B/78/DC0-UP/ dated 24.10,1978, A true 

cop;'' of the said circul'T letter is being annexed 

as Annexure no.Se to this petition. The provisional 

senior ity list annexed thereto is not being annexed. 

The final seniority list which is wholly identical 

 ̂ with the provisional seniority list is being enclosed 

hereafter.

5<. Th'̂ i. prior to the issuance of the letter dated 

10«2»1975 the five Coding and Punching Cells 

were treated as separate seniority units and

.6
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separate seniority lists were prepared for each of \ 2

9

Coding and Punching Colls were as a separate seniority 

list was drawn up for HeadquerteBS office. By the 

time the said letter dated 10.2.1975 was issued 

ibut of the five Godxrg and Punching Cells only two 

remained extent vi? .5 those at Lucknow and Kanpur*

The staff initially recruited for the other three 

Coding and Punching Colls located at Varanasi,

Y Meerut and Gorakhpur were transferred to the Coding

and Punching Cells which were functioning at Lucknow 

and Kanpur, The petitioners were similarly 

transferred^

6 * That is appears that a decision wns taken to 

combine the seniority of ptaff working at Headquarters 

office and those working at Codirg and Punching Cells 

at Kanpur and Lucknow and a combined seniority list of 

each gradp/post was required to be«. drawn up for which 

certain general principles had been decided upon and 

were contained in letter bearing m- A-791/SCO-UP 

dated 10.2-1975 issued from the office of the Director, 

Census Operation, U.?# under the signature of the 

then Deputy Director, Census Operations, U.P* A 

combined tentative seniority list was also circulated 

along with the said letter. The said tentative 

list was however, not finalised. A true copy of the 

said letter dated 10.2.1975 is being annexed as 

Annexure no. 4 to this petition.

7* Th5t againpt the pro ’̂-isional seniority list circu­

lated by letter dated 24=10^1973 the petitioners

Contd»*

/
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individually preferred represent^^tlons against the 

same. With a view to bring on record the f=icts 

stJ Jed anc the pleas rrised oy the petitioners in the 

said representations a true copy of one of such 

representations preferred by petitioners No.2 is 

being annexed as Annexure no.5 to this petition*

8 . That the representations preferred by the 

petitioners were rejected by means of office memo. 

no.AB/ll-l/78/DC0-UP/A--300l dated 24.9.1979. 

Therejection of the representation was communicated

\py to each of the petitioners separately. In the

last number of the file indicated above there is a 

^  change Tut the contents of the office memo.

communicated to the petitioners is wholly identical^^ 

A true cop)̂  of one of such memos, relatirg to 

petitioner no.3 is beir^ annexed as Annexure no>6 

to this petition.

9 . That by means of memo, no. AE-ll-l/78/DCO-ITP 

/A-3017 dated 24,9,1979 a final seniority list

of the grade of computers as on 1.10.1978 was 

circulated. Copy of the said letter along with 

the seniority list as enclosed thereto is being 

annexed as Annexure no.7 to this petition. A 

perusal of the final seniority list would show that 

th? names of persons from serial 1 to 34 have been 

indicated in the order of date of appointment in the 

grade as given in column 6 thereof. It is stated 

that the said date of appointment is the same as 

the date of joining by the said persons on the post 

of Gomputor-. Against the petitioners names also

Contd,*

i-

>



Arr

/

f

9

V
in column 6 their dates of joining as computors have 

been indicated « A perasal of the said seniority list 

would further show that the seniority to persons from 

26 to 65 has been assigned on the basis of their 

position in the alleged merit list said to have been 

drawn up on 8«11,1970. Further the seniority of 

persons from 66 to 1 1 1  has been assigned on the basis 

of the date of joining v;hich is the same as the date 

of appointment in the grade.

10, That in the said final seniority list persons from

serial 1 to 22 ani 35 to 40 beMng to the Head­

quarters office while others. belong to the Coding and 

Punching Cells,

11, That a perusal of the final seniority list

would show thdt even the order indicated in the 

appointment letters xJ.led annexures 1 ani 2 

has not been adhired to while indicating the 

position in the merit list of the per sons whose

names are in the said office orders, annexures I and 2.

12, That on the basis of the inter se seniority assign­

ed in the final seniority list circulated by means

of letter dated 24.9.1979 orders for confirmation have 

also been issued and they are contained in the 

order bearing no. AE/308-71/DC0-UP/A-3050 dated

4.10.1979 and have been issued from the office 

of opposite -party no.3. A copy of the said order 

dated 4.10.1979 is being annexed as Annexure No. 8 

to this petition.

Contd • • •
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13. That aggrievf^d by the assignment of seniority 

in the final seniority list as also in the confirmation 

order and having no other aqually effective and 

speedy alternative remedy the petitioners seek to 

prefer this petition and set forth the following, 

amongst others,

GROmiDS
f
Y

(a) Because the combined seniority list of staff which 

was hitherto treated as a separate seniority unit

P has not been drawn up on toe siggle uniform criteria

applicable to e.^ch of the persons whose names are 

given in the seniority list^

(b) Beĉ ?.use inasmuch as in respect of considerable 

number of persons in the combined seniority list 

assignment of seniority has been on the basis of their 

date of joining/ da'ce of aopointment in the grade, the 

assignment of seniority to a few in the said combined 

seniority list on the basis of merit position is 

wholly unwarranted and offends the provisions of 

Articles 14 and 16 of the Constitution of India and 

amounts to denial of equal opportunity in the matter 

of conditions of service#

Cc) Because the u.iiform principle of date of joining

as the sole criteria for assignment of seniority ,

should have been adopted especially if it was that

merit test had not been conducted in respect of

Contd.. . . . . .
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innS^erable persons who have besn assigned seniority

J  in th3 combined list.

(d) Because without prejudice to the above pleas 

even the so called merit position indicated in the 

combined seniority list is highly suspect and 

deserves to be ignored.

P

TVherefore, it is respectfully prayed that this 

Hon^ble Court be pleased \

(i) to issue a writ of certiorari or^a writ, order or
I

direction in the nature of certiorari to quash the 

final seniority list circulated by letter dated

24.9.1979 contained in annexure no,7 and the 

office memo, dated 24,9,1979 (annexure riOo6 ) 

rejecting the petitioners representations against 

the same.

(i? ) to issue a writ of mandamus or a writ, order or

direction in the nature of mandamum commanding

opposite-parties nos. 1  to 3 to issue a fresh

seniority list of computers in the light of the

^ judgment and observations of this Hon’ble Court,
i

(iii) to issue a writ of mandamus or a writ, order 

direction in the nature of mandamus commanding

opposite parties nos. 1 to 3 to suitably modify the

order for confirmation dated 4.10.1979 and re-assign 

the place in the said list in accordance with the 

revised, seniority list..

Gontd* • ••.
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(iv) to issue such other writ, direction or order, 

including an order as to costs which in the circums­

tances of the case this Hcn^ble Court may deem just 

and proper.

( E.Co Saksena ) 
Advocate 

Counsel for petitioners

Dated Lucknow 

2? . 1 , 1 9 8 0
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Affiaavit

in

Petition under Article 226 of the Constitution

of India

t o r e

Wrio Petition No. of 1980

Nankoo Singh and Others. -Petitioners

Versus

Union of India and others. OppeFartias.

In  the Hun'ble High Court of Judicature at Allahaba^^?

(Lucknow Bench),Lucknowv

I , Anadi Asthana aged about 30 years, son of 

Sri RoC.Asthana, Ram Mandir Lane, Hussainganj 5 Lucknow, 

do hereby solemnly take oach and affirm as under

1 .. That I aE the petitioner no.2' in the above noted

writ petition and I am fully acquainted with the 

facts of the case.

2. That the contents of paras 1 to 12 of the

accompanying petition are true to my own knowledge.

5
"5 3 . That annexures 1 to 6 have been compared and

are certified to lie true copies.

Dated Lucknow Deponent

2 8a1,2980,



>
Ij the deponent named above, do hereby verify 

that contents of paras 1  to 2 of this affidavit 

are true to my ovm knowledge. No part of it is 

false and nothing material has been concealed^ 

so help me God,

Dated Lucknow Deponent

2 8 . 1 , 1 9 8 0

I indentify the deponent who has signed in 

my presence.

(Clerk to Sri B.G.Saksena )

“7 Advocate.

Solemnly affirmed before me on

at 3 :.m./p.m by
/

the deponent who is identified by Sri 

Clerk to Sri

Advocate, High Court, Allahabad - I have satisfied 

myself by examining thedeponent that he understands 

tte contents of the affidavit which has been read

^  out and explained by me.
t-
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Writ Petit:'on No.__ _____________ of 1980,

Nankoo Singh and others...........................Petitioners.

Versus

Union of India and others......................  Opposite -^arties

Annexur^ No. 1 .

No.49l/DRK(CPG)/T/7l Dated 14.1.1971.

No. A-lgi786/SC0-UP/69-68

Government of India 
Minfeatary of Home Affairs-

Office of the Director of Census Operations, ^fttar 
Pradesh, 85-Vidhan Sabha Marg,

Dated Lucknow Dec. 28,1970.

' OKFICE ORDISR___

The following candidates are appointed as 

Gomputors in the central scale of Rs.i60-5-l60-8“ 240-EB- 

-8-280-10-300 (together with d earness and other 

allowanv?es at the rates admissible and subject to the 

conditions laid down in ruies and orders governing 

the grant of such allowances in force from time to 

time ) purely on temporary basis with effect from the 

dates shwon below against their names untill further 

ordeBs in the office of the Deputy Director of Census 

Operations, I/C CodiiTg and Punching Cell, Kanpur*

In the Hun'bis Hijh Court cf Judicature at Allahabad:

Lucknovr Bench : fiucknow..

Contd,
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SeNo-. Name of the Gj,ndidates. Date of joining

l.Shri Ajai Awasthi 1970 .(F.N.)^

V'^^ay Pratap Singh Nov.20, 1970 (F .N .) :

3oShri Raman Lai Nov. 2 ''3 1970 (F .N .) ,

4eShri Krishna do pal Awasthi Nov,204. 1970, (P .N .)*

6i»Shri Prem Kuracir Pathal:^ No-, D I5 1970 (FiN .)

6»Snri Rudra Narain Misra :Jo ;.2 4 , 1970, (F .N .) :

7 ; Shri Bri§esh Kumar Srivastava Not, 24 5 1970, (F .N ,) .

Be Shri Hcjri Shankar Pandey No-'. 24, 1970 (F .N .) .

Shri Davendra Is sac Lyall Nc-%23, 1970 (F .N .) .

10 ,Shri Surya Narain Nov,26, 1970 (F .N .).

11 Shri J e o'wa n Chandr a J .. :..Vc26, 1970 (FiN.),

r- Other terras and cond:lt.',o....s Ox their service*.'.

Will be governed by the rules nn.6. orders in force from time

to
/

Sd/- D.MoSinha« 
Director.

Ng¥, 16786(l)SC0^tJP/69^68 of drte

Copy forwarded for infnrnation and necessary 

action to t he s~

lo Deputy Director of Census o^^orations, I/c-
'^wding and Punching Ceil- Kanpu.. \fith reference 
to his letter No.337/DDX/CC;Pj )/Z /70 j dated Dec,2^ 
1970 with one sparer- ,jry for Treasury Officero

2« Accountant of this offici>

3* Official concerned.

4 . Staff return file^

5* Personal file*

TRUE COPY

Sd/- Illegible 
(Mohd. F^Khan) 
Deputy Director.
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In the Hon’ble High Court c ? Judicature -̂t Allahabad

Lue-t:no*r BGnciX ; Lucknow*

= \
/n

0 0 . o •

Writ Petition NOo . 1980

Nankoo Singh and others* »o  ̂  ..........Petitioners.

Versus

Union of India ard others... .   ........ .................Opoosite Parties

Anne>Tures No. 2.

No. A--540/SGO-UP/69-68 
Government of India 
Ministry of Home Affairs.

Office of the Direcror of Census Operations, U.P.

85-Vidhan Sabha Margo
I

Dated Lucknow Jan. 16,1971.

OFFICE ORDER

>
The follovjing canCidc tes are appointed ^s 

Computers in the central Scale'of'Rs» 150-5-160-8-240- 

S0 - 8-260'lO'-SCf? (together with dearness and other 

allowances at the rates admissible and subject to the 

coni-tions laid dovn in rules and orders governirg the 

grant of su.cli allo-wdnce:-: in-' force from time to time’ ) 

purely o:z temporar;; basis with effect from the dates 

shown below against their names untill further orders 

in the office of ths J'&puty Director of Census Operations, 

l/C Codi?®: and Punching Cell, Gorakhpur *

S^No,___Name of__the Candidates. ' Bate of joining

loShri Vinod Kumar Agarwal. *

2oShri • Sri Ram Dubey

3,Shri Shesh Nath

4,Shri Mahesh Chandra. Shuk'ar^

SoShri Niwas Rai

6 oShri Prem Shankar Pandey

Nov.24,1970 (F .N .). . 

Nov.19,1970 (F.N. )• 

Nov. 26j 1970 (F .N .). 

Nov. 21, 1970 (F .N .), 

DcC. 8 , 1970 (F .N .).

Dec. 16, 1970 (F.N;)'

Contdo o ..



other terms and, conditions of their service will

be governed by the rules and orders in force from time 

to time»

D.M.Sinha 
Director .

No.A-540(i)/SC0-UP/69-68 of date

f Copy forwarded for information and necessary action

^  to the:-

1. Deputy Direotor of Census Operation, I/C Coding and 

Punching Cell, Gor;ak/ipur with reference to his letter 

No .465/DDC0/GKP dated Dec.28, 1970 with one spare 

copy for the Treasury Officer.

2 . Accountant of this office.

3. Official concerned.

4 . 'Staff return file.

6 . Personal fileo

4

Sd/- Illegible 
CMohd. F.A.Khan )

Deputy Director of Census Operatic] 
Uttar Pradesh.

TRUE COPY.'
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In the Hon’ble High Court of Judicature At Allahabad 

(Lucknow Bench), Lucitnow*
^  4, » . c » .

z' '  Writ Petition Np. of 1980
* « '' '

N&nkoo Singh and others< -*-Petitioner s =

Versus

Ur'‘’’.nn of India and others. —i-Opp*. parties

AIMBXURB No;3.

No.AB258B/78/DG0-UP 
Government of liidia 

Ministry of Home Affairs.

Office of the Director of Census Operations, U.P* 
(Administrative Section)

6 -Park Road, Lucknow 
Dated October 24,1978

CIRCULAR

SUBJECTS- Provisional seniority lists of employees
serving in the various grades/posts in the 
Directorate of Census Operations, Uttar 1. 
Pradesh*

Thfc piovisional seniority lists of officials 

working in the various grades/|5osts of TO/STA/SA/ 

Computor/Assistant Compiler in the Directorate of 

Census Operations, U*Po as on 1,10.1978 are enclosed. 

The names of officials who have served in grade/ 

post by have not been appointed substantively therein 

and promoted to higher grade (s) have shown

in the provisional seniority lists for the respective 

grades. The aforesaid provisional seniority lists have - 

been drawn up in accordance with the general principles 

for determining seniority laid down by the Govt, 

of, India and in consultation with the office of .the

Contdi
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Registrar General, India. It is requested that each 

and ev-̂-ry officials concerned msy verify the correctness 

of the particulars given therein. In case ther© is 

any factual discrepancy(ies) the same nay be 

brought to the notice of the uadersigned within three 

weeks of the date of issue of this circular. In case 

no such factual discrepancy (ies) is/are pointed out 

during the stipulated period i .e . by November 18,

1978 the provisional seniority lists shall be t 

treated as final.

— 2—

No. AE 

Copy to

(i)/78/DC0-UP7

Sd/- S.S.S.Jaiswal 
Deputy Director, 
iHead of office)

of date

1.

2 .
The Deputy Director Technical

All Assistant Director (Technical) with ten spare 

copies each. It is requested these 

provisional seniority lists may be brought to the 

notice of the members of staff working under them.

The Deputy Registrar General,India (Census) 

for kind information.

Sd/- Illegible

Deputy Director 
^ead of- Office

T.G.
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Writ Petition No. of I98f^

Nankoo Singh and others* -Petitioners*

Versus

Union of India and others* -Opp Parties*

Annexure No,4*

In  the Hun’ble High Court of Judicature at Allahabad.

C Lueknow Bench) gi Lucknow

Government of India 
Ministry of Home Affdirs 

Office of the Director of Census Operations
Uttar Pradesh

’ . , 6-Park Road, Lucknow

Dated February 10,1975

During -f-he last visit on 20th and 21st January,'1975 

the Disputy Registrar General (Census) had discussed 

the principles for drawing up the combined seniority 

lists relating to the headquarter staff, the Coding and 

Punching Cells, Lucknow and Kanpur. The principles which 

have be?n laid down by him for the purpose are as under:-
'• y .

.1 - The position of all the employees of the

office of the Director of Census Operations- 

headquarters- Coding and Punching Cells, Lucknow 

and Kanpur as on 1st. Januar 1976 will be taken into 

account and a combined seniority list as on 1*1*1975 

will be drawn up based on the position occupfed by each 

employees on that date*

For .each grade/designation separate s'eniority list.
• \ 

will be drawn*'
V

-3o In each list of a particular grade, officials 

working inthe headquarters, Coding and Punching

Cond*.••
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Cells at Lucknow and Kanpw vlll find their pesltion*

The inter se seni©rity amongst them will l!)e fixed taking 

into account s-̂ •

(i) The date on which eacti of tl̂ em W9s appointed/ 

promoted to the grade,.

(ii)In  respect of such offiqials wjio had been 

qpppinted/pr0ffi©ted as a result of selection
' «

by a Board from the l©wer grade or as a result of 

direct recruitment through the Empleyment Exchange 

Uhe inter se position will be as indicated by the 

^selection Board/ReGruitment Board*

(ill) Some of the officials who had earlier

been world-ng in the Godirg and Punching Cells/ 

Regional Tabulation Offices, had resigned 

their jobs but were immediately appointed without 

any break to the headqusrtei'S office some in 

higher grades, some in the ŝ m̂e grades and some in 

tte lower grades* In respect of the officials who 

had been appointed in the same grade for the
>

purpose of fixing- the inter se seniority, the 

service put in by each of ‘ them in-that grade in the 

Coding and JtiBcJiing Cell/Regional Tabulation Office 

will be takai into accountf simil-rly in respect 
■* • 

of those officials v^o had been appointed in the 

lower grade', the service put in by each of them in 

the higher grade as'well as in the same grade 

-in the Coding and Punching Cell/[\egional Tabulatio-  ̂

/  office will be ,cen into accomt for fixing the 

inter se senior it

Gontd-
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— to

On -idle basis of the above principles a combined 

seniority list for the grade of compiitors has been drawn 

u: and is circulated to the staff of the head(iuarters 

office, -ioding and Punching GellSj LucknOW and K«npur« 

lu xt requested that each and every official concerned 

of the grade may kindly be Verify the correctness 

of the particulars given therein and oisure that the 

X, seniority I'jidicated to him/her is correct; In case

there is some factual discrepancy of the seniority has 

not been shown correctly taking into account the 

principles laid down, he/she majs kindly subfait feiie 

representation in duplicate by 16,2.1976# The 

representations will be considered and thereafter 

final ŝ : dcrity lists will be drawn up and publishedg

<
Sd/- R.N.Trivedi 

Deputy Director of Census Operations, 
U.P.

•No. A~»79l/5VSG0--UP of date

Ĉ cpy forwarded for information and necessary action

to s.-
1

1«, -Director, State Tabulation Unit,Iaicknow. 

Dy^Diiector, Cf, P. Cell, Kan pur.

Deputy Director, 6?P.Cell,Lucknow 

■Deputy Director (P)/Deputy Director (T)-.

Tho 'vputy Director concerned may please hand over 

a copy of the seniority list to -ttie official concerned 

and obtain his signatures for having receii?ed a copyi 

He may also verify the correctness of the details shown 

in th - trnc’ ive seniority list rnd incase theri be 

any discrepancy it may be reported to this office*

2o

3,

4 .

.  GoiMdi



It also be ensured that the names of each official ' 

of the cadre has been covered by the list* If -any 

official has remained excluded from the list, hfes 

particulars may be sent to this office at oncQi

The officials may be asked to send the-representation, 

i f  any, against the place of seniority assign^^d 

to them in duplicate within the specified time and

' t

4--
r the same may be forwarded to this ^office with comments 

indicating factual position for further action by 

. 16.2,1975.
V

6 , Copy also forwarded to the Qeneral Secretary of the 

Census Directorate,Employees Association.

Sd/- R.N.Trivedl. 

(Deputy Director

T.C*
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In the Hun'ble High Court of Judicature at Allahabad: y y

Lucknow Bench ' s-Luck, ow.

¥rjt Petition No. . Of 1980

Nankoo Singh and others................ .. ............Fetitioners* '

Versus

Union of India and others...............................Opposite Parties

Aanexure-No.S

The Deputy Director (H.Qr.), 
/  Census Operations. U.P.

 ̂ T it  /«NT.r

Sir,

Lucknow. "\

Suboecti-Representation against Tentative 
Soniorlty List, of Gomputors*

Respectfully I beg to invite you kind attention 

to the letter No.AE-2578/78/DC0-UP/, dated 24th 

October,1978 Erovasional Seniority list of Gomputors 

in the Census Directorate, U.P. at Lucknow I brought to 

Your notice some facts about descrepancies in this 

seniority list according to General Principles for 

determination of seniority in the Central Government 

Offices.

Serial Nos. 13, 23, 25, 26 ani 28th of this list 

were initially appointed as ^Statistical Assistants’ 

from 14.10.1971, 1.1.1972, 1.1,1971, 18.5.1971 and 

1.1.1972 respectively and they all tendered their 

 ̂ resi-dgnation from the post of Gomputor and they all

are regulr?r and declared Quasi Permanent on their initial 

post, i .e . .  Statistical Assistant, Then according to

Contd.....................



(y ,
C<G.SoGeneral Rule 6 for the seniority which is as followst-

^  »The period of service rendered on the post from

which taken into account while provisionally

determining their tentative seniority in the

tenta+ive seniority list of tte posts to which

they now belong.”

Therefore S.No.13, 23, 26, 26 and 28 have not any

lien for confirmation on the past of Computer, They

'^laim  for confirmation only in the cadre of.SoAo which

^ theja now belongs 

r  . :?3
 ̂ S«NOo325 3S and 34 are placed senior to the

official who were appointed by H.Qr» and posted at 

HoQr. and all regional offices, who falls under 
- ■ ' ' 

tte , lists 'A '; 'B' & ’C ’ were selected by the penal 

. which declared the merit list on 8.11,1970, After

declaring this merit by the penal of all appoint­

ments made by the I/C . of Regional Offices are placed

junior to ell those who selected by the penal if  there 
t

is actually any' merit list.

In the merit list who . was jointed e‘'"en on 
' <

l*12ol970 senior to those who joined on 1»12^1970<,

-^hen how those who join even after 16.11„1970 i,eo at

S.NOc, 34 who joined on lBoll.1970 is^trested senior to 

all the merit holders. It is not justified to place 

them above in seniority list to those candidates who 

joined even after the declaration o,f the merit list.

Serial Nc.34 of the aforesaid list and So No. 23 

of No.A-79]/SC0-UP.dated 10.2.1975 are same but in '

• this list datp of joining is shown as 18»ll,l970 while ■ 

in the list of 1975, the date of joining of the service

Contd.



of this candidate aforesaid is shown as 12.11.1970#

It appears that the date of joining of S.No.34 was 

corroctM accordingly from his service records but 

his seniority has not been corrected. In the prpsent 

circumstances of the matter S.No.34 must have been 

placed at S.No.65 below the merit holders S.No^66 

was also selected of the same penal, b;/ which 3 .Nos. 

32, 33, 24 were selected by the Dy.Director, I/G C.P. 

Cells, .Varanasi later" on approved by DCC, U*P.. He 

r  topped the merit list prepared by Deputy Director/

I/c  CPC Varanasi, but resumed on 23.11ol970.' 

According to the rules'candidates who were 

 ̂ selected by a penal or B^ard 're always senior to

other directly recruited candidates.

The Candidates shown at S.No.32, 33.,and 34 of

this list must have been shown at 63, 64 and 66 of the

list as per rule of aforesaid.

/

I was selected alongwith other candidates for
II

the post of computor as a result of Interview held in

S,ipt.l970, Neither written test was held nor the result 

of successful candidates was declared as a result of

their intertfiete'  ̂ showirg their merit.

f

I was offered appointment, consequently I joined 

on le.ll.ig??* in Coding and Punching Cell, Kanpur.

At that time there viera. five C.P.Gells, I .e . 

Lucknow, Kanpur, Meerut, Gorakhpur and Varanasi each 

seperate entity under census directorate, but vital 

section is part of Directorate alongwith S .T .U .

Gon^d.



L. Directorate and some in vital sections i .e . Part of the

Directorate^ vhile others were po'^ted in' all the five 

Codirg and Punching Cells without framing any criteria 

or willingness for the posting even it was not clear at 

that time, that vital sections was a part of the 

Directorate and C.PoCells were under the Census 

Directorate.

; . . - 4 -  - ^ 7 '

We are placed in different sectcLons under the
\

lA/hen the seniority list of the Directorate 

employees was declared vide letter No.A/3627/SCO-UP/ 

1008/72 dated 8.12.1972 then only S.T.U. V .S. and H.Qr. 

staff were included. Seni rity lists of G.P.Cell was 

'y prepared separately in form of Register and acknowledged

by theStaff working with each unit that was prepared 

according to Gen,ruleSo But when according to the 

order of the Ex.DcPi.Co (C) Combine seniority of Staff 

working in the Directorate either parts of i t jc E r  under 

this Directorate, was prepared on the ground of Gen. 

Principles for fixation cf seniority on 1 . 1 .1975,

Actually principles were not followed because when 

Merger takes place then only date of joining was criteria 

J  for preparing Inter-se-seriority of each separate

entity ice. C.P.Cells and H.Qro along with S.T,U . & V .S. 

When authorities tenow very well that'prior to 1.1.1975 

each C.P.Cell/Was separate entity under the'Directorate 

then question does not arise for preparing a combined 

merit list at the time of computers interview at H.Qr.

♦sic in Nov. 1970. It also witness » by the fixation of

salary according to revised- scale from 1 .1 .73  each C.P. 

Cell was taken separate for fixation.. . . .  .also upto 1.1 .75 .

It was not clear that when Inter-se-seniority of

Contd...........
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AltJBXURE NO,

No e4B/308-7l/DG0-UP/A-3050 
Government of India 
Minstry of Home Affairs 

Office of the Director of Census Opera"ions,Uttar Pradesh 
(Administrative Section)

6-Part Road,
LUGKHOW

October 4,1979*

O R D E R

Agreeing v}ith the recommendations of the Departmental 
Promotions Ooinnii-'jtee ii' reF-^ect of the following officials, 

.^he officials named below in ^ol. 2 are hereby confirmed on 
the post indicated in Gol.S v/ith effect from iihe(fete shown 
against each in CoJ!„4„ ■ • '

The confirmation of these officials is subject to
the result of the pending writ petitions s-

Serial Name of offi^iial .Jo.st on Bate from

No,
whi ch which
substan. substantively
fefipely
appointed.

appointed.

1  2 o 3* 4 .

4

Sa-"'/ shr-i

1 « Rcjfiq Uddin Gomputor
(Rs.330-560)

2, Suresh Chand Sharma(Sx.ser)
3o Ghandr?, Pal Gupta^
4 . Bishram Rawat (SG)
5^ Amnd Singh Negi _
6 . Jai Bhand Prakash (SG)
7 . Atimad Aldi«
8 . Ran.a Kant Mishra*
9. Surinder Nath Srivastava.

Mittar Kiushan Taneja-.
Xlo Virendra K?>,mar Srivajtava.
12. Syed Zaki Mchdi,
13. Banarasi Lai (SG),
14 Girish Ghandra Guptta ,
15, Hira Lai S.0o ShcBaldev Prasad 

(3x- S erv i c em an).
1 6 , Rakesh Kumar Agarwal.
17, Nagendra ?andey«
18 ', Mirza Kh'jramo
19, Kamal Dec Pandey.
20o Kumal Dao Pandey»
21b Anil Saxfnt..,
22o E' .̂lbir cingh
23. Lax;ji Kant Asthana
24. Kararn Ku^'saino
25^ Shvamal Kumar Barerjee
26, Abdul P.afiq.

1.7.1979

-do- . -do
-do- -do-
-do- -do-
-do- -do-
-do- -do-
-do- -do-
-do- -do-
-do- -do-
-do- -do-
-do- -do-
-do- -do-
-do- -do-
-do- -do-
-do- -do-

-do- -do-
-do- -do-
-do- -do-
-do- -do-
-do- -do-
-do- -do-
-do- -do-
-do- -do-
-do- -do-
-do- -do-
-do- -do-

Gontd.



. A '

1 .

27

28.
29,
30,
31.
32,
33.
34.

tf-O I •
^ 8 .
-S9-*-

^ 4 0 ,  
V '  41,

r

42,
43,
44,
45,
46,

„_2^~

2 -

Ŝ r'-ch'=li 

Nirmai Singh

Fmt .Ran ;ana CĴ adha 
Dii'iGsl:. Narain Saxena« 
SatvQ Narain Agarwal= 
Vijai Kumar Tê r̂â i =
Udit GopSl Jhingran* 
Sudhir Chandra <>
Tika Hp.;n.r8orar:’.
Ram Lrtkhan Yadav 
Vinod Kumar Agarv/al. 
Mahesh Chandra Shukia. 
^hri R_am DubeVo 
Sn^TrnTISithana . '

Surya Narain.
Jeev/an Chandra Jo shi. 
Brâ jiesh Kumar Srivastava. 
f̂ rem Kumar Patnak 
Ajai Awasthx.
Devendra Is sac Lyall-» 
Kri'ihnr? Gopal Awasthi 
Raman J-al

48,~ Satish■Chandra Gupta. 
49o Raghu Raj Singh
SOfl Subhash Chandra Verma.

■51» Î ankoQ Singh.

-f

' 52^ Sri^-was Rai
53. Mohd.Za.'iaria Ansarin
5 4 yishunl Ram (SC)
55o Raj Kumar
56, Ram Autar 'Ji-'pta-,
57« . Mgh-̂ sh Chandra Maheshwari 
53, R:-.ae-ah Chandra Baranwal
59. Asharfi Lai
60. Om Prcgkash Srivastava.
61. Rakesh Kumar
62. Ram Pi’asad Misrao
63. Ehcishamur Rahman.
64. Vijai Kumar Sinha»
65. ^ugal Kishore Srivastava*
6 6 . Dhani Ram
67. Dharikshan Prasad (SC)
68 . Rajendra Kumar l?-¥rma
6 9. Ram Naresh Misra.
7 0., Mahendi’ 5 Kumar Verms.
71, Harish Chandra Srivastava.
72, Vishwa Math Prasad*.
73, Vinod Soloman»
74« Mohd, Badruddin Khan.
75, Dharam }?rakash Garg ■
76, Vacant —  - -
77, Vacanto

Note: T&e cases of officials which were 3d/-Ravinder Gupta
considered by the Depar bmenc al -Promotion Director of Census
committee but coult not be confirmed along 0 oerstions,Uttar Pradesh
with the aforementioned officials, their
inter-se-senioA it'/ at' the time of their
confirmatic n, vis-a-viB the abcve confirmed
officials shall ]jg deivermlned subsequently.

Sd/'~ . .  Contd.......... a

-3.

Com put or 
(Rs. 330-560) 

-do- 
-do- 
-do- 
-do- 
-do- 
-do- 
-do- 
-do- 
-do- 
-do- 
-do- 
-do- 
-do- 
-do- 
-do- 
-do- 
-do- 
-do- 
-do- 
-do- 
-do- 
-do- 
-do- 
-do- 
-do- 
“do- 
-do- 
-do- 
-do- 
-do- 
-do- 
-do- 
-do- 
-do- 
-do- 
-do- 
-do- 
-do- 
-do- 
-do- 
-do- 
-do- 
-do- 
-do- 
-do- 
-do- 
-do- 
-do-

4.

1.7.1979

-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do»-
-do-
-do-
-do-
- d o -
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
‘-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-



A ‘'I
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b
ill

L

I

1 .

2.
3,

4 .

i ;
7.

8 .

9.

10.

a

No.AE/3Q8-7l(l)/DG0>-UP/.A-3050(l) of date 

Copy forwarded for information to;- 

The officials concerned.

The Registrar General, India, 2/A,Mansingh Road,
New Delhi-llOOll,

The Pay and Accounts officer(Census),N9W Delhi.

All Deputy/Assistant Directors of Census Operations, 
in DGO, U.P*

Accounts (.Section*

■̂ ead Glerks/Assist'ants. ' '

UvD.Cs./L.D.Cs. in Establishment Section.

Permanency- File. •
n-

— 3—

Personal Files. of officials concerned.

General Secretary, Census Directorate Employees 
Associa tion, U.P.

Sd/- H.O.K.LAVANIA 
DEPUTY DIRECTCR (ADMN.)
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In the Hon'ble High Court of Judicature at Allahab^, 

( Sucknow Bench ), Lucknow.

VlJ''

C.M. Jipplication NO. of 1980

In re:

Hrit petition HQ./3 9  V of

Nankoo Singh and others

Versus
r

union of India and others

petitioners 
lie ants

.Cpp-parties

This application on behalf of the applicants 

above-named most respectfully shô aeth

lo That ppposite-parties nos. 4 to 35 are working as 

Con5)uters in the Office of Director of Census 

Operations, opposite-party no.3.

2. That for the pruposes of service on the said

opposite^parties nos: 4 to 35, it be

encumtersoma and ^uld also entail unnecessary 

expenditure to send registered notices individually.

3. That places of residence of the said opposite- 

parties Hos: 4 to 35 are not to tlB petitioners, 

and their official addresses is knovn.

WHERBFGEB, it is respectfully prayed that 

this Hon'ble Court te pleased to permit the



i

■fh

J

1

(2)

petitionsrs to effect service on opposite- 

partles nos: 4 to 35 by registered parcel 

addressed to opposite party no. 3 enclosing 

tterein duplicates of the «rit petition with

notices and summons for each of the saidtj

opposite ***pa35̂ i£s and the office‘*^t!̂ directed» *

to accept the process so filed and tl^ delay in 

^  filing the process f ^  be condoned♦

Lucknow dated,
July 4, 1980. (BeC.Saksena)

Mvocate, , 
Counsel for the applicants
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Xnthe Kon*ble High Court ofJudicature at Allahabad, 

Lucimow Bench, Luclmov/.

Civil Misc. App. (W)\o£1»

in Writ Petition No. of 1980

G ,B . Singh & others . . .  Petitioners

vs

State ofU.P. & othera Respondents

7

In theaoove noted caae, the petitionere have 

paid the necessary coujrt fee and removed, the deficiency 

today* The deficiency had arisenon accoimt of 

non-availability afcourt-fee stamps with the Stamp

V endors.

Prayer

Wherefore, It is respectfully prayed that this 

Hon*b3e Court be gler.sed to condonethe delay in 

paying thecourt-fee*

Lucknow:

4th July, 1930#

(R. Nath)
Advocate 

Counsel for Petitioners®
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In th© Hon»blo Hlgji Cour^ of J'udlAcatur© at ^llaJiabaaj 

( lioclsncnj Bsnch ) ,  Iwcknotf,

C*K* /^plication lo ,  ̂

In rei 

erlt pot it Ion Mo«

Hsnltoo Singh otiisrs

Versus 

tjnion of Iiidla and others

(w) of 1980

of 1980.

*,##p6tition2r8
i^plicants

, ,  •C|)p«^artlo8

Thie application on tsahalf of the ^plicants 

aboTO^nafflsd most re^octfuJly sho^fe * •

T

1« That c^positQopartios nos* 4 to 35 are ijorfcing ae 

CoE»pat0rs in ths Offico of director of Cenjnas 

^orations, opposite«:>part̂

Shat for ths pruposss of service on th© said 

oppo8ite«2>arties aost 4 to 35, it wauM t© 

oncuQbsrsoo and t^uM also entail imsecessarx 

o:£^niIituro to &3nd rogidtored notices individually#

3« That places of residence of tine said opposite* 

portios Hoss 4 to 36 are not to tba petitionorsc 

end th3ir official eddress^s is known#

WBEBSIFQHB, it is re ̂ ctfully  prayed tijat 

thio non^hlo court Xo pleased to permit the
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d
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<2)

potifeioiDro fco offect gorvice on c^positQ<» 

parties noot 4 to 33 Ir regi&tsred parcel 

©Idresscd to oppoclt© pesrfey no, 3 enclosing 

tsb3ff©ia dtiplicatJoo of tbs ts?lt petition tJlth 

Dot&coo aSKi miemoiis to  ̂ eech of tbs said 

<^posit^<=l>c?^i^s oRd tt3 oftico t>$ dis^cted 

to accopt tbs PTOC30S so filed and tbs delay in 

filing tbD process fc3 to condocad^

teknotj da^dj
July 4p 1980* (6»C*SE^s^na)

Mvocato, 
Coimssi for tba ^plicants
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’r̂ ĉTcT fr ^  ^t 1: ^  qr% sipT

V B t{^  qr ^  -^TT? %  JTR# % T  ^ ^  ^̂ T̂frT #T,

^  ^  r̂ncf̂  T^ 2f^ 3 W #  37̂ TT%?I?rT ^  fr J

rm^Tf tnr iiT̂ f w r r  w  ^  ^  ^  h %  t  1

^ 7  if■̂J'' ^  iftr #  itrFT %  2TR - -............ "JflT............ ..

0

-
^AK'^h^r

s O ^ ^ '  ■ '

15
_  ■ _  _  _  _ p M J _  _ fvv^ff _ | A  _ . _ = = _ =  =  = :J _ =  -  - =  =  =  = = :

T^ J^FTHsr #  1 9 & %  37, 2 V  5 1 ^  H W  rT^rTT

W  1
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?r% 1

fr gf?- ^  M  TT m  ^  qr?% 3i?r̂ r

q? ^  cJT^ '5;̂ TrTr, ^  5ir?# % t ^ ■?nf ir,

^rTfenr =T # 1̂  ^  ^  jn r ^  sfyr ?rgcr%5!if^ ^  f r  ^Ji¥f i
A '
^  2#T w r r  jrM=r^r ^  t o  t  i

c 9  7  / /
^  WTR5TT JTk =ar:iTHcr #  :̂ TFT ^  3TR .............

fZt>
—  —  9 - - - %  W  I

2 ?'-

 ̂ — —  - -

T^ =3(FnTT̂  %  195 2 37, 2 V  iTT*̂ - cT?P{HT

q-1^ h  ^rn^TT



7
TfTiTT^

( 12 , J 7 )

<r^T^ ( j ^ f f ^ )  q^ *̂0 - - - - - - “ - - 1^0

---- ■ - - Ff#( j O :i

O n en c u  &-'n a  J~

i J ,'&iSifin^

(I 'r  4- ^^ t c  ^o :mLlc^<!-[cv2<nO \

1̂  HT?fr % T^ ^  ^  ^ --- - — -

f  ^
% 1 1 ^  -q"̂  ^qr t, 3Tct: 2ttt%  ? w  sritr - - - - — -

^  qr fFR  jTT#rr ^

^torr j ^  jm fw^r ^  ^  ^ i # tct M t  3#t

j

^  3TTT :j.TT ^  TT m  simx M t

ts^X^ qr ^  ^  %T ^  ^  #T,

Tq’fem =f # t  ^  ^  ymfir 'nr #  %mrf f̂rr m r# ?rgq%?3f̂  ^  fr ĵ!T  ̂ i 
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>‘̂ \ T , ^  m #r %T  ^ w^f #r,

-^q-^ ^ fl̂ - ?> JIT?^ ITW 3T  ̂ 3HT# ^  fr ^l#f 1

jmf^ ^  ŝ T 5n# ^̂ TTT w  fnT'*̂ Hr̂  #r ^  f  \
' $ 1  JJ

j m m  2#T %  sir ...................htt-^--”--

S fi’.

w/
-77

' ;. 5_.
/̂ •: .  M C ^

■  ̂ '-<' '■’* . fc;:i«J?/5■i'V :

T^ =mtTFî  195 2 ^
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i l  ~mpî  ^-tt, ^  ^Tq% ^TT |j f rf,

;jqfVfT ^ ^ ^  q̂ ' '<% ^ fj T==ft5l̂  “ ^Tqft' ̂  '?t

. :i 

q^ T̂h- igrrr q̂ i %

^  ^ ’T c f T v T T  T T T  %~  '’̂ V T  §  ^ 1  ^  f  * 7  "̂ ’ r a  / /
• '

'̂t ^ t r  m W  

> CU* &^0- 6i ’ s.

/ ‘■̂' . ' ■-' - -'' - ^  ■ ■ 
^ . y ' ,- ' . ' -  -'■■^ - V- . 'I ^ C i T ’'̂  • c i< ‘i'1 v 5 o
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IN THE HON»BLE HE&H COURT C$' JUDICATURE AT AH-AflAB/P:

ICOMm- BEaCH/IiUOKfilOff.

CIVIL MI=JCEILM'iE00  ̂ APPLIC 5TI® NO. / ^ (W)GF'i98i.

IN RS:

WRIT pm TION  NO. n>gu ©

Npjaskoo '^'ingh. i'eti tLouer.

1
v /s

Union of Indip ?nd otbeir. ,Opp, P8rtie=s,

a h >licatiqh  gcR GOiiueNftTioN OP D elay i n e i u h g  the 

ComviBR jg-b̂ lPATIT TO t HB ABQ-yE NOTED WRIT PECTION.

'I’be humble petition of the pppo-̂ ite psrtie's mo^t 

re'^pectfully '^howeth:
»

», 5

1. Thpt the opposite parties could uot filed the 

counter-affidavit witrda time and there hgp been =»ome 

delay fP the «ene W5«* oent t"p the kiniPtry concerned fcT? 

vetting.

\

, 2. That trie del»y i'^, tiierefore, not deliber?!te »ud i<s

liable to be excused.

3 . Thi=»t in the circuiB^tence.-, it  i« decsireble that the 

sccompsnying counter-^ffid?=(vit may kindly be pccep'

nnd brought oa recctrd.

Wherefore it i- respectfully prsyed thst the 

del«y in filing the counter-?iffid«?vit may be couda^d en 

the foie be brouf?ht on record.

I^pted, lucicnow, the

ti
Jl981 .

M TO cate,
Ĉ ourjp-el for the Opposite Poicti

J:.
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the Hon*bieH3gli Co art of Judicature at 

Allaiiabad, Lucknow'sendij Lucknow*

ĵ FFlDAVHt ,

Counts Affidavit 

in res

tJtit Petition x6. 3̂ 5? M of l980o

liankoo Singb. and others... ............. oPetitioners

Versus

Union of Jbdia and others...................Opp.parties,

/

Counter affidavit on bdialf of Opposite Parties

l!roa. 2 and 3 .

A

I, Havindra Gi;î ta, Director of Census 

Operations, TX.P., 6«Park Road, Luckno\ĝ  do hereby

soljeiDbij- affirm and state on oath as under;-

That the deponent is' the Director of

Census Operations, U.P. and is fully aeq îsdnted

with the facts deposed to hereunder.

2 . That the ite contents of para 1  of the

writ petition in so «ar as theysTelate to the 

petitioner T?o*a are denied, petitioner i^o,2 v/as 

appointed as Con^utor vide order ^o. A-6s 6/SCO-UP/

69-6E dated 20ol<.71 in C..q?,,CelL, Kanpur, Petition^
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A

HOoi-''«as a local appointee to the pogt of C3oDj>uter 

in Varanasi Cell# He was appointed with effect 

from 30,.il*iQ7Q v i^  order !̂ :o«A-lje784/3C0-TJP/69-6B 

dated 26*12«70 on the basis of Deputj' Director, 

CoP.Cell^ Varanasi letter So,77a dated 4*12*1971. 

Sutosequent3y, in his letter HOo28 of dated 22 ,X*i97i  

Deputy Director, C*P*Cell, Varanasi, infonaed thats®- 

the date of joining of :gtiri TfanitoQ Singh was 

23,11*70 instead of 30*ll®l97Q i^ich was inadver- 

tantljf reported* Accordir^ljf modificatlDn was 

issued in office order sro,A-Ĵ 44/SC0-l!P/6B-68 

dated 2„XL.lS7i«

3 a ihat the contents of para 2 of the writ

petition are not denied#

4 , That in reply to para 3 of the writ peti­

tion, it is stated that the C.P.Cells were estab- 

l i ^ e d  at Varanasi, Gorakhpur, Xiicknow, iSLnpur and 

Meerut in 1970 in accordance with the processing 

of dal2£ of 187 Census# The Deputy Director in 

charge of the C.P.Cell was the Head of Office in 

respect of the establishment of 15ie C*P,Cell under

!

X
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his charge. Bach of these CeP*Gells> had sei>arate

entity till 3l.ia,.74. The C.P.Cells «ere purely'

temparaiy establishments, sanctior  ̂ of vfeM.ich was

T accorded oti year to year basis# They ^iere to be

abolished after the i^ocessi^gL of the Cenc'da data

v«as conpleted. The CftP.Cells of Gorakhpur and

Meerut v̂ ere closed dom in June arid September, 1973

refig>ectively« The Co.P.Cell of Varanasi was wound

U£> in April, 1974, Gradatiott list of ditYerent

grades of staff v;as prepared in each of these five

cells separately*. It prepared only for facility

o f reference in establishment vfork* These lists

trere not the notified seniority lists#. !7o ooubined

seniority list of the staff of C«P.Cells was

p repared prior to 3l^ia^74.

S . That the contents of paragraph 4 of the

vtrit petition are not denied#

e. That with regard the conter»ts of para 5 of

the writ petition, it is state«t that the separate

gradation lists of the staff of each C^P.Cell was

prepared only for the facility of establishment

ftp://ftP.Cells


O
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viork. fhese were Dot ttie ttotified seniority lists.

Tbe list of tlae Headquarter staff also vias r<ot a

notified senioritj^ list,

Y
7 . That witii regard the cor'tents of para 6 of

the writ petition, it is stated that a combiried 

tentative seniority list of the staff of the C«P, 

Cells and the Headq.;>arter establishment v̂ as dravm 

up with effect from l«lo76 av̂ d the same was circa- 

3^ted aniongst the staff mentoears inviting objections 

from them, if apy, against their places of seniority- 

shown in the said tentative confined seniority list. 

The objections received from the menbers of staff, 

inciudir^ the Cocjjutors, were considered and settled. 

The list Vlas to be notified when a vsrit petition 

^^as filed bisf Shri B.K.Verraa, Computer, in the 

Allahabad Bench of this Hon 'ble High Court, That 

v^rit petition is still pe^iding. As a result of this

virit petition, the conbined seniority list could

\
not be notified#

V-
7 ,1  ThatJ? in the coisbined tentative seniority 

list of 1,1<,75, the position of seniority of ttie
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A

\ ^ 0 - /

petitiot?ers vis-a-vis opposite party No .4-35 in

the grade of Coi25>utor v/as as hereu»^derj-

1-. Mlraa Elaurram

2., kanal i)eo

S , Vimlesh- Kunar Se*!- 
vastava

4 , A nil Saxena

5 . BaXbir Singb-
•w*- .

€. jLiaxmi Kant ftsthaoa 

7» K&ram Hussain

(opp* Party l?o,3) 

(opp. party Ko,6)
r- (

(Opp, PartyKo.5) 

(Ppp« party I^o,?') 

COpp. Party tTo.E) 

(OPp. Partgr TTo . 9) 

(Opp* ^ t y  TTO.lb)

8« :gh3FarrBX Kunar Banerjee(Opp. J îXty jrOolX)

JJadol Rafiq (Opp* Party ?ro.IS)
' '  '  '■ .

XOoniiml Ssais Sing (Opp« Party iro*l35

XljSmte ©SLPjana Chadda (6pp. Party l?o,l4) 
(formerly- Km.Ranjana Biaalla)

lS«DiRe^ ?faz'aiR Saxe^a (Opp party ifo.iS)

X-S.Satya ifarain Agarv^ (Opp, Party jj’o.ie)

3^4,Vijai Kansr Teviari (Opp» Party FA*, 1?)

15*TJdit Gopal jiDgr^ 

i6*^udhir Cha-ndra 

17.reeka Ram peprari 

13 .Ram Laishan Yadav 

l9eVinod. KUDsr Agararal

COpp, Party Ko.la) 

(Opp* party F0.I9) 

(Opp. Parfcy jro*2x̂ j 

(opp. Taxty ^0,2 1 ) 

(Opp. Party i?o,22.)

2-0.3iSiliesIi OiandjraL gtiuk2a (Opp. ifert̂ - Fo .23)

2 1 ^ ^ i  Ram Dubey

A. •

22..Anadi Asiiiana 

'2.3«Surya Karain 

24.Jivfan Chandra J o ^ i

(Opp. P&rty F o .2 4  as algo 
.petitioTfer Tro*3)

(■ê gsatSsESl̂ gŝ MSetitioner

(Opp. i^rty f o .2£i)

(Opp* kirty ,1^0.26)

2.G.Brajesh Ejmar Srivae-
tava (Opp, Party jro.a?)

2̂ 6,Prem Kucsr Pathak 

27.Ajai iiY/asthi

(Opp* Party jfOo^a) 

(Opp. Party uo,as)
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2So Devendrj&i Issac I^all 

29o Krishna Qopal Iv^astiii 

30 • Baiaan lal
V"

31, Chandra Gupta

32., Ajai Ku^x» Srivagtava

3 3 . Eagiiu Raj S in ^

34, Subha^ diandra •yfemsi

36o Jai jai Ram jatav
r  . . .;■ ,
36» Kankoo Sî gti-

(Oppo Party Tro.,30) 

Coppe party Ko,31) 

(Petitioner 5T0.4.)" 

(Opp» party Eo.32.) 

(Since resfened) 

(Opp, party F o .^ )  

(Opp* Party 5F6.34) 

(bpp* party ?T0,35') 

(Petitioner Fo, 1)'

Tile place of inter-^se-seriority ass3g.»̂ ed

to tlie petitioners vis-a-vie Opposite parties IToso

4 to 35 in tile conbined iss& tentative seniority list 

of l*Xe,76 and the finai(coa4>iT'ed) se'^iority list of

the g2S.de of Conputer of l-lD-78 is the sacB. The 

pi’inciplee underlying the conibined tentative seni-

*

ority list of 1 ,1 .75  and the final seniority list 

o f  1,10.78 Were the saise. That is the inter-se- 

seniority amDnggt the officials of the grade of 

Goaputer will be fixed taking into accounts

Ci) date on ^ ic h  eadti of thesi vfas
^ \

appointed/pronsDted to the grade;

(ii) In respect of gudh. officials vaho had 

been appointed/prociDted as a result 

of selection by a Board, the int^*-ee- 

seniority will be as indicated by the 

selection Board.
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TJie ser>iority SLggigned to the petltioperg in the

r

aonibiried tentative seniority list of 1,L<,?5

not digputed bj anj" of liiem in i^76o

B , That with regard to tiie contents of paras

7 and a of thevfrit petition, it is stated that ttie

objections of the petitlonejrs agai’̂ st seniority-

assigned to ttiem in the seniority list of C0E|>ut0rs

of Iol0o78 viere found to have no fbrce and the 

repiresentatifiss vfere rejected after due consic3era-

4, 'o..

tion* 15ie petitioners could have subniitted represen­

tation to the opposite party F0o2. «fho is the Head 

of the Census Bepartment* The petitioners have ttius, 

not availed themselves of the available channel of 

redreseal of grieva*^ces» before invoking, the extra-

V—

BBsfes ordinary jurisdiction of ttie Hon »ble High 

Court®

9o ThatjK in reply to para Q of the vjrit peti­

tion, it is stated that the principles for the 

preparation of the Cocibined Seniority List of l.l0,»78 

and 1«X.76 were liie saine as jnentioned in para 6 

above e The Cocputors selected by the Selection
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CoDanittee at tlie Cer'trali.z.ed Seieatioo heLd at

liicknovi on H.3,1 ,̂70 v/.ere qissigned the eame place of

Y

serioritj- as vilis ir?dicated by tiie Selection Cocmittee

in tile merit lists entitled A, B & C. Kerit list^A»

covered opposite parties Ifos* 7 to 12., Merit list

covered opposite parties Kos* 13 to 17 and Merit

list ^C’ covered opposite parties Ifos* 13 to 35

besides tiie petitioners llTos. 2, 3 and 4 , Petitions

vjas not covered by any of the aforesaid merit

lists* Petitioners ??os« 1, 2^ 3 and 4 are, thus,

^junior to all the opposite parties other than opp-

osite parties Nos* i , 2. and 3 . fhey can not ciaiiri

a superior place in seniority above the opposite

parties by any standard*

1-0. That v/ith r^ard  to the contents of pam IX)

of the va*it petition, it is stated that there viere

no sepamte establishments asaLleged after 1,1.«75,

H «  That in repli" to ttie contents of para 11 of ;

the vjrit petition it is stated that the petitioners /

Ho s. 2 , 3 and 4 were the s^sKKs&casG-candidates 

approved in Kerit List and their place os' 'M

/ |
' 1 1
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in the said inerit list *C*.

r

^ ^ 6 ( 9

 ̂<■ 
> A

12^ Tliat the contef>ts of para IS. of the writ

petition are not denied*

is* That the eonterts of para IS of the vjrit

petition are denied. T^e petitioners have not

I/-
rtgj»ĉ cH-ŝ eadiausted the available cha,nnel of redi’essal 

o-f their grievances by a representation to the Oppo­

site party ?To*2, against the order of rejection of 

their representations by opposite party TfO.S*

K.-
Additionai pai^agraph

14, "Ehat the petitioners are not entitled to any 

of the reliefs prayed for and v/xit petition is liable 

to be dismissed v/ith costs*

Dated* lucknov/ the, 
^ A n  J-1S81*

Verification 

X, the deponent above named, do hereby verify
/•—

that the contents of para l,-!/ ^  of this

affidavit are trae to own knov/lec3gej those of

• 'I p '
paras- believed to be

true on the bais of the information derived froE. 

perusal of office records and ttLose of parag  ̂

ax® (S ^  / V true to ir<y belief on legal advice*
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concealed. So heli> me God*

T

Batedj: Luckrow the^

^'To L  j6 :‘

0

>  ■

/t'.

N -

! <=.■; •■ » ' , .f

I identify' 13xe deponer*t tias signed 

before me,>

C^firanlsr BPasad)
Cleric to Siiri B,L*Shuk3a,,Jldvocate, 
High Court A llahabad, Lucknov/ Bendi. i

Soleianljr affirmed before me on the is th 

day of , Isal at, a,rffi»/p.jn. by Shri

Ravirsdra Qapta, the deporient, viho is ideotifled by 

Su'i TJirankar Prasad, clerk to Shri B.L.ghukla,
AW

Advocate, Allahabad High Court Lucknow Bench, Lucknow
*

I  have satisfied myaelf by examining the 

deponent thafĉ f he understands ttie contents of this 

affidalsrit vMch have been read out and es^Iained by 

me to him.

4ft
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ORDER SHEET 

IN THE HIGH COURT OF JUDICATURE AT ALLAHABAD

-No.- -3XH- of 198©^
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IN THE HIGH COURT OF JUDICATURE AT ALLAHABAD 
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Date Note o f progress o f proceedings and routine orders
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IN THE CSKTRAL A:iaNI3TEATI7S TillBUNAL 

LUCKKCW BE!JCH, LUdlNOW

T .A . No. 656 of 1 9 3 7  (T)

(Writ Petition No. 3^4 oT 19^0)

Nanku Singh &  others Applicants

V ersus

The Union of India through the Secretary,

ministry of Home Affairs, Government of

India, Kgw Delhi &; others* ................> 0pp. Parties

Rejoinder to the counter affidavit 
on behalf of opposite party Mos.2&3

I , Nanku Sin^., aged about 31 years, son 

of Sri Shiv Sh-ahker 3in.gh, C/o Sri Tika Kam Mahton 

Darshanganj Aliganj, Lucknow, do hereby soleninly 

affirm and state on oath as under

1. That the deponent is applicant N0 .I in the

aboveapplication. He has been read over and explained 

the contents of the counter affidavit on behalf of 

opposite parties 2 and 3 and has understood the sanie.

He is fully conversant with the facts depoE od to heroin, 

He has been duly author is ed by applicants 2,3 and 4 to 

file this rejoinder affidavit.

2. That para 1 of the counter affidavit needs

no reply.



3 . That in reply to para 2 of the counter

affidavit averments made in para 1 of the petition 

are reiterated and contrary averments made in para

2 under reply are denied. It is reiterated that 

applicant No.1 joined the Varanasi cell on 23 .11.1970 

and the applicant No. 2 joined the cell at Kanpur on 

16 . 1 1 . 1 9 7 0  as indicated in para 2 of the petition which 

has been admitted*

4. That para 3 of the counter affidavit inastmch

as it admits the contents of para 2 of the petition 

needs no reply. It is reiterated that the applicants* 

dates of joining the working post in the respective 

cells at Varanasi and Gorakhpur are as indicated in 

the relevant column in para 2 of the petition.

5. That in reply to para 4 of the counter affi­

davit averments made in para 3f of the petition are 

reiterated. It is reiterated t-hat the separate 

seniority lists for each of the five Coding and Punching 

Cells were drav»n up on the basis of the respective 

dates of joining of the Computers vfhose names were 

indicated therein. Contrary averments made in para under 

reply are denied*

6. That Para 5 of the counter affidavit nesds

no reply.

7. That in reply to para 6 of the counter

affidavit averments made in para 5 of the petition 

are reiterated*
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S. That in reply to para 7 of the counter

arfidavit averments made in para 6 of the petition 

are reiterated. It  is stated that no rules for the 

purpose of determining seniority of persons working 

at the rleadquarterc Office and those working in 

Coding and Punching Cells at Kanpur and Lucknow have 

been niade. Thus in the absence of rules relating to 

seniority no legally valid uniform criteiia for deter­

mining the inter-se seniority being available the only 

basis for determining seniority is to be on the basis 

of the actual joining on the vvorking post#

9. That para 7*1 of the counter affidavit as

stated is denied. It is reiterated that in the 

absence of rules relating to seriiority, the seiiiority 

list was dra^ci up in an arbitrary manner on pick and 

choose basis in order to shov; undue favour to some 

working at Headquarters as againstthe others* Thus 

the seniority position of the opposite parties vis-a-vis 

the applicantis has been determined in an arbitrary 

manner and is based on favouritism by adopting a 

different and unequal criteria for persons similarly 

placed. Thus the applicancs liavo been discriminated 

in the matter of s ^ io r ity  in service in violation of 

Ai’ticles 14 and 1 6  of the Constitution of India as 

the final seniority lict w’as t-he same as the tentative 

seniority lis t . It is evident ^hat there was no appli­

cation of iiiind with respect to the representations 

of the applicsnts against the taitative seniority list 

It is also evident that different and contradictory 

principles were adopted for drawing up the combined 

seniority list which is wholly untenable.
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10. That para & of the counter affidavit as

stated is denied and the averments made in paras 7 

snd S of the petition are reiterated. It  is denied 

as alleged that the applicants’ representations against 

the seniority assi^ied in the seniority list were 

found to have no force. On the contrary, the said 

seniority list was drawn up in ;an arbitrary manner on 

pick and choose basis in order to shov; undue favour to 

some against others without following any uniform and 

legally vslid criteria. It is denied that the applicants 

did not avail the available channel of redressal of 

grievances as alleged in para under reply.

11. That para 9 of the counter affidavit as

stated is denied and the averments made in para 9 of 

the petition are reiterated* It is reiterated that 

no uniform criteria in the absence of any rules was 

followed to draw up the combined seniority list* As 

evident from the averments made in para under reply, 

different principles Vvere applied. To soii® seniority 

was assigied from the date of joining on the working 

post while to some seniority was assigied on the basis 

of the merit list which amounts to discrimination of 

persons similarly placed. The alleged lists A,B, & C 

were not drawn up on a rationa basis and are, therefore, 

legally untenable. It is reiterated that the appli­

cants are senior to opposite parties on the basis of 

their respective dates of joining the working post*

12. That para 10 of the counter affidavit as

stated is denied and the averments made in para 10 of 

the petition are reiterated. It is reiterated that undue 

favour was shown to persons beloning to the Headquarters
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office as against those beloning to the CocIi.ig and 

Punching, Cells*

1 3 . That para 11 of the counter Affidavit as

stated is denied and the averments made in para 11 

of 'the petition are reiterated. The placement of 

applicant Ncs. 2,3 and 4 in the alleged merit list

* G’ has been done in an arbitrary and irrational 

manner.

1 >■ That para 12 of the counter affidavit needs 

no reply.

1 5 . That para 13 of the counter affidavit is

denied and the averments made in para 13 of the peti­

tion are reiterated. It is denied as alleged that

the applicants have nob exhausted the available channel 

of redressal of their grievances by representation to 

opposite party No»2. The petition is uairitainable on 

the grounds stated therein and it is liable to be 

allowed ►

1 6 . That para 14 of the counter affidavit is

denied* The applicants are entitled to the reliefs 

claimed in the petition and the same is liable to be 

allowed.

Lucknow Dated; Depofient

Verification

I ,  the above-named deponent, do verify that 

the contents of paragraphs 1 to 10 to 1 4  of this
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afxidavit are true tc my ovm knov»ledgs and those of 

paragraphs 9, 15 & 16 of this affidavit are believed 

to be true b> the deponent on the basis of the advice 

given to him. No part of it is false arxd nothing 

material has been concealed.

Lucknov/ Dated: 

19^9#

h: § # -
Deponent.

h

I  identify fche above-naraed deponent 

who has sigied befor^ me.

Advocate*

4_

UrCu.-<^i^ L-4fô .r<̂  L r t U ^

(p,.̂ .̂ ..̂ ~fi{ ,- £ ^ ,/L e ' ---

SATYA SKM ?■: K iG ^M  

O A T H  C O r-M , -vER 

H i jh  C our*  , Luck:.c-. v . r, ,, LucknOO.
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL

CiRCdiT BENCH,LUCaOJOWo

B!isc«(Recall)^plicatioii NOol4^of 1 9 9 0 * ^

Satya Naraln Agarwal, aged about 43 years 

son of Sri D.P.Agan'^aiC©or5 »lcyed as Statistical 

Assistant in the Office of Director of Census 

Operations,TJ,P,,Lucteiow)resident of 119, 

Faizabad Road, Hassanganj,Lmcknow«,

0 0 • • i^plicant

' .4

V>.V

In res 

T*A.No.656 of 1987 

(Writ Petition NOo384 of 1980)

Nankoo Singh and others

Versus

Union of India and others

e• ,Petitioners

o .« C ^ P o P a r t ie s ,

^plication under Rule 16(2) of the Ceitral 
Administrative Tribunal(PpDcedure)Rules, 1987 
to set aside the ex-parte judgment and order 
dated 23®3,1990 passed by Hon’ble Mr,D,K,Agarwal 
J.M« and Hon*ble Mr«K,Obayva,A«,M»

For the facts and reasons givoa 

in the acccssnpanying affidavit, it is huiribly 

prayed that in the interest of justice this



Hon‘ble Court may Xlndly be pleased to 5-

(a}set aside the ex parte judgment 

and order dated 23* 3,1990 passed by 

Hon'ble Mr.D.K.Agarwal, J.M.and 

Hon'ble Mr.K.Obayya, AoM, ;

(b)stispend the iaplmentatie® of 

the judgment and order dated 23*3o1990 

passed in T*A,Uo.656/87 CW.P.No.

384 of 1980)during the p ^ d ^ c y  of 

application for setting aside the 

judgment and order as af or mentioned; 

and

- 2 -

(c)pass sucJi other order as this 

Hon'ble Tribunal may consider 

sppropriate in the cirotamstances

- of the case*

(R.G.Sinc^ )
Advocate

Counsel for the ^plicant

Luclcnows

Dateds April2fl^,1990«



BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL

-- . CIRCUIT BESCH,LUCKNOW.

T«,A.No„656 O f  1987

(Writ Petition No, 384 of 1980)

>r

SSy

* AFFIDAVIT

y'-'
•t "  'P iS T T .  COURT

U. H.

A F F I D A V I T  

in support of Misc,(Recall)Application No, of 

1990.

Satya Narain Agarwal# aged about 43 years# son of 

Sri D.P.Agarwal,esE5>loyed as Statistical Assistant 

in the Office of Director of Census Operations,U.P.» 

Lucknow/ resident of 119#Faizabad Road# Hassanganj#

Lucknow.

in re*

Nankoo Singh and others.

Versus

Union of India and others

o • .  ̂ plicant

. . .Petitioners

. e ,C^p®Parties.

I#Satya Narain Agarwal, aged stoout 

43 years, son of Sri D.P.Agarwal, 

en5>loyed as Statistical Assistant 

in the Office of the Director of 

Census derations# U*P.Lucknow, 

resident of 119,Faizabad Road,

Hassanganj,Lucknow, the d ^ o n ^ t  

do hereby solemnly affirea and state 

on oath as unders-
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lo fhat the deponent is opposite Party No,

16 in the aibove described writ petition No. 384 of 

1980 and as such he is fully acquainted witii facts 

and circumstances of the case.

2, That the petitioners had challenged the

final seniority list of coB^utors, working in the 

Office of the Director of Census Operations, as 

on 1,10,1978 circulated under Memorandxim dated 

24,9,1979 contained in Annexure No,7 to the petition 

by filing the writ petition as described above. In 

the Writ petition it was also prayed that a writ 

of MANDAMUS be issued to the opp,parties 1 to 3 to 

issue a fresh seniority list. It was further prayed 

that a writ of MANDAMUS be issued to opposite 

parties 1 to 3 to suitably laodiify the order of 

confirmation dated 4,10,1979 and re assign the 

place in the said list in accordance with the 

revised seniority list,

3« That the deponent’s name was sponsored

by the Enployraent Exchange,Lucknow in response to 

the requisition sent by the Director of Census 

Operation U.P, for appointment as c(»5)utors. The 

selection ccaamittee constituted for the purpose 

conducted the interview during the month of S ^ t , 

1970, On coHjpletion of the selection, nerit list 

of successful candidates included the name of 

deponent as well as the names of petitioners No,2 to 

4 ,

4, That an offer letter was issued to the

deponent on 12,11,1970, calling tapon him to submit 

medical certificate and character certificate within
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15 days of the receipt of the offer letter and
i

submit the joining report at Coding and Punching 

Cell, Lucknow, The deponent had come to know, 

\diich he believes to be true, that similar offer 

letters were issued to other selected candidates 

(including petitioners So.2 to 4 )and they were 

directed to join at varioxis Coding and Bundling 

Cells.

5* That on receipt of offer letter, the

depcaient reported to the Civil Surgeon,Lucknow 

for medical and after obtaining medical certificate, 

he obtained character certificate and reported to 

the Deputy Director,Coding and Punching Cell,Lucknow 

on 25<,11*1970 and sxjbmitted his joining report®

V

6o That^theyselected candidates had also got

their medical examinations done by Civil Surgeon, 

Lucknow and obtained character certificates frcsa 

1st ClassMagistrates at Lucknow and thereafter they 

had prc^aeeded to submit their joining at different 

Coding and Punching Cells,

7« That it so happened that candidates

required to join at Lucknow and Kanpur could submit 

their joining early and those required to join at 

Meerut etc. could join later, without any fa\ilt on 

their part* In sorae cases, candidates were not 

allowed to join at Hie first instance by the 

respective Deputy Directors, and they could join 

sxabsequently with -fee indulgence of the Director 

of Census Operations, XJ.P.Lucknowo
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8® That the deponent is advised to state

that the seniority of the candidates selected by a 

selection Board is determined as per their respective 

positions in the merit list and accordingly candidates 

selected and placed in merit lists *A' and *B' and 

•C* dated 8* 11,1970 were given their place of 

seniority as they are in no way responsible for 

the delay in joining.

9« ftiat the petitioners have claimed the

seniority on the basis of their dates of joining.

It may be stated here that petitioners No,2 to 4 

were also selected by the selection Board held in 

September,1970 and their names were placed in the 

merit list dated 8,11.1970 and as such they cannot 

claim seniority on the basis of date of joining 

over and above the names of those were placed in 

earlier positions in the merit list. As regards 

petitioner No«l, he was appointed by the Dy,Director, 

Coding and Punching Cell,Varanasi and his appointment 

was made admittedly on 23.11,1970,i,e,after final- 

isation of the merit list on 8,11,1970 and issue of 

offer letter dated 12,11,1970 as such he has rightly 

been placed in the seniority list after the candidates 

included in the merit lists *A*,'B* and 'C ,

lOo That after filing of the writ petition

described above in the HOn'ble H i ^  Court of

Judicatiire at Allahabad, Lucknow Bench, Lucknow, notices 

were issued to the respoadentsCincluding the depcsient) 

and received by the d^onent.

Ho That on receipt of the notice, the

d^onent and few others arranged for necessary finances 

and contacted Sri Shridhar Misra,Advocate and engaged
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him to conduct the case©

J't

.4^

A

12* That the deponent signed the Vakalatnaraa

in favotir of the Counsel Sri Shridhar Misra,Advocate 

>rtio assured the deponent that the counter affidavit 

will be prepared and the d^onent will be called 

upon to swear the same# as and required,

13,. That during the year 1987# the writ

petition was transferred to the Central Administrative 

Tribunal#Allahabad U/S 29 of the Central Administrative 

Tribunals Act# 1985 and registered as T,A,No,656 of 

1987, A notice was received by the d^onent on

30,9,1988 from Central Adniinistrative Tribunal# 

Allahabad that the case has been transferred from 

Hon'ble High Court of Judicatxire at Allahabad#

Lucknow Baach# Ludcnow to the Central Administrative 

Tribtinal# Allahabad and the Tribunal fixed 3,10*1988 

for hearing of the matter.

14, That on receipt of notice# the d^onent 

contacted his counsel and informed him about the 

transfer of taie writ petition. The Counsel assured 

that he would make arrangements for conducting the 

case at Tribun^al at Allahabad, The fiepaaent bonafide 

beloeved that the Counsel would do his best to 

contest the matter and protect the deponent’ s 

interest, 'Riereafter# he has not heard anything 

frc»n the Counsel*

15, That on 2,4,1990# the deponent heard 

rumours in the Office that the Writ Petition has 

been allowed by the Hon'ble Tribunal at its Circ\iit 

Bench#Lucknow, ^ i s  took the deponent and other
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opposite parties by surprise, as the deponent 

had no notice about the transfer of the case 

from Allaihdsad to Circuit Bench, Lucknow, tThe 

depaient has come to know# vftiich he bonafide believes 

to be true, that the petitioners had moved applica­

tion for transfer of the case from Allahabad to 

Lucknow though no notice was received by the 

depcaient of the said applicaticaa for transfer of 

the case nor any notice was received frcm this 

Hon'ble Tribimal about date fixed in the case.On 

enquiry frcoi office, it revealed that the application 

has been heard and decided ex-parte in the absence 

of the opp.parties Nos.4 to 35 on 23.3.1990,

16. That on coming to know of the facts of

the case, the deponent made efforts to contact his 

counsel Sri Shridhar Mishra, Advocate to ascertain 

the true facts and reasons for non appearance in the 

case. To the misfortune of the deponent, he came to 

know that the said Sri Shridhar Misra , Advocate has 

expired on 7.12.1988.

17. That in these circumstances, the deponent

could not appear in the case. The deponent hast 

bonafide belief that the Counsel, vftio^^ready paid 

his fees and had been given instructions in the 

matter, would be representing the deponent, but now 

it transpired that the coxmsel had neither filed 

his V^alatnama nor ever ^peared in the case. 

Moreover, the deponent had no notice of the 

transfer of the case from Allahdaad to Lucknow.

18, ^ a t  in view of the above, the correct

facts could not be placed before this Hon'ble 

Tribunal and this Hon'ble Tribunal decided the 

application in the ^sence of the deponent and 

31 other opposite parties.
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19, That it will be es^edient in the interest 

o£ justice that the deponent is allowed an opportunity 

of contesting the case and place the corredt material 

facts before this Hon'ble Tribunal®

20, That under the circumstances, the

ex-parte judgment and order dated 23.3,1990 is liable 

to be set aside and during the pendency of this 

application the operation of the judgment and order 

dated 23.3.1990 is liable to be suspended*

21, That the deponent has not avoided to

attend the hearing the case deliberately and his prayer

to set aside the ex-parte judgment and order dated

23.3*190 is bonafide.

Deponent.

Lucknow8

Dated: ri 1,̂ 6 %1990»

V E R I F I C A T I O N

X, the above named d^onent do hereby

erify that the contents of paras 1 to 21 of this

affidavit are true to my personal knowledge. Hotr part 

of it is £alse and nothing has been concealed* So help

rae God.

Lucknow:

Dateds J^rilo^^^ , 199 0*

I identify the d^onent \^o has 

signed before roe on the basis of the documents 

(S- 7  < I produced before me*

'.vbti

 ̂ ............................ ______
T W ve Si i'!:. ^  i>' ' 'lU' w t

aenonev»‘ tk a  * ■ u w d e r s t« i id ^  l a *  eonifeiH,*

« t  t h i s  « • i f e c k  i i a s  b a M  r e a d  etex a « lO

»i®K.:uv r,.‘.jU rK'-’jpj, Mx*. a n
k //^ 4  o X  .

 ̂-^yc ■
*  . . A S . ' V r   ̂ .

lXAiSE:53TA5 
Adypwn

O o l l ® e t « e a » 3  L a t K o o o
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I tJ  THE CENTRAL A E M IH IST R A T IV E  T R IB U N A L , ALLAJIABAD 

C IR C U IT  BENCH, LUCKHOW

T .A .  Mo. 656 /87

(W rit  P e tit io n  N o .384 of 1980)

Hankoo Singh & others . .  ,/^p liC c in ts .

U n A o n  o f  J n i H ^  o t - . h i 'r r

lion. Mr. D.K.Ayroiwal, JUDL. MEtlUER. 

Hon. MR. K. Obnyya, Adn. Member.

I
\\ V 

\\

tK,..Obayya,An̂ .member)

W rit  P e titio n  No. 364 of 1980 f i le d  in  the High 

Court of Judicature nt Allaliabad, Lucknow Dench, Lucknow 

has boon received in  this  Tribunal on tra n sfe r  un Jer  

section  29 o f  the Adm inistrative  Tribunals A ct , 1985 

for dicposal and numbered £s T .A . 6 5 6 /8 7 ( T ) , as ind icated  

.'lb ivc.Tlii' I'i't 1 (; li.)|i(»ir., iniinlii'i iii'i .J .ir,* niii>K>yr>(( In t,h<; 

Conrun P'piitiiient and their  prayer is  that the final
\

 ̂ . S e n io r ity  H c t  c ircu lated  by Deputy D irector  o f  Census

y  Operation , U .P .  by l e t t e r  dated 2 4 . 9 . 7 9 . (Annexure 7) be

) ^ujachod and a revised seniority  l i s t  be  prepared assioning  

) '•-ij
, 5'Afupcr seniority  to the p e t itio n e r s .

-■/•..I
A* _ 2 .  Tl»e petitionees were appointed as Computers in  thc-

Consus rjepartjnent during the year 1970 . Tliere were five 

Census cells^each  under  the Adm inistrative  Control o f  ^ 

D>3puty D irector, Ccnnus Operation . These ce lls  w2re locntd 

at Lucknow, Meerut, V aranosi, Kanpur and Gorakhpu:; Accorcing 

to tlie p e t itio n e r s , there wos a s en io r ity  l i s t  o f Co-Tiputers
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oeparntcly dor I'nch c o l l . Sub.-.o'iuontly, thn ĉ n-'Jic c o lls  

ftnctioninci a t  V ar a n a s i, Gorsklipur and Meerut were closed 

nnd iit.'iCf working in  these units  was transferred  t o  . ‘ 

Lucknow and Kanpur, A ftn r  the morgf r  of tlieae c e iiS / 

a combined sen io r it y  l i s t  was prepared in  1975 afri the  

petitio n ers  nllege  thnt this  was not n o tif ie d .T h e f in a l

s en io rity  l is t  was, however, c ircu lated  by le tte r  dated

,

2 1 ,  I'.i'I'i ' i l  t . l in  D l j f ' c i . n r ,  Cr’n rn irt r n t - t  o n n ,  U . P . ,

Lucknow inciiciJting the sen iority  p o s it io n  of the Computers 

as Jn 1 .1 0 .1 9 7 8 .  Agcriovod by th is , the p etitio n ers  

.'niljinlK r>iJ r(')>rf>nf!ntntlons to tin au th o r it ie s , which was 

t o jr c L 'd .  ^

I
3 . In  the countor nffidavit f i l e d  by the respondents,

i t  is  denied that there was a separate l i s t  for  each 

c e l l .  According to them, it  was only a (jr.:daCion list  

for facility  of reference in cEtiiblishinent work and such 

l i s t  was not n o tiE io d . llov̂ cv-’ i-, thc.>y n g r a o d th a t  the 

combined sen io rity  l i s t  in d icatin g  ten ta t iv e  sen iority  

p o s it io n  of Computers, as on 1 .1 .1 9 7 5  was drown up and 

f-lrcu 1 •■'f.od .'monq the s t a f f  mfmbers and objectiors  v; ere 

also  in v ite d . The objection s  rccoivi-d vk'h; coiir.iil''i' <1 

and s e tt le d . The p etitio n ers  have not made any representa­

tion  against th is  l i s t .  The final l ist  could not be 

'nohift'.Ml .',t th,-\L Liiiu; as i>ii' ol. I.h'i Cmnint.f-i .‘i( iiainnly 

Ghri i;.K.Vcx:na f i l e d  W rit  Potitiun  in utic •..uui.L .-a

A n  ali,io.>d ;iid ubtoi-nd S tay , Tlie W rit  P e tit io n  was f in a l ly  

dis:nissed in the year 1982.riier2after , the seniority- l i s t  

as Jn 1 .1 0 .1 9 7 8  was n o t ifie d  and this  l i s t  io tlws nfinm ..M.> 

ten tativ e  l i s t  d r c u l a t o d  on 1 .1 ,1 9 7 5 .  ri\o rospOTicnts 

fu rth er  contend that the integrated s e n io r ity  l i s t  was 

prepared fo llow ing  p rin c ip le s  la id  down by the Deputy

.0 ,
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Reglstrair General (Census) in his letter doted P e b r u a ^  |

10,1975 (Annexuro 4 ) ,

4. Wo have heard tha learned oounool'Cor

t

V

' I

'M r

parties and also seen the record. The learned;Counpel’

for the applicant assailed the seniority lis t  on the I 

ground that no unifonn criteria haa been £ollow6d In 

drawing up the oeniority H a t ,  and that data oC appolntmeftt 

has been W llowud as the Criteria in  fixing  tha oaniority 

o£ candidates from 1 to 34 and 66 onwards. In  between :;; !|m,  . . _ _ _ _ _ _ _ _ _ _ _ _ _ _ _ _  ■ -  ■ — 'I. : g . ! j i  I
candidates selected on the bails of merit lis t  

figure. We hove ca iled  for the relevant record and 

verified  how tJiia merit list  was prepared. Tram tlie record 

it  is  sesn that the interviews were held in the month 

of S^tem b er , 1970 and based on their  qualifications
r ■ «

and perfonnanco'at tha Intarvlew the aandidfttQO viere j 

graded as ABC.There appears to be nothing wrong it> auch 

gradation. Since the numbor of vacancies was mar?, to 

absorb all tlie candidates in the merit l is t , it  is not 

known why this merit position was not indlc'^itod \hile

i c p u . 'i n g  t l i c  n p i > o i i i l J i i e r i t  oiOi'in, .in i in  mud

(G  t-T’O' f.
W jk±. doils not refle ct  cMiy- appointifncnt orders

I UliQ wnrit/ 

:ro  Iss u e d . j

'■di

Further, i f  there wjs gradation list  prepared for each

cell, why that gr.jdati;jn list  was disturbed while drawing

up a combined seniority l is t  of different units* after ,

t:lieir merger into two serviving unita e i ^ .■ l-ucknow and -ij:

Kanpur, The principle la id  down indicates that the criteria '

to ba followed in the matter of interse seniority

Computora io (1) tho date -on whidi thoy were appointe;^  ̂ ^  j')?
'------—------- 1---------- »“j- ; ! ■

promoted to the grade and (2) in respect o f such o fflc ia le  i =

------ . ' ' ■ M " ' ■
who had baen appointed/promoted as a result of selection !, i. .l’ ; 

by a Board from lower grade or as a result o f direct I

recruitment from Einployinont Exchange tho inteioe poaition

.  ’ : . 1:' .1 , ■ ' ' i

/) ' I

•.A—
il; ! : 

fit

1
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v/lJl 1»  iiiJltMtiKl by aolcctlou board or  Uocfuitnptit 

Board. Th3 record shows no such intisras position  >,as 

indiciatf-'d by any Board.

5 . * lliving rocjard to tho fa c t s  and circum stances of

thi! e a s y , wa aro of this vluw tluit U-.o f in a l  S en io r ity  

L ist  of CotnjwtRrs circulatod  24 . 9 .1 9 7 ?  (Anno^ure-7) I
I

does not follow  the uniform  c r ite r ia  and also the |

I .iLionalo for tollowiiicj liiltoKint. c r ito r io  has a lso  noi: j

bean explained' in as much as  the m erit  l i s t  A , 3 and C j

v;as only for the purjjosc o f  saloction  for appointm ent |

to tho post which tact is contirmad by thj fact  that  '

in issu in g  t)ie appointmunt la ^.tars this  l i s t  was not 

lollow ad. We consider that in the in t e r s s t  o f J u s t ic e  ’

tills liat, cannot be sustained and as such i t  is  (gashed .,:

6 . In  ths counter-( para 13) tha respondents have 

mentioned that  the petitioners  have n ot exhausted a v a i l ­

able channels  for rodrcssal of th eir  grievance by a 

lo p io scn tatio n . Wj d ir e c t  that interse  sen io rity  o f  

computers ô ; drawn in consultation  w ith  the i^egistrar 

General o f Ind ia  (Respondent M o .2) taking into consia-  

iM .rllyii th'i ii'pi i - ; t o l  Ui‘? |"i. i 1.1 unoi s which 

wore rcjectod e a r lie r  in  rofcrcnco No. A E / l l _ l / 7 0 /  

rx'3-Ur/A-3001 ilntrd 2'1.9.1C>79 .m l .ilfKi Anii<’XiiJ.i'-S In 

conform ity with the s>iniority ru ler , by  a ppaaking order

t i n y  U>i ‘ j-oints ;c is e J  lai'Juni in t)ia representation  

of tho r'stiLioner. ;

7 .  ■ Tiis r .n . /w r i t  P e titio n  is disposed o f as above.

No order as to costs .

I ^  .
I

(K . Oi^YYA) 
ADM.

I

■ 13
(U .K . AGR/V.VAL) 
JUDL.

. (
II f  c  i.  ̂

Kruijuai 7.-: v> \̂oUr|vuiy

C .  A<iiiiinistra(ivo T ribnua'
l.ucl£uovv B e a c h ,

l.tiokiini0
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BEFORE IHE CENTRAL ADMINISTRATIVE TRIB13NAL

CIRCUIT BESCH,LUCKN05iJ,

Misc.(Recall)ApplicatlQQ No. X7?Of 199 Oo //_

Su($iir Chandra# aged about 43 years son of 

Srl Dwarka Prasad ChitranshiCen^loyed as 

-i- Statistical Assistant in the Office of Director

of Census Operaticais# U,P.Lucknow)resident of 

108/205, New Model House,I)UCknow«

«• .Applicant

In re*

T.Ae»Oo656 of 1987

(Writ Petition No. 384 of 1980)

Hankoo S in ^  and others

« • .Petiti oners

Versus

Union of India and others

O  implication under Rule 16(2) of the Ceatral
Administrative Tribunal(Procedure)Rules<, 1987 

0/^\ V to set aside the ex»parte judgment and order
dated 23o3«1990 passed by Hon*ble Mr.D.K.Agarwal 
J.Mc and Hon*ble Mr.K.Obawa# AeM<»______

For the facts and reasons g iv ^  

in the acconnpanying affidavit, it is humbly 

pr^ed that in the interest of justice this
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in

Hon*ble Coart laay kindly be pleased tos-

(a)set aside the ex-parte judgment 

and order dated 23©3*1990 passed by 

Hon’ble Mr.D.K.Agarwal/ J.M. and 

Hon’ble MroK,Obayya#A,M.;

«

(b) suspend the in5>lementation of 

the jmdgraent and order dated 

23*13.19S Cpassed in ToA*Ho« 656/87 

CB.P,No*384 of 1980)during the 

poaid«icy of spplicaticaa for setting 

aside the judgment and order as 

aforementioned; and

(c)pass such other order as this 

Hon’ble Tribxmal may consider 

appropriate in the circumstances 

of -ttie case,

( R«C,Sin#i)
Ad^^ocate 

Counsel for "the applicant

Lucknows

bateds ^ril23>^<,1990«



BEFORE THE CENTRAL ADMIHISTftaTlVE TRIBUNMi^dRCUIT BENCH,

LUCKNOfif,

T*Ae NO. 656 Of 1987 

(Writ Petition No* 384 of 1980)

)r

A F F I D A V  I T  

In support of Misc,(Recall)implication So, of 1990.

Sudhir Chandra, aged about 43 years son of Sri Dwarka
I
Prasad Chitranshi (eroployed as Statistical Assistant 

in the Office of Director of Census Operations# U.P, 

Lucknow) resident of 108/205,New Model House,liucknow«,

• • .  J^plicant,

In ret

Nankoo Sin#\ and others

Versus

union of India and others . . . <^p .P arti es ,

1, Sudhir Chandra, aged about 43 

years son of Sri Dwarka Prasad 

Chitranshi, employed as Statistical 

Assistant in the Office of Director 

of Census Operations, U.P .Lucknow, 

resident of 108/205,New Model 

House,Lucknow, the deponent do 

her^y solemnly affirm and state 

on oath as under

1. That the deponent is opposite party No. 19

in the above described writ petition No. 384 of 1980



and as such he is fully acquainted with the facts and 

circumstances of the case*

2f That the petiticaners had challenged the

final seniority list of ccwt5>utors, working in the 

Office of the Director of Census C^erations, as on

1.10.1978 circtalated under Memorandum dated 24,9.1979 

contained in Annexure No,? to the petition by filing the 

writ petition as described above* In the %nrit petition 

it was also prayed that a writ of mandamus be issued to 

the opp.parties 1 to 3 to issue a fresh seniority list*

It was further prayed that a writ of MASDAMUS be issued 

to opposite parties 1 to 3 to suitably modify the order 

of confirmation dated 4,10*1979 and to re-assign the 

place in the said list in accordance v;ith the revised 

seniority list,

3o That the deponent’s name was sponsored by

the Enployment Exchange,Lucknow in response to the 

requisition sent by the Director of Census C^erations 

U,P, for appointment as coa^utors. The Selection 

Committee constituted for the purpose conducted the 

interview dxiring the month of Sept,^70, On cca^leticaa 

of the select!cai, merit list of successfiil candidates 

included the name of deponent as well as the names 

of petitioners No,2 to 4*

4, That an offer letter was issued to the

deponent on 12.11,1970,calling upon him to submit 

medical certificate and character certificate within 

15 days of the receipt of the offer letter and sulmit 

the joining report at Coding and Pun<diing Cell,Meerut,

The deponent had cane to know, v/hich he believes to 

be true, that similar offer letters were issued to 

other selected candidates(including petitioners No,2 to 4)

- 2 -



and they were directed to join at various Coding 

and Punching Cells,

- 3 -

A

5* That on receipt of offer letter, the

deponent reported to the Civil Surgecai, Lucknow 

for medical and after obtaining medical certificate# 

he obtained character certificate and r^ort to the 

Deputy Director,Coding and Punching Cell, Meerut cxi 

25,11.1970, The deponent was medically exaiTiined 

on 19.11,1970 by the Civil Surgeon,Lucknow,

6, Th*aotselected candidates has also got

their medical examinations done by Civil Surgeon 

Lucknow and obtained character certificates fran 

1st Class Magistrates at Lucknow and thereafter they 

had proceeded to submit their joining at different 

Coding and Punching Cells,

7* That it so happened that candidates

required to join at Lucknow and Kanpur could submit 

their joining early and those required to join 

at Meerut etc. cotild join later# with any fault on 

their part. In sane cases, candidates were not 

allowed to join at the first instance by the 

respective D^uty Directors, and they could join 

sxibsequently with the indulgence of the Director 

of Census Operations, U.P,Lucknow,

8, That the deponent is advised to state

that the seniority of the candidates selected by a 

selection Beard is determined as per their respective 

positions in the merit list and accordingly 

candidates selected and placed in merit list 'A* 

and *B* and *C  dated 8,11,1970 were given their 

place of seniority as they are in no way responsible 

for the delay in joining.



/
9 , That the petitioners have claimed the

seniority on the basis of their dates of joining.

It may be stated here that petitioners Mo,2 to 4 

were also selected by the selection Board held in 

September 1970 and their names were placed in the 

merit list dated 8,li,1970 and as such they cannot 

claim seniority on the basis of date of joining over
/V-

and above the names of those were placed in earlier 

positions in the merit list. As regards petitioner 

No, 1, he was appointed by the Dy,Director,Coding 

and Punching Cell,Varanasi and his appointment was 

made adraitedly on 23,11,1970, i.e,after finalisation 

of the merit list on 8,11,1970 and issue of offer 

letter dated 12,11.1970 as such he has r i^tly  been 

placed in the seniority list after the candidates included 

in the merit lists and ‘C*.

10* That after filing of the writ petition

described above in the Hon'ble Hig^ Court of Judicature 

at Allahabad, Lucknow Bench,Lucknow, notices were 

issued to the respondents(including the deponent) 

and received by the deponent,

11, That on receipt of the notice, the 

deponent and few others arranged for necessary finances 

and contacted Sri Shridhar Misra,Advocate and engaged 

him to conduct the case,

12, That the deponent signed the Vakalatnama 

in favoxar of the Counsel Sri Shridhar Misra, Advocate 

who assured the deponent that the counter affidavit 

will be prepared and the deponent will be called upon 

to swear the same, as and when required. It may be 

stated here that the deponent was transferred to Coding 

and Punching Cell,Lucknow during Sept,1971, During 

Sept, 1980, he was transferred to Regional Tabulation

Offlee,Bareilly where he continued till May 1982,

- 4 -



v^en he was transferred back to Lucknow. "Due to being 

away fran Lucknow# the deponent had also engaged the 

same counsel/ v^o was engaged by other 7 co-en5>loyees*"

13, That during the year 1987, the writ

petition was transferred to the Central Administrative 

Tribunal, Allahabad U/S 29 of the Central Administrative 

Tribunals Act. 1985 and registered as T.A.No.656 of 1987.

A notice was received by*the deponent on 30,9.1988 

from Central Administrative Tribunal,Allaih^ad that

the case has been transferred from Hon’ble High Court 

of Judicature at Allahabad,Lucknow Bench,Lucknov/ to 

Central Administrative Trib\mal, Allahabad the Tribunal 

fixed 3.10.1988 for hearing of the matter,

14, That on receipt of notice, the deponent

contacted his counsel and informed him about the

transfer of the writ petition. The counsel ass\ired 

that he would make arrangements for conducting the 

case at Tribunal at Allahabad. The deponent bonafide 

believed that the Counsel would do his best to 

contest the matter and protect the deponent's interest. 

Thereafter, he has not heard anything from the Counsel,

15, That on 2,4,1990, the deponent heard

rumours in the Office that writ petition has been 

allowed by the Hon'ble Tribunal at its Circuit Bench 

Lucknow, This took the deponent and other opposite 

parties by sxirprise, as the deponent had no notice 

about the transfer of the case from Allah^ad to 

Circuit Bench,Lucknow, The deponent has come to know, 

which he bonafide believes to be true, the the petitioners 

had moved application for transfer of the case frcjm 

Allahabad to Lucknow though no notice was received

by the deponent of the said application for transfer 

of the case nor any notice was received from this
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Hon'ble Tribunal about date fixed in the case*

On enquiry fron office, it revealed that the 

application has been heard and decided ex-parte 

in the absence of the opp,parties No.4 to 35 on 

23.3.1990,

16* That on condng to know of the facts

of the case, the deponent made efforts to contact 

his counsel Sri Shridhar Misra,Advocate to ascertain 

the true facts and reasons for non appearance in

the case. To the misfortune of the deponent, he

came to know that the said Sri Shridhar Misra, 

Advocate has expired on 7.12.1988.

17, That in these circxmastances, the

deponent could not appear in the case. The 

deponent h ^  bonafide belief that the Counsel, 

who was already paid his fees and had been given 

instructions in the matter, would be representing 

the deponent, but now it transpired that the 

counsel had neither filed his Vakalatnama nor ever 

appeared in the case. Moreover, the deponent had 

no notice of the transfer of the case from Allahabad 

to Lucknow.

18, That in view of the above, the 

correct facts could not placed before this 

Hon'ble Tribxjnal and this Hon'ble Tribunal decided 

the application in the absences of the deponent 

and 31 other opposite parties,

19, That it will be expedient in the 

interest of justice that the deponent is allowed 

an opportunity of contesting the case and place 

the correct material facts before this Hon'ble 

Tribunal,
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20, That under the circumstances, the 

ex-parte judgment and order dated 23.3.1990 

is liable to be set aside and during the 

pendency of this application the operation of 

the judgment and order dated 23.3.199 0 is liable 

to be suspended.

21, That the deponent has not avoided 

to attend the hearing of the case deliberately 

and his prayer to set aside the ex-parte judgment 

and order dated 23.3.199 0 is bonafide.

Deponent

8 ^ 1 ^ '  

tf .o  ^  idccUi'f^i I' ' ' h!i O

Lucknov;:

Dated* April2aQ ,199 0,

**‘r4v 'to Sh,'! 
i h'iV5 s,

wronen! i!. 
it ijbis h
•'tolains4 b>

iininn ift*

- • '1 <U)i aatf 
' 'O/atto

V E R I F I C A T I O N

I, the above named d^onent do

ereby verify that the contents of paras 1 to 21

1 .'.i^  ssiJlT^'of 'this affidavit are true to personal
Oa-TtT

knowledge.

No part of it is false and nothing has 

been concealed.

So help me God.

Lucknow s

Dateds i^ril^^'^ 199 0. Deponent

I identify the deponent ^ o  has 

signed before roe on the basis of the docxyients 

produced before me.
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I t ]  THE Ci^NTRAL A D M IU ISTRA TIV E TR ID U H A L, ALLAHABAD 

C IR C U IT  BENCH, LUCKliOW

T . A .  M o .  6 5 6 / 8 7

(W rit  P etitio n  N o .384 of 1900)

Hankoo Singti & others . . .Applicants.

vr r J'lin

\\

w

y-

Hon. tlr. D .K .A graw al, JUDL, HEtlBER.

Hon. MR. K . Obayya, Adn. Moinber.

■ (K...0bairya,AaA.ME3-lBeR)

W rit  P etitio n  No, 384 of I960  f i le d  in  the High  

Court of Judicature at Allahabad, Lucknow Dench, Lucknow 

has been roceived in  this Tribunal on tran sfe r  u n ier  

section 29 of the Adm inistrative Tribunals Act, 1985 

for disposal and numbered £s T .A . 6 5 6 /8 7 ( T ) , as ind icated  

Thf I'f’l lt loiK'tf:, iuiiuh>*i iti'i 4 .m e niiploy*’il ii  ̂ l.hft 

Coiij un I' .p irtinent cTnd their  prayer is  that the final 

 ̂ . S en io r ity  L ist  c irculated  by Deputy D irector  o f  Census 

Ojj>eration, U .P .  by le tte r  dtitcjd 2 4 .9 ,7 9 .  (Annexur^ 7) be

I ilUrishod nr 

) '-'ll
, ^ J S o p e r  s e r

AV 2.

J ilUj-ishod and a revised seniority  l i s t  be prepared assigning 

en iority  to the p etitio n ers .

Tlie petitioners were appointed as Computers in the 

Con:uis Department during the year 1970 . There were five  

Census cells^each  under the Adm inistrative Control o f 9>- 

I>7puty Director, Census Operation . Tliece colls  wire locatd 

at Lucknow, Meerut, V aranasi, Kanpur and Gorakhpu:^ Accorcing 

to Oie p etitio n ers , thore was a sen io rity  l i s t  of Computers

0 ^ '



J

-k-

y-

•>

r.epar.Ttfly Cor rsnch c o ll . 5ul3.';o<iuontly, tho CGnsJ'ls co lls  

fllnctionina at V aranasi, Gorakhpur and Meerut were c /osed  

ntif] ;it;i£f worKlng in  those units vias transferred t o  , 

Lucfcnow and Kanpur. A fter  the m o r g r r  of these co lls , 

a combined sen iority  l is t  was prepared in  1975 aid the
^  --             ---     ■ ■■ ■ —"

petitio n ers  ollege thot this was not n o t if ie d .T h e fin a l

_ 2 _

sen iority  l is t  was, however, c irculated  by letter  dated

J l I'J'/'J '>1 Llift Ul » piM.ij;-, O n n 'in  0)iorntlonB, U .P . ,

Lucknow inciiccitlng the seniority  p o sitio n  o f the Computots

or, on 1 .1 0 .1 9 7 0 .  Aycriovod by th is , the p etitio n ers  j

I . ■
r.uljiiiltl ri'i'ri's'^ntntions to tie au th o rities , which was

I (.j,.. l.' U.

> i
3. In the countcr a ffid av it  f i le d  by the jrespondcnta,

i t  is denied that there wcs a separate l i s t  fo r  each 

c e l l . According to them, it  was only a gr;idation l is t  

for f a c il it y  of reference in or;t;ibllsh)i\cnt work and such

?
l i s t  was not n o t if ie d . Hov/evei.-, they agreed t h a t  the 

cotnbined s .n io r it y  l i s t  ind icating  ten tativ e  seniority

p o sitio n  of Computers, as on 1 ,1 .1 9 7 5  was drawn up and

i
ri rf iil •̂ i f’d cmonq the n tn ff  members and objections v; ere 

filso in v ite d . The objections receivijd wi/rn considered ■ 

and s e tt le d . The p e t it io n e r s h a v e  not made any representa- i 

tion against t h is  l i s t .  The final l i s t  could not be 

'not-.) f I'iil :\t th,-)t time as on; ul l.hii n, namely

ahri ii. K.Veima file d  W rit  Petition  in  the lliyh ':.oui.L nt 

A n  ,ih.-iD.-'d .-.nd obtoi n d  S tay . The Writ P e tit io n  was f in a lly  

(U.iTiissed in the year 1 9 8 2 .Thersafter, the seniority- l is t  

nn jn 1 .1 0 .1 9 7 8  was n o tifie d  and tills l ia t  io t l io  nnmo •.*>!■> 

ten tative  l is t  c irculated  on 1 .1 .1 9 7 5 .  The respondents 

further contend that the integrated s e n io r ity  l i s t  w as  ‘ 

prepared follow ing p rin ciples  la id  down by the Deputy •
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Registrar  General (Census) in  h is  l e t t e r  doted February |

10,1975 (Annaxure 4 ).

4 , We have heard tha leacnad eounsoli;'jtsF«|pi^

parties and also seen the record. The loarnod{,f^l}Df. 

for  the appliccmt assailed the seniority list  on thei'-( ’ i 

ground that no uniform criteria hon 1)090 £ollow6d in ;,'
4 ,  ̂ < -I .1 ■; ,

drawing up the seniority l is t , and that data of appointroettt 

has been fallowed as tha Criteria In  fix ing  the eoniority j-l;

candidates frOT 1 to 34 and 66 onwards. In  between
. ------------ —----1 • ■'lay!;!-

candidates selected on the bails of merit' l is t  A»B.C!,a!!

figure. We have ca iled  for the relevant record and j- 

verified  how this merit list  was prepared, rrom tJie irooord

it  is  seen that the interviews were held in  the monthii
of S0i>tember, 1970 and based on their qualifications

and p etfonn onca 'at  tho Intorviow tho  a nndidfttao wero, j

I 'i ■ 'I
'^graded  as ABC.There appears to be nothing wrong in  auoti 

gradation . Since the number of vacancies was mart, to 

absorb all Uie candidates in  the m erit llst< i t  is not

jwtlknowtl why this m erit p o sitio n  was. not indic-'^tcd \ hile

icuu'mfj th e  appolnUiiefit oLdrtr,. .In an mucli
il* IG 'i't

dofls not reflect  appointment orders

tlio w o rit / .

o issued . I .

Further, i f  there w j s  gradation l i s t  prepared for  each 

ce ll , why that gr^Jdatian l i s t  was d istu rb ed  w hile  drawing 

up a combined seniority  l i s t  of d iffe r e n t  units# a ft e r

Y /j *—
th e ir  merger In to  two serviving un its  . liUcknow a n d ; 

Kanpur. The p rin c ip le  l a id  down ind icates  th at  the c r ite r ia V  

to be followed in  the m atter of interoe seniority'-of ^ ,

Computers io (1 ) the date on which they wero appointocyj» 

promoted to the grade and (2 ) in respect o f  such o f f ic ia le

it

t:
I'

who had boen appointed/promoted as a result  o f selectio n  i

i;
by a Board from lower grade or as a result  o f  d ir e c t  I 

recruitment frotn Ehiploymont Kxcljango tho in te is o  p o a itio n

. t,

/I

‘ •*J .*■

. '*i, 

K .flp’

• » ' •’ *'‘1
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A

v;llJ h.> iiitU('.>t'i(l Ijy neloctloii board or llocruitnjfTriL 

Board. T)i5 record shows no such intersa position  i.as 

indicated by any Board.

I.

5 .
/ leaving regard to the fa c t s  and circum stances o f 

U k! c a s u , wa ure of thu viuw that tho f in a l  S en io r ity

List  of Coropaters c irculated  i}3_pn(_.24..9*lS7.?(Anne^cure-7,) i
■ ' ■ i 

does not follow the uniform  cr ite ria  and also the j

intionalo  for tollowir.g d iifo ro n t  c r ito r ia  has a lso  not ■

baen expluinad' in as nwch as  the m erit l i s t  A , 3 and_.C. -

v.'as only for the parjxsse of selection  for appointm snt 1

to tho post which fact is confirmed by the fact  th at

in issuing  the appointment le>-t6rs th is  l i s t  was not '

followad- We consider that in the in te r e s t  of Ju s tic e ' ■*

Iff
this l i s t  cannot be sustained and as such i t  is  g a s h e d . .

6 . In  the counter-( para 13) the respondents have 

mrantioned that the petitioners  have n ot exhausted avail-  

, able chann(!l3 for redressal of their  gcievanca by a 

lep iosontation . Wj d irect  that interse seniority  o f  

computers bo* drawn in consultation w ith  the R e gistrar  

General of India  (ilespon lent Ho. 2) taking into consid-

I ■'
<M,rt.l:jii tli'i I. (’)ii L.111.Mi d 1 (lio j "  i, 1 1.1 ijnr'i o which

wiMC rcjoctod en rlie r  in rofcrc-iico No. A E / H - l / 7 0 /  

D:r>_ur/A_.100l .Intrvl 2'1.9.1CI79 ml .i Anti.'*iu In

conformity witii the seniority  rular ; by a ppaaking order 

iic.otimj L)«> (.vjints raisoJ in tha representation

ot tl:n T'atitioiier.

7 .  Tiis r .A . /W r i t  Petition  is disposed of as above.

No order as to conts.

/ ’

( K .  U l,J^\y\'A ) 
AUM .

I

V
. 1 . %  

(D .K . AGHA.JaL)
CTu DL.

H?.--

. (
/ t. 
kcKin.ai 7.̂ ': ^ oUC|yUiy

c  l  C .  © catoal A<liipinistraiivo T rib im a'
I'.uckuow B e a c h ,  '

I iickiioiA

■
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BEFORE TOE CENTRAL AIMIHISTRlffllVE TRIBUNAL

CIReUIT BENCH,LUCKHGW.

Misc.(RTCall)i^plicaticaa NOo^j^xpf 1990.

>

Shyaroal Kumar Banerjee# aged about 39 years 

son of Sri A.K, Baserjee(«i^lcyed as Statistical 

wAssistant in the Office of Director of Census 

Operatic®s# XJ«P.Lucknow) resident of 1-A«

Behari Bhawan# Latouche Road,Charba^,Luclcnoi?o

ooei^plicant

In res 

T,A.So.656 of 1987

(Writ Petition No* 384 of 1980)

, • .Petitioners

liankoo S in ^  and others 

Versus

union of India and others

e e«% p  «P arties *

implication under Rule 16(2) of the Central 
ii^teinistrative Trihunal(Proced\ire)Rules, 1987 
to set aside iiie ex-parte judgment and order 
dated 23*3® 1990 passed Isy Hon'ble MroD®KoAgarwal 

and H<aa*ble Mr. K.Obawai.A«M«

For the Efacts and reasons given 

in the accon^anying affidavit# it  is humbly 

prayed that in the interest of justice this
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Hon*ble Coon: may IdLndly be pleased to s-

Ca) set aside the ex-parte judgramt 

aad order dated 23o3.1990 passed by 

Hon*ble Mr. D.K.Agarwal, J.M. and 

Hoa'ble Mr. K.Obayya,A.K<,;

(b) suspend the in^lementatiaa of

the jud^ent and order dated 2jfo3<,1990 

passed in T,A*No,656/87(W*P.No«,384 

of 1960) daring the pendency of 

application for setting aside the 

judgment and order as aforeraentioned; 

and

(c)pass such other order as this 

Hon*ble Tribunal may consider 

s^jprcpriate in the circumstances 

of tiie caseo

( R*CoSin#3)
Advocate 

Counsel for the Applicant

Lucknows

Dateds i^ril 23>̂  , 199 Oo
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BEFORE OHE CENTRAL ADMINISTRATIVE TRIBUNAL

Cm caiT  BENGH^ LUCKNOW.

ToA«No*656 of 1987 

(Writ Petition No. 384 of 1980)

>

A F F  I D A V  I T  

in support of Misc.(Recall)Application No, of 1990*

Shyiaal Kusaar Banerjee, aged about 39 years son of 

Sri A,K.Banerjee (©jployed as Statistical Assistant 

in the Office of the Director of Census Operations# 

U.P .Lucknow) resident of 1-A» Behari Bhawan, Latoudie 

Road, Charba^, Lucknow.

^plicant

In res

Nankoo Singh and Others.

Versus

Union of India and others

. .  .Petitioners

. ,  .<^p.Parties.

1.

I,Shyraal Kumar Banerjee, aged 

about 39 years, son of Sri A.K* 

Banerjee# eii5>loyed as Statistical 

Assistant in the Office of Director 

of Census Operations, U.P.,Lucknow 

resident of 1-A#3^ari Bhawan# 

Latouche Road, (3iarba^,Lucknow, 

the deponent do her^y solemnly

affirm and state on oath as xmder*-

poA/ty'
That the deponent is opposite^ooll in

the above described writ petition No. 384 of 1980 and 

as such he is fully acquainted with the facts and



circurastances of the case.

- 2 -

2« ®iat: the petitioners had ehallengeel the

final seniority list of coaî uteirs, working in the 

Office of the Director of Census Operatiaas# as 

on 1,10*1978 circxilated imder Memorand̂ iffi dated 

24*9 *1979 contained in Annexare Ho,7 to the petiticaa 

by filing the writ petition as described abov^e. In 

the writ petition it was alsoprayed that a writ of 

MASDjyaus be issued to the cpp.parties 1 to 3 to 

issue a fresh seniority list. It was further prayed 

that a writ of HANDA6RJS be issued to opposite parties 

1 to 3 to sTiitably modify the order of confirmation 

dated 4,10,1979 and re assign -ttie place in the said 

list in accordance with the revised seniority list.

3, That the deponent's name was spcmsored 

by the Eaplopaent Exchange/Lucknow in response to 

the reqxiisition sent by the Director of Census 

Operations U,P,for appointment as coB^utors, 1?he 

Selection C^amittee constituted for the purpose 

conducted the interview during the month of s ^ t ,

1970, On co05>letion of tiie selectim, merit list

of successful candidates included the name of 

d^onent as well as the names of petiticaiers No,2 to 4,

4, “Î hat an offer letter was issued to tiie 

deponent on 12,11,1970, calling upon him to submit 

medical certificate and character certificate within 

15 days of the receipt of the offer letter and sxabmit 

the joining report at Coding and Punching Cell,Lucknow, 

The d^onent had come to know, which he believes to

be true, that similar offer letters were issued to 

other selected candidates (including petitioners So, 2 to4)



and they were directed to join at various Coding and 

Punching Cells.

5, That on receipt of offer letter, the

deponent reported to the Civil Surgeon, Lucknow for 

medical and after obtaining medical certificate, he 

obtained character certificate and reported to the 

Deputy Director,Coding and Punching Cell,Lucknow on 

21*11<,1970 and submitted his joining report,

6« That selected candidates had also got

their medical examinations done by Civil Surgeon, 

Lucdcnow and obtained character certificates from 

1st Class Magistrates at Lucknow and thereafter they 

had proceeded to submit their joining at different 

Coding and Punching Cells*

7* That it so happened that candidates

required to join at Lucknow and Kanpur could submit 

their joining early and those req\iired to join at 

Meerut etc* coxald join later, without any fault aa

- 3 -

.\iheir part. In scxne cases, candidates were not allowed 

,1:0 join at the first instance by the respective Deputy

Directors, and they could join subsequently with the 

indulgence of the Director of Census Operations,

U.P.Lucknow*

8* That the d^onent is advised to state

that the seniority of tiie candidates selected by a 

selection Board is determined as per their respective 

positions in the merit list and accordingly candidates 

selected and placed in merit list 'A ‘ and ‘B* and *C* 

dated 8*11*1970 were given their place of seniority as 

they are in no way responsible for the delay in joining®



9 , That the petitioners hawe claimed the

seniority on the basis of their dates of joining.

It may be stated here that petitioners No. 2 to 4 

were also selected by the selection Board held in 

S^tember 1970 and their names were placed in the 

merit list dated 8,11,1970 and as such they cannot 

X  claim seniority on the basis of date of joining over 

and above the names of those were placed in earlier 

positions in the merit list. As regards petitioner 

No.l, he was appointed by the Dy,Director, Coding 

and Punching Cell,Varanasi and his appointment was 

made admittedly on 23.11.1970, i .e . after finalisation 

of the merit list on 8,11.1970 and issue of offer letter 

dated 12.11.1970 as such he has rightly been placed 

in the seniority list after the candidates included 

in the merit lists and 'C ‘ ,

- 4 -

10, 2)hat after filing of the writ petition

described above in the Hon'ble High court of 

Judicature at All^abad, Lucknow Bench,Lucknow# notices

were issued to the respondents (including the deponent)

vT\  ̂ *'Iand received by the deponent,

11, That on receipt of the notice, the deponent

and few others arranged for necessary finances and 

contacted Sri Shridhar Misra,Advocate and engaged 

him to conduct the case.

12, ^ a t  the deponent signed the Vakalatnama

in favour of the Counsel Sri Shridhar Misr a. Advocate 

^ o  assured -ttie deponent that the counter affidavit 

will be prepared and the deponent will be called upon 

to swear the same, as and v^en required.

13, That during the year 1987, the writ
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petition was transferred to the Central Administrative 

Tribunal, Allcii^ad U/S 29 of the Central Adaainistrative 

Tribunals Act. 1985 and registered as T,A,No*656 of 1987, 

A notice was received by the deponent on 30,9,1988 

from Central Administrative Trib\mal,Allah^ad that 

tiie caae has been transferred from Hon*ble High Court 

of Judicature At Allahabad#Lucknow Benda,Lucknow to 

Central Administrative Tribunal,A3.l^abad and the 

Tribunal fixed 3,10,1988 for hearing of the matter.

14* That on receipt of notice, the deponent

contacted his counsel and informed him about the 

transfer of the writ petition. The counsel assured 

that he would m^e arrangements for (inducting the 

case at Tribunal at Allah^ad, The deponent bonafide 

believed that the Counsel would do his best to 

contest the matter and protect the deponent’s interest. 

Thereafter, he haS not heard anything frcsn the Counsel*

15, ^hat on 2.4,199 0, the deponent heard

r-omours in the Office that writ petition has been 

allowed by the Hcb'bl^Tribunal at its Circuit Bench 

Lucknow. This tc^k the deponent and other opposite 

parties by surprise, as the deponent had no notice 

about the transfer of the case from Allahabad to 

Circuit Bench,Lucknow. The deponent has cane to know, 

which he bonafide believes to be true, that the petitioners 

had moved application for transfer of the case frcaa 

Allahabad to Lucknow though no notice was received by 

the deponent of the said application for transfer of 

the case nor any notice was received from this Hon'ble 

Tribunal about date fixed in the case. On enquiry 

frcTO office, it revealed that the application has 

been heard and decided ex-parte in the absence of the 

opp.parties No.4 to 35 on 23, 3.1990©



At O

- 6 -

16. That on cc®aing to know of the facts

of the case, the deponent made efforts to contact 

his counsel Sri Shridhar Misra,Advocate to ascertain 

the true facts and reasons for non appearance in the 

case. To tiie misfortone of the deponent, he came 

to know that the said £ri Shrishar Misra# Advocate 

has esjpired on 7»12«1988«

17. That in these circumstances, -Uie

d^onent could not appear in the case. The 

deponent hafi^'bonafide belief that the counsel, 

v^o was already paid his fees and had been given 

instructions in the matter, would be representing 

the deponent, but now it transpired that the 

counsel had neither filed his Vakalatnama nor ever 

appeared in the case. Moreover, the deponent had no 

notice of the transfer of the case from Allahabad 

to Lucknow.

18. That in view of the above, the

correct facts could not be placed before this 

Hon'ble Tribunal and this Hon'ble Tribunal 

decided the application in the absence of the 

deponent and 31 other opposite parties.

19. ^ a t  it will be esqpedient in the

interest of justice that the d^onent is allowed an 

opportunity of contesting the case and place the 

correct material facts before this Hon‘f,4e 

Tribunal.
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20o That under the circurastances# the

ex-parte judgment and order dated 23,3,1990 

is liable to be set aside and dxiring the 

pendency of this application the operation of 

the judgment and order dated 23.3.199 0 is liable 

to be suspended.

21. That the deponent has not avoided

to attend the hearing of the case deliberately 

and his prayer to set aside the ex-parte judgment 

and order dated 23.3.1990 is bonafide.

Lucknow{

i^Cl990o

lieponent.

i^ril :22

V E R I F I C A T I O N ,

I# the above named deponent do 

her^y verify that the contents of paras 1 to 21 

of this affidavit are true to personal knowledge. 

Ib«ves. . - ! n No part Of it is false and nothing has been

concealed. So help me God.

O'

k « i to Shr-.
I b«

tjpiioen

Tft* cV’r

ji\r
(S:3lh Cai»3U£Q6C> 
CcaeacsDtO Lucknows

Dateds ^ril2.^,l990«,
Depcaent

I identify the depcaient \^o has 

signed before me on the basis of the doc’oments 

produced before me.



IIJ TIIK CENTRAIj a d m i n i s t r a t i v e  TRIDUNAL, ALLAHABAD 

CIRCUIT BENCH, LUCKHOW
1̂5

T .A .  Mo, 6 56 /87

(W rit  P etitio n  N o .384 of 1980)

Mnnkoo Singh & others , . .A p p lic a n ts .

Un.-i.̂n nf C- oljii-rr . .  .  K o r . i ' o n i l i ' n t r . ,

Hon. tir. D .K .A yraw al, J U ^ .

Hon. MR. K, Obayya, Adn. Member.

II 
'• (
W V
w ,

w
\\  •
■■'V.

■ (K...Obayya,An^.MEMBER)

W rit  P etitio n  No. 384 of 1980 f i l e d  in  the High 

Court of Judicature at Allahabad, Lucknow Bench, Lucknow 

has boon received in  this Tribunal on tran sfe r  urder  

section  29 o f the Adm inistrative Tribunals Act, 1985 

for disposal and numbered as T .A . 6 5 6 /8 7 ( T ) , as ind icated  

ii\) ivi’ .I'lii' pi'l 11 loniM r., niiml'fi ill'.) 4 aie impJoyoil in t.ht! 

Coiivun 11'p utinent and their  prayer is  that the final
\
. S en io r ity  L iu t  circulated  by Deputy D irector  o f  Cennus

\ • Operation , U .P .  by Ic tc e r  dhtcd 2 4 . 9 , 7 9 . (Annexure 7) be

I iiu-iched and a revised seniority  l i s t  be prepared assicning

) a  :
, ^W opor  seniority  to the petitio n ers .
/,

Ttie petitioners were appointed as Computers in  theA'  2 ,

Cpnnus Dcp.irtmont during t)ie year 1970 , There were five

Census cells^each under the Adm inistrative  Control o f  ^ 

D'^puty Director, Census Operation , These ce lls  ware locntd , 

at Lucknow, Meerut, V aranasi, Kanpur and Gorakhpoi According 

to Uie p etitio n ers , there was a sen io rity  l i s t  o f Computers

.’.u
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i
cep.-\L-atcly Cor isncli c o H ,  Giibr.ociurintly/ tho c^ntfic Colls  

flnctionina  at V aran asi, Gorakhpur and Heerut were c f o s e d  

niul Mt.'iCr v)ork).ng in those units was transferred t o  . '

Lucknow and' Kanpur. A fter  the morg. r o f  these c o ils , 

a combined seniority  l i s t  was prepared in  1975 eiti the
^   --    ■■ ■ —  - -- . - - - -

p etitio n ers  allege that this was not n o t if ie d .T h e fln a l

r.eniority l is t  was, however, c irculeted  by letter  dated

2 \ . i 'J'I'i iC I ho tJli octur', Onnvin Opn rntionB, U .P . ,

Lucknow inciictiting the seniority  p o sitio n  of the Computeta 

as on 1 .1 0 .1 9 7 8 .  Aycriovod by th is , the p etitioners  

*??ul̂ iiil ti r>(1 cf'prffiffntntlonn to tie au th o rities , which was

lOjr-rfU.

I

3. In  the countor a ffid a v it  f i l e d  by the respondents,

i t  is  denied that there wes a separate l i s t  for  each 

c e l l . According to them, it  was only a gr.pdotion l is t  

for f a c il it y  of reference in establisluncnt work and such 

l i s t  was not n p tiE ie d . However, tlicy agreed t h a t  the 

combined s .n io r it y  l i s t  ind icating  ten tative  seniority  

position  of Computers, as on 1 ,1 .1 9 7 5  was drawn up and 

r 1 l oiJ .'V.rcJ ;monq  the s ta ff  members and objections vj ere 

also  in v ite d . The objections receivi:d wi.'k; consi<!lor('d 

and se ttle d . The petitioners_havejnot made any representa­

tion against th is  l i s t .  The final l i s t  could not be 

'n o t ) C ' . t  that time as on? o£ th'V namely!

ohri li.K.Veima file d  W rit  Petition  in  the High >-vjui.L jil 

13 .ili.iD.-'d ..nd o b ta i ’o d  S tay . The W rit  P etitio n  was f in a lly  

dinm issed in the year 1 9 8 2 ,Tl^ereafter, the seniority- l i s t  

as jn 1 ,1 0 .1 9 7 8  was n o tifie d  and this  l i s t  io  Ulw r.tmm 

tentative  l is t  c irculated  on 1 .1 .1 9 7 5 .  The respondents 

further contend that the integrrted s e n io r ity  l i s t  was 

prepared follow ing  prin ciples  la id  down by the Deputy »

A .
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. <i

Registrar General (Census) in  his letter doted februfjry •

10,1975 (Annexuro 4 ) .  ’ ■ o

4 . Wo have heard tho leam od oounooii;|Sp ”
!■ * .........

parties and also seen the record. The loart)bd:C3Mi;oel]|

for the applicsmt assailed the seniority list  on the '

ground that no uniform criteria has bflan £ollow6d in|

drawing up the seniority list# and that data of appointment

has been fdllowed as the Criteria in  fixing  ths oeniority

o£ candidates from 1 to 34 and 66 onwards. In  betwee>etweeni;
v>,.

candidates selected on the bails of merit l is t  A.8.5»a!!
' ; J'’’:

figure. We hove called  for the relevant record artd | i  ,
' ‘ . .,r • -

verified  how this merit list  was prepared. Irom tile record 

it  is seen that the interviews wer« held in the month  ̂

of seif»tember, 1970 and based on their qualifications

and per'formnnca'ot tho intarviow tho onndldatoo were
“ t''' .“’'v'--

graded as ADC,There appears to bo nothing wron^ in ouoli 

gradation. Since the numbor of vacancies was mart, to 

absorb all Uie candidates in the merit list> it  is not 

Knowri why this merit position was not indic<::tcd vhile

ri;-.’ • ■ ,
isqu'ing tlio appointincnt oiOorn. .in on much ;m tho n'.orlt/

(C3 t ' I
Waet dofls not reflect any- appointment orders issued. ’ j

Further, i f  there wjs gradation list  preparsd for each

ce ll , why that grrjdation list  was disturbed while drawing

up a combined seniority l is t  of different units* after

'h i

I

i

their merger into two serviving units Lucknow oindi ; '̂
. ; fffiy'ts-l •

Kanpur. The principle la id  down indloates that t h a ;criteria  , 

to be followed in the matter of interae seniority-.of
■ ■ ■ '

Computnro io (l) the dato on which they were appolntot^

prompted to the grade and (2) in respect of such ofCi'eialo 

who had been appointed/promoted as a result of selection 

by a Board from lower grade or as a result of d irect ' ! 

recruitment from Bmployment Exchange the inteisa position

'■H •

. 4
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v;ll] h.-> irKlic:.iti!iJ by aolisctloii board or UecruiUi|tnt '

Doard. The record shows no such intersa positi-j'n was

V '.i
indicated by any Hoard. . • ^

5 . Having regard to thn facto and circumstances of

Lho wo uro of the view that tho final Seniority

List of Comj;raters circulated on 24.9.1979(/\nnexure-7) i 

does not follow ths uniform criteria and also tha 

tationalo for following different criteria  has also not '

been explained' in as nwch as the merit list  A ,3 and^C-^^|^.

■■■ ' ‘ i
was only for the purpose of selection for appointment ■ j

i ■ > i 
to the post which fact is confirmed by tha fact ttiat

in issuing the appointment lei-tars this lis t  was not '

followed. We consider that in the interest of Justice’ ; -j ’ '
. . . . .

Uiis list cannot be sustained and as such it  is quashed..;' ,

6 . la tha counter-( para 13) the respondents have t 

mentioned that the petitioners have,not exhausted avail-

, able-channcls for redressal of their grievance by a 

ic’piosoiitation, Wj direct that interse seniority o f . 

computers bo; drawn in consultation with ths Registrar ■ 

General of India (ilesjxjndent H o .2) taking into consid- 

• •i .i'Liyii lli'i K ’ litc.'i.’ iit.nLi.)!! oL Uir? H  l.oiwis which , 

wore rojectod earlier in refcrcnco No, A E /l 1- 1/78/ ;

[ > : : : 5 _ u r / A - , 1 0 0 l  (i.iti-’d 2 4 . 9 . 1 0 7 9  ■>11 I . i l ; l ( j  A | i i i c -j i i i i .< ! - 1 i ,1 i i

conformity witli the seniority  rule? , by a ppaaking order 

ii>; '!C.incj ti 13 ' (.oinL3 ca'ised SjiwiaiS in- tha representation  

o l  t,l:o  r ' J t i t i o n e r .

7 . Tiie i '.A ,/W r it  Petition  is disposed o f  as above.

No order as to co.Tts. I

' I  .I

(K . OH ^W A ) 
ADM.

(D .K . AGHAWAL) 
JuDL. MSMBi/t

. < Ucf̂ uiy kcgl4U;4l

c’. 1 C .  ©SOtffal AH 111! nistrativo Tribunal
l .u ck o o w  S e n c b ,

I ncknn»o

. -
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Qftii>ĉ 3 Mo-

ft-WV

<9̂  (‘?<̂o 're.'. • Mo- 6S”6

£>OoreiT̂jC£ _ pl̂txvX-

Xt, VJ2 -.

oo r< 0>4lŝ  •
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL

CIRCUIT -BEHGH,X.'UCKHOW*

Misc. (Recall)^plication Ho* 1990«Q_^

Ram Laidian Yadav# aged about 45 years 

son of Sri Mathura PrasadCeniployed as Statistical 

Assistant in the Office of Director of Census 

Operations# U«P.Lucknow)resident of Sector No«22 

House No.22/25, Indira Nagar#Lu<dcnow,

««,^plicanto

In res 

ToAoNo.656 of 1987 

(Writ Petition No. 384 of 1980)

Nankoo S in ^  and others .

o, .Petitioners

Versus

unicaa of India and others

« • o Q p p e P a r tie s ,

Application under Rule 16(2)of the Central 
Administrative Tribxmal(Rrocedure)Rules# 1987 
to set aside the ex-parte jtidgment and order 
dated 23.3.1990 passed by Hon*ble Mr^D.K.Agarwal 
J.M. and Hon*ble Mr.K.Obawa^ A.M.

For the facts and reasons given 

in the accompanying affidavit, it is htiaibly 

prayed that in the interest of justice this



A

>

Hon*ble Coart may kindly be pleased to

Ca)set aside the ex-parte judgment 

and order dated 23.3.1990 passed by 

Hon'ble Mr.D.K.Agarwal# J«H« amd 

Hon'ble Mr,K,Obayya, A.M, ;

(b) suspend the is^lementation of 

the judgment and order dated

2/ 03,1990 passed in T,A.No*656/87 

(W,P.No.384 of 1980)during the 

pendency of e^jplication for setting 

aside the judgment and order as
1

aforementioned; and

(c)pass sucii other order as this 

Hon’ble Tribunal may consider 

^propriate in the circumstances 

of the case.

- 2 -

f  ■
I R.C.SIHQi)

Advocate
counsel for the ^ p l ic ^ t *

Lucknow*

batedsi^ril # 1990.



BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL

CIRCUIT "BENCH,LUCKNOW.

T.AoNo,656 of 1987 

(Writ Petition No, 384 of 1980)

A F F I D A V I T

in support of Misc.CRecall)J^plication No, of 1990.

>

Ram Lakhan Yadav, aged about 45 years son of Sri 

Mathura PrasadCemployed as Statistical Assistant 

in the Office of Director of Census Operations, 

U,P.LucTcnow)resident of Sector No.22 House No, 

22/25, Indira Nagar,Lucknow.

In re:

Nankoo Singh and others.

V ersus

Union of India and others

, , .Applicant

, , .Petitioners

• ,Opp .Parties,

i,Ram Lakhan Yadav, aged about 45 

years son of Sri Mathura Prasad 

(employed as Statistical Assistant 

in the Office of Director of Census 

Operations, U,P.Lucknow)resident of 

Sector No,22 House No,22/25,Indira 

Nagar, Lucknow, the deponent do 

her^y solemnly affirm and state 

on oath as under;- 

That the deponent is opposite party No, 

21 in the above described writ petition No,384 of 

1980 and as such he is fully acquainted, with the

1.



>

facts and circximstances of the case,

2. That the petitioners had challenged the 

final seniority list of computors, working in the 

Office of the Director of Census Operations, as 

on 1,10.1978 circulated under Memorandum dated

24,9.1979 contained in Annexures EIo,7 to the 

petition by filing the writ petition as described 

above. In the writ petition it was also prayed 

that a writ of MANDAMUS be issued to the opp.parties 

1 to 3 to issue a fresh seniority list. It was 

further prayedthat a writ of MANDAMUS be issued to 

opposite parties 1 to 3 to suitably modify the order 

of confirmation dated 4.10.1979 and re-assign the 

place in the said list in accordance with the 

revised seniority list.

3. That the deponent's name was sponsored 

by the En^loyment Exchange,Lucknow in response to 

the requisition sent by the Director of Census 

Operations U.P.for appointment as con^utors. The 

Selection Committee constituted for the ptirpose 

conducted the interview during the mon-di of Sept,

1970, On completion of the selection, merit list 

of successful candidates included the name of 

deponent as well as the names of petitioners No.2 to 4t

- 2 -

4. That fen offer letter was issued to the

deponent on 12.11.1970, calling upon him to submit 

medical certificate and character certificate within 

15 days of the receipt of the offer letter and 

submit the joining report at Coding and Punching 

Cell Meerut, The deponent had come to know, vAiicto 

he believes to be true, that similar offer letters 

were issued to other selected candidatedCincluding 

petitioners No,2 to 4 ),



and they were directed to join at vario\is Coding and 

Punching Cells#

5* That on receipt of offer letter, the

deponent reported to the Civil S\irgeon,Lucknow for 

medical and after obtaining medical certificate, he 

obtained character certificate and reported to the 

Deputy Director#Coding and Punching Cell,, .iMeerut 

cm 24oil, 1970 and sxibmitted his joining report, but 

he was allowed to r̂ oin on 31* 11* 1970. Uie deponent 

was medically examined on 20.11.1970 by the Civil 

Siirgeon Lucloiow*. . The deponent was transferred 

to Coding and Ptanching Cell,Lucknow in Sept* 1973.

6* That selected candidates had also got

their medical examinations done by Civil Surgeon, 

Lucknow and obtained character certificates from 

1st Class Magistrates at Lucknow and thereafter they 

had proceeded to sxabmit their joining at different 

Coding and Punching Cells.

7. That it so happened that candidates 

required to joined at Lucknow and Kanpur could svibmit 

their joining early and those required to join at 

Meerut etc. could j2)in later, without any fault on 

their part. In sane cases, candidates were not 

allowed to join at the first instance by the respective 

Deputy Directors, and they could join siabsequently 

with the indulgence of the Director of Census 

Operations.

8. That the deponent is advised to state 

that the seniority of the candidates selected by a 

selection Board is detemined as per their respective 

positions in the merit list and accordingly candidates 

selected and placed in merit list *A‘ and *3* and *C* 

dated 8.11.1970 were given their place of seniority

as they are in no way responsible for the delay in 

joining.

- 3 -



9o That the petiticaiers have claimed tihe

seniority on the basis of their dates of joining*

It may be stated here that petitioners Ho,2 to 4 

were also selected by the selection Board held in 

Septeniber 1970 and their neroes were placed in the 

merit list dated 8«11.1970 and as such they cannot 

claim seniority on the basis of date of joining over 

and above the names of those were placed in earlier 

positions in the merit list. regards petit! oner 

No.l/ he was appointed by the Director/Coding

and Pxmching Cell#Varanasi and his appointment was 

made admittedly on x 23.11.i970,i.e.after finalisation 

of the merit list on 8.11.1970 and issue of offer 

letter dated 12.11.1970 as such he has rightly been 

placedin the seniority list after the candidates 

included in the merit list© and *C*.

10. That after filing of the writ petition

described above in the Hon‘ble H i ^  Couirt of 

Judicature at Allahabad,Lucknow Bench,Lucknow,notices 

were issued to the respondents(including the deponent) 

and received by the deponent.

11* That on receipt of the notice, the

deponent and few others arranged for necessary

finances and contacted Sri Shridhar Misra,Advocate and 

engaged him to conduct the case.

12. That the deponent signed the Vakalatnama

in favour of the Counsel Sri Shridhar Misra, Advocate

^ o  assured the deponent that the counter affidavit 

will be prepared and the deponent will be called 

upon to swear the same, as and i/^en reqiiired.

- 4 -

13. That during the year 1987, the writ



petitions was transferred to the Central Administrative 

Tribmal#Allahabad U/S 29 of the Central Administrative 

Tribtmals Act, 1985 and registered as T*A«No,656 of 

1987. A notice was received by the deponent on

30,9.1988 from Central Administrative Tribunal#All^abad 

that the case has been transferred frcm Hon’ble H i ^  

Court of Judicature at Allahabad/Luckno^^  ̂ Bench#Lucknow 

to Central Administrative Tribunal,Allahabad and the 

Tribunal fixed 3,10,1988 for hearing of the matter.

14, That on receipt of notice, the deponent 

contacted his coxansel and informed him about the 

transfer of the writ petition. The counsel assured 

that he would make arrangements for conducting the 

case Tribunal at Allahabad. The deponent bonafide 

believed that the Counsel would do his best to contest 

the matter and protect the deponent's interest. 

Thereafter, he has not heard anything from the Counsel,

15, That on 2,4,199 0, the deponent heard 

rxmiours in the Office that writ petition has been 

allowed by the Hon'ble Tribunal at its Circuit Bench 

Lucknow, This took the deponent and other opposite 

parties toy surprise, as the deponent had no notice 

about the transfer of the case from Allahabad to 

Circuit Bench,Lucknow.. The deponent has ccane to know, 

which he bonafide believes to be true, that the 

petitioners had moved application for transfer of the 

case from A l l^ ^ a d  to Lucknow thou^ no notice was 

received by the deponent of the said application for 

transfer of the case nor any notice was received frcni 

this Hon'ble Trib\inal about date fixed in the case.

On enquiry from office, it revealed that the application 

has been heard and decided ex-parte in the absence of 

the opp,parties No,4 to 35 on 23,3,199 0,

- 5 -
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16* That on caning to know of the facts

of the case, the deponent made efforts to contact 

his counsel Sri Shridhar Misra,Advocate to ascertain 

the true facts and reasons for non appearance in the 

case. To the misfortune of the deponent# he came 

to know that the said Sri Shridhar Misra#Advd?cate 

has expired on 7«12,1988,

17* That in these circumstances# the

deponent could not appear in the case. The 

deponent had- bonafide belief that the Coxansel, 

v^o was already paid his fees and had been given 

instructions in the matter# would be representing 

the deponent# but now it transpired that the 

counsel had neither filed his Vakalatnaraa nor ever 

appeared in the case. Moreover# the deponent had 

no notice of the transfer of the case from Allababad 

to Lucknow*

18, That in view of the above# the correct

facts could not be placed before this Hon'ble 

Tribunal and this Hon'ble Tribunal decided the 

application in the absence of the deponent and

31 other opposite parties*

19. That it will be expedient in the

interest of justice that the deponent is allowed 

an opportunity of contesting the case and place tiie 

correct material facts before this Hon'ble

Tribunal*



20o That lander the circxamstances, the

ex-parte judgment and order dated 23.3.1990 

is lisuDle to be set aside and during the 

pendency of this application the operation of 

the judgment and order dated 23.3.199 0 is 

liable to be suspended*

21, That the deponent has not avoided

to attend the hearing of the case deliberately 

and his prayer to set aside the ex-parte judgment 

and order dated 23.3.1990 is bonafide.

- 7 -

©

Lucknow5

Dated. JSpril:aO.1990, Deponent

V E R I F I C A T I O N

I, the above named deponent to 

hereby verify that the contents of paras 1 to 21 

of this affidavit are true to coy personal Icnowledge, 

No part of it is false and nothing has been 

concealed.So help me God.

Lucknows
Deponent 

I identify the deponent ^ o  has

DftfOTT me ut April2̂ -»J# 199 0»

A'feo b  Idecvife^ V.' h i \  .
CtertL to Shn f \ ' C '

I h?ve s.---• d r-vse" '1^ before me on the basis of the docximents
CDpOmen: it- V, K_,-I

. ’-’rt h. f 
*splaioo<i bv r,j> .f  ch* j, d

..MAoxiianf produced before me* 
. IM,W ^

I M S. fy tS e o a t 

coaunisnec::?
63=30

H^C.o-
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111 TIIIO C K in'ltA I. A D M lN lS T R A n V E  TiU U U H A I., ALLAllADAD 

C IR C U IT  B E N Q l, LUCKIJOW

T .A .  Mo. 656 /87

(W rit I’l.'tiLion N o .304 o£ 1900)

n'

Mankoo Singh U others . . .A p p lic a n ts .

o f  I m l l ' i  (V o t '.lw 'r r . .  ,  . K o r . p f n i i l i  nl : . . " . .

Hon. M r. D .K .A graw al, JUDb. MEltlBER. 

Hon. MR. K. Obayyo, Adn. Member.

* CK...0bayya,AUA.ME2'VBER)

W rit P etition  No. 384 o f I960  f i le d  in  the High 

Court of Judicature at Allahabad, Lucknow Bench, Lucknow 

has been received in  this Tribunal on tran sfe r  u n ier  

section  29 o f the Adm inistrative Tribunals Act, 1985 

for disposal and numbered as T .A . 6 5 6 /8 7 ( T ) , as ind icated  

.ib ivi'.rht' pel 11 r ,  iminl"'!,in'.l -I .'i k ; i-inpJoyfil In l.hti 

Ccnrur. P'pTrtinertt and their  prayer is  that the final
N

^ . S en io r ity  L is t  c irculated  by Deputy D irector o f  Ccnr.ur.

O^jerntion, U .P ,  by Ic tc e r  datod 2 4 .9 .7 9 .  (Annexure 7) be

; iH.ij^shod and a revised seniority  l i s t  be prepared assioning 

) <-'ll
, !j'AiOpcr seniority  to the p etitio n ers .

■... I
■'■‘ 2 . 'Hie petitioners were appointed as Computers, in  the

'♦ • *■' y
C,’n:;us Depnrtmont during the year 1970 . There were five

Census ceLls^each under the Adm inistrative Control o f  ^

Di’ puty Director, Census Operation . These ce lls  ware locatdi
at Lucknow, Meerut, Varanasi, Kanpur and Gorakhpui According 

to t)ie p etitio n ers , there was a sen iority  l i s t  of Coniputers

’'a
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1
Dcparatr-ly Cat: (!nc)i c o ll . aubr.oqupntly, thn c'snS'E C ells   ̂

flnctioninci at V aranasi, Gorakhpur and Meerut were c /qsed  

find Mt.iCf working in  those units was transferred t o  . , •

Lucknow and Kanpur. A fte r  the moig.- r of these c e lls , 

a combined seniority  l i s t  was prepared in  1975 arti the
* -------- — -------------- j--------------- -̂----- -

petitio n ers  allege t)iat this  was not n o t if ie d .T h e fin a l

r.eniority l is t  was, however, c irculated  by letter  dated

.  1 9 ' 1 ' J  i l  l l i ' t  1)1 i p i H . o r ,  c > n r i > i f i  opfirntionfl, U . P . ,

LucKnow inaiciiting the seniority  p o sitio n  of the Computers 

ns on 1 .1 0 .1 9 7 0 .  Agc-riovfid b y  th is , the petition ers  

.'mbnil II rf|>r<‘flf!ntntlon3 to tie au th o rities , which was

I

3 . In  tho counter a ffid a v it  f i l e d  by the respondents,

it  i.'3 fionied t h a t  there wjs a separate l i s t  for  each 

c c l l .  According to them, it  was only a gr.idation l is t  

for fa c il it y  of reference in  cstablishincnt work nnd such 

l i s t  was not n o tiC ied . llov^evof, they a g r o o d th a t  the 

cofnbined s .n io r it y  l i s t  indicating  ten tative  seniority  

p o sitio n  of Computers, as on 1 .1 .1 9 7 5  wag drown up and 

rj loi.l ■'f.rcj rmonq the rstnff members and objections w e r e  

also in v ite d . The objections recoivod vk.k; consicJoriMl • 

and se ttle d . The petitioners_have not made any representa­

tion against th is  l i s t .  The final l i s t  could not be 

'noi-.i f i■-•(I -.t tliat time as uit? ul M, rtainely

Gtiri u .K .V e im a  t iled  H r it  Petition  in the iliyh •-uui.L .-jL 

/ill aliao.-'tl :iic3 obtaiT^d Stay . Tt-.e W rit  P etitio n  was f in a lly  

dism issed In the year 1 9 8 2 .Thersafter, the seniority- l is t  

ns -.jn 1 .1 0 .1 9 7 8  was n o tifie d  and tliis lliit lo Llio nfuno ».'• l,> 

tentative- l is t  c irculated  on 1 .1 .1 9 7 5 .  Tlie respondents 

"^further contend that the Integrrted sen io r ity  l i s t  was 

prepared following p rin ciples  la id  down by the Deputy
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/

flegistrai: General (Census) in  h is  le t t e r  doted February ;

' ............. ..... —

10,1975 {Annexure 4 ) , -  ̂ v

<  " 'I I) (►..

4 . Wo h4 vo hoard tha leecnod oounool Ji&t ''-i

parties and also seen the record. The loarnad Ocunnelk i t e i i ? 

for the applicant assailed the seniority list  on the 1 

ground that no uniform criteria hoa been £ollow6d in  ̂

drawing up the seniority l is t , and that dato of appointment

■■ ■■ "i ‘ ' ; ! 4
has been fdllowed as the Criteria in  fixing  tha o e n i o ^ y  ;J| 

of candidates from I to 34 and 66 onwards. In  betweeniijliit •senii!̂  v:.-'
I t-:

i- ( ■■
known why this  m erit p osition  was not indlc 'itcd  vhile

I .. .
\ J'l

Isiju/jng Ulic oi;i])oinUnent oidern . ,Jn nn much :\n^ tlio ri'oriti

« B3 6^'' i-
Waet dofls not reflect  a n ^  appointment orders issued .

MCitl 

i. / .

Further, i f  there was gradation list  preparad for each 

c s ll , why that gr^jdatian list  was disturbed while drawing 

up a combined seniority list  of different units# after

tiieir merger into two serviving units oU f. Lucknow and, i '
, ■ V. tw-ll'

Kanpur. The principle la id  down indidatea thatf th e .criteria '

to be followed in the matter of interse seniority o f 

Computoro io (1) tho dato on which they were oppointjoV t ''
* ............ ■■■ — '« ~  I I , ,1 .1 J .

promoted to the grade and (2) in respact o£ such otCleiale

candidates selected on the bails of merit l is t  A.8.cy4ife J
{■:. ■ • -rM

figurff. We have cailed  for the relevant record and p

verified  how this msrit list  was prepared. Trom tJie record

it  is sesn that the interviews were held in the month

of September, 1970 and based on their qualifications
t ■ ^  ‘

and perfonnanca'at tho intorviow the oandidatao vierô  j - 

'^graded  as ABC,There appears to be nothing wrong in  auch 

gradation. Since the number of vacancies was mart, to 

absorb all tlie candidates in the merit l is t , it  is not

V-

who had boen appointed/promoted as a result of selection ! 

by a Board from lower grade or as a result o f  d ir e c t ! ! 

recruitment from arploymont Kxchango tho inteiso poaition

n

dT '



II if * '

(I
. I  *

-4-
V

I.v(l]J Iv-; iiKllc-^ti !il by acliictlDH Ixjard or  llocr-uitn|7nt 

Board. The record shows no such intersa p o sit ljn  (.as 

Indicatod by any Board.

5 . Having refjard to the fa c t s  and circum stances of 

tUii c a s a , wa are of the view that tho f in a l  S en io r ity  

L ist  of Computers c irculated  33 onJLft<-9-«iS79(Annexure-7) 

does not follow the uniform  c r ite r ia  and also the 

taUionalo for following d iffe r o n t  c r it e r ia  has a lso  not j

been exp la in ed  in as much as the merit lis t  A ,a  and _C .,- -1
- i. »

was only for the purpose o f  selection  for appointm ent j 

to the post which fact is  confirmed by the fact  th at  *

 ̂ i

in issuing  the appointment letters  th is  l i s t  was not ' 

followed. We consider that in tha in te r e st  o f  Ju s tic e ’ \  

i' this l i s t  cannot be sustained and as such i t  is  quashed..

6 . In  th2 counter-( para 13) the respondents have 

mentioned that  the petitioners have n o t  exhausted avail-  

• able channtils for redressal o f their  grievance by a 

iL 'prcEcntation. Wj d irect  that interse  sen iority  o f

s '  '

computars be drawn in consultation w ith  the R e gistrar  

General of Ind ia  (»es;x>n:\ent M o .2) taking into consia-

• M.iLluii lli'l inpi i-.'i'lit.iLi.JIi ol lli-̂ ' 1>*V 1 t.loiioio wlilch 

wnrc rcjoctod earlier  in  refcrcnco No. A E /1 1 - 1 /7 0 /  

rx:p_ur/A-.1001 ilntnd 2 4 .9 .1 9 7 9  iii-l .iluu in

conformity wit>i the seniority  culap, by  a ppeaXing order 

tlij (.oliits ralso'J in the representation

of t,l;o r'Stitioiier. ■ , ^

7 . Tiis r .A . /W r i t  Petition  is disposed o f as above.

No order as to costs .

I .
I

(K . 01^\yYA) 
ADM. Mia'lSiii

■ a-j .i.7o.
(U .K . AGHAWAL) 
JUDL.

[tT, 1'}.■■■

<{7

c T C .

. (
rhr^iiCL, 

Ucjyuiy kc|<iMi;ii J . ; .
©OCifcffal A<ii»iii>iHtrativo T ribim a'

l.u ck n ow  B en cb ,
l.ncknnno



^  3T5T5TcT

>kV 3Tqt?TT?2:] f? . i_ yaJlcKAA
.  . - . - • • •  • • •  • • •  • • * ( • • •  • • •  • •  • • •  • • •  • •  • • •

srf̂ T̂̂  [Tfqilf̂ ]
^\>'ic. ( J l e c c J J l j ) 4 n .  Vo- 0 ^ 1 9 9 0  1^ r ^ . '  T A .  A/o. 6 s - &  o ^  l< ^g y

/

yadJoAA. (̂ piLcorJ-

X-i>;e.
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL

CIRCUIT BENCH,LUCKNOW,

Misc.(Recall)implication No,2J74of 1990.(X/

ToReDeorari, aged about 41 years son of 

Sri H,D,Deorari(©t5 >loyed as Statistical 

Assistant in the Office of Director of Cmsus 

Operations, U.P.Lucloiow) resident of 22/62, 

Indira Nagar,Lucknow<»

« • • Applicante

In re*

T.AoNOo656 of 1987 

CWrit Petition No,334 of 1980)

Nankoo S in ^  and others

o. .Petitioners

Versus

\  Union of India and* others

ji^plication under Rule 16( 2) of the Central 
Administrative Tribianal(Procedure)Rules, 1987 
to set aside the ex-parte judgment and order 
dated 23.3,1990 passed by Hon'ble Mr.D.K.Agarwal 
J.M.and Hon*ble Mr.K.Qbawa#A.Mo •

For the facts and reasons given 

in the accompanying affidavit, it is htirably 

prayed that in the interest of justice this



Hon’ble Court may kindly be pleased to:-

Ca)set aside the ex-parte judgment 

and order dated 23.3,1990 passed 

by Hon'ble Mr.D.K.Agarwal, J.M* 

and Hon'ble K.Obayya# A.M ,;

(b) suspend the implementation of 

the judgment and order dated 

2?’!3.1990 passed in T.A.No.656/87 

(W,P.No.384 of 1980) during the 

pendency of application for setting 

aside the judgment and order as 

aforementioned; and

Co) pass sudi other order as this 

Hon'ble Tribunal may consider 

appropriate in the circumstances 

of the case.

- 2 -

V
( R.C.SIHGH )

Advocate
Counsel for the Applicant

Lucknows

Dateds^ril^B*^ 1990



BEFORE THE CENTRAL ADMIIsIISTRATlVE TRIBUNAIj

CIRaJiT BENCH L̂UCKNa-Jo

T.A.No, 656 of 1987

(Writ petition No, 384 of 1980)

affidavit

89 IM
d is t t . c o u r t  

u B.

cy

A F F  I D A  VI T 

in support of Misc. (Recall) Application No, of 1990®

T.R,Deorari,aged about 41 years son of Sri H.D.Deorari 

(enployed as Statistical Assistant in the Office of 

Director of Census Operations, U.P.Lucknow)resident of 

22/62,Indira Nagar,Lucknow,

. • .i^plicant

In res

Nankoo S in ^  and others ...Petitioners

Versus

union of India and others. . . .Opp.parUes.

I,T.R.Deorari,aged about 41 years 

son of Sri H.D.DeorarKenployed 

as Statistical Assistant in the 

Office of Director of Census 

Operations, U.P•Lucknow)resident 

of 22/62,Indira Nagar,Lucknow, 

the deponent do hereby soloanly 

affirm and state on oath as under!

1, That the deponent is opposite partu No,20

in the above described writ petition No. 384 of 1980 

and as sucJi he is fully acquainted with the facts and 

circuinstances of the case.
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2# That the petitioners had challenged the

final seniority list of ccraputors, working in the 

Office of the Director of Census Operations, as 

on 1.10.1978 circulated lander Memorandum dated 

24.9.1979 contained in Annexare No.7 to the petition 

by filing a the writ petition as described above.

In the writ petition it was also prayed that a writ 

of MANDAMUS be issued to the opp.parties 1 to 3 to 

issue a fresh seniority list. It was furi±ier prayed 

that a writ of MANDAMUS be issued to opposite parties 

1 to 3 to suitably modify the order of confirmation 

dated 4,10.1979 and re-assign the place in the said 

list in accordance with the revised seniority list.

3. That the deponent's name was sponsored by

the Employment Exchange,Lucknow in response to the 

requisition sent by the Director of Census Operations 

U.P. for appointment as conputors. The Selection

Committee constituted for the purpose conducted 

the interview dxiring the month of Sept. 1970. On 

conpletion of the selection, merit list of successful 

candidates included the name of deponent as well as 

the names of petitioners No.2 to 4.

4. That an offer letter was issued to the

deponent on k 12.11.1970,calling upon him to submit

medical certificate and characte^^er^ficate within

15 days of the receipt of the offer letter and

sxjbmit the jelling report at Coding and Punching cell,
Meerut*

The deponent had come to know/ which he

believes to be true, that similar offer letters were 

issued to other selected candidates(including 

petitioners No,2 to 4) and they were directed to join 

at various Coding and Punching Cells*
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5, That on receipt of offer letter# the

deponent reported to the Civil Sxirgeon, LucT<now for 

medical and after obtaining medical certificate# "he 

obtained (Character certificate and reported to the 

Deputy Director,Coding and Punching Cell,Meerut on

18,11.1970 and siibmitted his joining report. However, 

the deponent was allowed to join on 23 .11 ,1970(A.N,) 

with the indulgence of the District Magistrate,Meerut 

and the Director of Census Operations,Lucknow, The 

deponent was medically examined on 16.11.1970 by 

the Civil Surgeon,Lucknow.

6. That selected candidates had also got

their medical examinations done by Civil Surgeon, 

Lucknow and obtained character certificates fron 

1st Class Magistrates at Lucknow and thereafter they 

had proceeded to submit their joining at different 

Coding and Punching Cells,

V

7. That it so happened that candidates

required to join at Lucknow and Kanpur could submit 

their joining early and those required to join at 

Meerut etc, could j2)in later, without any fault on 

their part. In sane cases, candidates were not allowed 

to join at the first instance by the respective Deputy 

Directors, and they could join sxabsequently with the 

indulgence of the Director of Census Operations,

U,P,Lucknow.

8. That the deponent is advised to state that

the seniority of the candidates selected by a selection 

Board is determined as per their respective positions 

in the merit list and accordingly candidates selected 

and placed in merit list 'A' and '3* and ‘C’ dated

8.11.1970 were given their place of seniority as they 

are in no way responsible for the delay in joining



9o TSiat the petitioners have claimed the

seniority on the basis of their dates of joining.

It may be stated here that petitioners No.2 to 4 

were also selected by the selection Board held in 

September 1970 and their names were placed in the merit 

list dated 8.11,1970 and as such they cannot claim 

seniority on the basis of date of joining over and 

-V above the names of those were placed in earlier

positions in the merit list. As regards petiticaier 

No.l, he was appointed by the Dy.Director, Coding and 

Ptxnching Cell#Varanasi and his appointment was made 

admittedly on 23.11.1970, i.e.after finalisation 

of the merit list on 8.11.1970 and issue of offer 

letter dated 12.11.1970 as such he has rightly been 

placed in the seniority list after the candidates 

included in the merit lists and * C .

- 4 -

r 'A

10. That after filing of the writ petition

described above in the Hon'ble H i ^  Court of Judicature 

at Allahabad# Lucknow Bench,Lucknow, notices were issued 

to the resp on dents (including the deponent) and received 

by the deponent*

Ho That on receipt of the notice, the deponent

and few others arranged for necessary finances and
y . ; /

contacted Sri Shridhar Misra, Advocate and engaged him

to conduct the case.

12. That the deponent signed the V^alatnaraa

in favour of the Counsel Sri Shridhar Misra, Advocate 

v^o ass\ired the deponent that the counter affidavit 

will be prepared and the deponent will be called upon 

to swear the same, as and when required. It may be 

stated here that the deponent was transferred to Lucknow 

during December 1973. During November 1980, the deponent
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was transferred to the Regional Tabxilation Office# 

Nainital vAiere he continued to work till 2,5.1982, 

when he was transferred back to Lucknow, Due to the 

employment of the deponent outside Lucknow, the 

d^onent had engaged the same counsel who was 

engaged by 7 other co-ecaployees#

13* That during the year 1987, the writ

petition was transferred to the Central Administrative 

Tribunal, Allal^abad U/S 29 of the Central Administrative 

Tribunals Act. 1985 and registered as T«A*No,656 of 

1987. A notice was received by the depaaent on

30.9.1988 frcan Central Administrative Tribunal, 

Allahabad that the case has been transferred frcxa 

Hon’ble High Court of Judicature at Allsihabad,Lucknow 

Bench,Lucknow to Central Administrative Tribunal, 

Allahabad ± and the Tribunal fixed 3.10.1988 for 

hearing of the matter*

14* That on receipt of notice, the deponent

contacted his counsel and infoirmed him about the 

transfer of the writ petition. The counsel assured 

that he would make arrangements for conducting tiae 

case at Tribunal at Alli^abad. The deponent bonafide 

believed that the Counsel would do his best to 

contest the matter and protect the deponent’ s interest. 

Thereafter, be has not heard anything frcm the 

Counsel.

15. ^hat on 2.4.1990, the deponent heard

rumours in the Office that writ petition has b e ^  

allowed by the Hcsi'ble Tribunal at its Circuit Bencii 

Lucknow. This took the deponent and other opposite 

parties by sxurprise, as the deponent had no notice 

about the transfer of the case from Allahabad to 

Circuit BencSi,Lucknow. The deponent has corae to know
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vihich he bonafide believes to be true, that the 

petitioners had moved application for transfer of 

the case from Allahabad to Lucknow thou^ no notice 

was received by the deponent of the said application 

for transfer of the case nor any notice was received 

from this Hon’ble Tribunal about date fixed in the 

case. On enquiry frcaa Office# it revealed that the 

a5>plication has been heard and decided ex-pa rte in 

the absence of the opp.parties No,4 to 35 csi 

23.3.199 Oo

16® That on ccsning to know of Hie facts

of the case, the deponent made efforts to contact 

his coxansel Sri Shridhar Misra, Advocate to 

ascertain the true facts and reasons for non 

appearance in the case. To the raisforttme of 

the deponent# he came to know that the said 

Sri Shridhar Misra Advocate has expired on 7pl2el988e

17. That in -tiie ^kese circxsnstances# the

deponent could not ^pear in Idie case. The 

depcxient has bonafide belief that the Co\ansel#

\4io was already paid his fees and had been gxv&ci 

instructions in the matter# wotild be representing 

the deponent# but now it transpired that the 

counsel had neither filed his V^alatnama nor ever 

appeared in the case. Moreover# the deponent had 

no notice of the transfer of the case from 

All^abad to Lucknowe

- 6 -

18. ^ a t  inview of the above# the correct

facts could not be placed before this Hon*ble 

Tribunal and this Hon*ble Tribunal decided the 

explication in the absence of the deponent and 31 

other opposite parties®
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19« ^ a t  it  will be e3q?edi©at in the

interest of jtastice that the deponent is allowed 

an opporttinity of contesting the case and place 

the correct material facts before the Hon*ble 

Tribunal*

20« ^ a t  under the circtimstances# tiie

ex-parte judgeaent and order dated 23,3,1990 

is liable to be set aside and during the pendency 

of this application the operation of the jmdgmoit 

and order dated 23«3»199© is liable to be suspendedo

21« That the d^onent has not avoided to

attend the hearing of the case deliberately and 

his prayer to set aside the ex-parte judgment

and order dated 23,3*1990 is bonafide*

8 1 1
before aa in oitice to

a •U...3..S ^-.X):̂ ^t^Ticed before me©
#fco ts i"v ‘'lift r p

Cterit t<r Sh?t ^
I h'lW 5. i r:

cf tiii» h-? K ■ ii ,csd out aed
««©laioe<l bj me fee 150/200

Lucknow*

Dateds April ^1990. D^onent

V E R I F I C A T I O N

I* the above named d^onent do hereby v e r i^

that the contents of paras 1 to 21 of this affidavit

are true to ay personal knowledgeo So part of it is 

false and nothing has been ccsicealed# So help me God©

Lucknow 5 Deponent

Dated* ig>rili3»  ̂«1990*

I identify the d^onent v^o has 

digned before me on the basis of the docxaments

I'
( M S. SAAsaaj 

QaiKi caauaisdsĉ
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I (J TMK CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAllABAD 

CIRCUIT BENCH, LUCKNOW

X .A . Mo. 656 /87

(W rit Potitlon  N o .384 o£ 1900)

Nankoo Singh & others . , .^^plicants .

vrrrnn

nf Tnfll'  ̂ ol-.ht'rr. • •  • U n r . p o i i t l « n t

//

\\ A
W ,
V' ,

W
'V

Hon. Mr. D. K.;vgrawal, JUIIC,, M d B E R . - ,

Hon. MU. K. Obnyya, Adin. Hcanber.

■ (K...Obayya,An-;.HEMBER)

W rit  P etition  No. 384 of 1980 f i le d  in  the High 

Court of Judicature at Allahabad, Lucknow Bench, Lucknow 

has been received in  this Tribunal on tran sfer  u n ier  

section  29 o f the Adm inistrative Tribunals A ct , 1985 

for disposal and numbered as T i A .6 5 6 /8 7 ( T ) , as ind icated  

,il) ivi'.'l'hM i'(>t.lLioi\(*ir., luiml'i’viti'.i 4 .tk; nnployf’il Ln t.Ui! 

Con!-u.i I' -!) u  bnent and th «ir  prayer is  that the final
N

, . S en io rity  L ict  circulated  by Deputy O irector  o f  Cennuc

\ Operation , U .P .  by Ic tc er  dht«:;d 2 4 .9 .7 9 .  (Annexure 7) be

I ^uiashed and a revised seniority  l i s t  be prepared assioning 

) '•'l|
, ipMopor seniority  to the p etitio n ers .

I
■̂.'v 2 . The potitioneii were appointed as Computers in the

Cnncus Depaitmont during the year 1970 . There were (five 

Census cells^each under the Adm inistrative Control o f  ^  

r>-?puty Director, Census Operation . These ce lls  w?re locotd 

at Lucknow, Meerut, V aranasi, Kanpur and Gorakhpxii Accorcing 

to yie petitio n ers , thore was a sen iority  l i s t  of Computers

-A
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t
ofipacaucly for onch c o ll . Sulx-.otiucntly, thfl conaic ce lls  

Ellnctionina at V aranasi, Gorakhpur and Meerut were cfosed 

find Mt.'iCf working in  these units  was transferred t o  

Lucknow and' Kanpur. A fte r  the m o r g r r  o f  these c e lls ,

a combined sen iority  l is t  vias prepared in  1975 ani the
j ,---- ------ ----------------------------- -------:-

p etitio n ers  allege tti<it this was not n o t ifle d .T h e fin a l  . 

r.'sniority l is t  was, however, c irculated  by le tte r  dated

i’ l . .  I ' J ’/ y  il t l i o  U l r n r l . o r ,  O p n u n  OporntlonB, U . P . ,

Lucknow inciic;iting the seniority  p o sitio n  of the Computers 

ns on 1 .1 0 .1 9 7 8 .  Aqcrieved by th is , the petitio n ers  

r.viljiiiltt P(J r''|’ rr>nf;ntntion3 to tlE au th o rities , which was

I. p j  f i - L ' . ' U .  ,  »

I

3 , In  the countcr a ffid a v it  f i le d  by the respondents,

i t  i.-3 denied tliat there wes a separate l i s t  fo r  each 

c e l l . According to them, it  was only a gr.-idation lin t  

for f a c il it y  o f reference in  establishm ent work and such 

l is t  was not n o tiC ied . However, they a g r e e d t h a t  the 

combined s .n io r it y  l i s t  indicuting ten tativ e  seniority  

p o sitio n  of Computers, as on 1 .1 .1 9 7 5  was drawn up and 

j'”'!.! •■’ t f d omcinq thic s t a f f  manbers and objections w e r e  

also in v ite d . The objections receiviid vivio conniflorod • 

and sr;ttled. Tlie petition ers  have not made any representa­

tion  against th is  l i s t .  The final l i s t  could not be 

'not.) [ I 'm I at til,it time as uit! of. Lh'v Coni'Ul.fM nainraly 

oliri u .K .V e ::n a  f i le d  W rit  Petition  in  the iliyh •..ouiL 

All;ih.TD.'d .irid obtni e d  Stay . The W rit P etitio n  was f in a lly  

rU.noiissed in the year 1 9 0 2 .Thereafter ; the seniority- l i s t  

as Jn 1 .1 0 .1 9 7 8  was n o tifie d  and this l i s t  io  Ulus 

tentative  l is t  circulated  on 1 .1 .1 9 7 5 .  The respondents 

further  contend that the integrated s e n io r ity  l i s t  was 

prepared follow ing  prin ciples  la id  down by the Deputy

9

fa
r . .
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Registrar General (Cenaus) in his letter doted FebruaiY 

XO,1975 (Annaxuro 4)# ’ - I

4 . We hove heard the laotnod eounoal^*£oe||^

parties and also seen the record. The loarn«d.awr}j8

for the applicant assailed the seniority l is t  on the M '
■ •' 1

ground that no uniform criteria has bean £ollow6d in
■'r ; ' ‘j :

drawing up the seniority l is t , and that data of appoin^etit 

has been fdllowijii as the triteria In  fixing  the oaniority 3i 

of candidates from 1 to 34 and 66 onwards. In  b e t w e e n '
-----------^ ^ -■■

candidates selected on the bails of merit list  i •' /

figure. We have ca iled  for the relevant record and ! 

verified  how this merit list  was prepared. Irom tile record 

it  is sesn that the interviews were held in the month

of S^tem ber, 1970 and based on their qucdifications
t ■ ■ «  '

and parConnonoa'at tha intacvlow tho oandidatao wer<^ j • • i.

'>^graded as ABC.There appears to be nothing wrong in suah 

gradation. Since the number of vacancies was mar?# to 

absort) all the candidates in the merit l is t , it  is not 

cnowriknowri why this merit position was not indic.^tod vhile

I\
ii;i;u,*ing Die appointinont oiOerr;. Z n  <jn much 

jHlaet dofls not reflect appointment order.

nn  ̂ tlio iM Vltf 

23 issued. I .

Further, i f  there wjs gradation list prep^irsd for each 

cell, why that grodatian list  was disturbed while drawing 

up a combined seniority lis t  of different units# after 

tlieir merger into two aerviving units Lucknow and; »

Kanpur. The principle la id  down indicates that the c’riterii^ 

to be followed in the matter of interoe seniority of 

Canputoro io ll) tha dato on which they viera «j;'pointo(V ► 

promoted to the grade and (2J in respect o f such o fficial#  

who had been appointed/promoted as a result of selection i 

by a Board from lower^grade or as a result o f direct ' 

recruitment from anploymont Exchange the Inteise poaitioh

V.
1'

/)
» a •• 2 •-

-I
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’V*
I

v;l]] i>-> iiKUt;.sbicl by 3u loctloii bonrd or  Ucjcruitnj^nt 

Board. Th-2 record shows no such intersa position  \;as 

indicated  by any Board.

5 . Having regard to thcs fa c t s  and circum stances o£

Llii* cas .j, wa are of tliQ view that tho f in a l  S en io r ity

L ist  of ConniMters c irculated  as on 24^_.1979 (A n n exure- 7) I

: t
does not follow the u n i f o m  c r ite r ia  and also the |

totionale for following d iffe r e n t  c r it e r ia  has a lso  not '

i ■ I
been explained in as much as  the m erit l i s t  A ,S  a n d _ C .  4

; »
v;as only for the purpose o f  saleetion  for appointment  ̂ j

to the post which fact is  confirmed by the fact  th at  '

in issuing  the appointme^it letters  th is  l i s t  was not ’■ :

followed. We consider th at in the in te r e st  o f Justice '! ^

■■ ■ ..... .1
this l i s t  cannot be sustained and as such i t  is  q uashed .’! '

6 . In  the c o u n t e r .( para 13) the respondents have 

mentioned that the petitioners h av e ,n o t  exhausted ’avail-

■,able channels for redressal of th eir  grievance by a 

tL'presentation. Wi d irect  that interse  sen io rity  o f  

computers cxi drawn in consultation w ith  the R e gistrar

General of Ind ia  (SesponJent Mo. 2) ta)«ing into consid-

. >■■■
I'l .iliuii tli'i ii'pt (•;(■•'iiL.iLl.jii ot ll)'̂  p»i 1 t.loMfji s which 

v)i-!re rojectod ea r lie r  in refcrcnca No. A E /1 1 - 1 /7 0 /  

rx“:3_ur/A-,lnol 2 4 .9 .1 0 7 9  aii-l .tl.Mij Aniii’»ui..!-!.i Ul

conformity wit)i the seniority  rules , by  a ppaaking order 

ii> tin y  LJi3'{.oint3 raiso i in the representation  ;

o f tl;o r'2t itio n e r . •

7 .  • Tiis 1'.A . /W r i t  P etition  is disposed of as above.

No order as to coats.

.1 . 
J

(K . Ol^ivA) 
ADM.

I

X I  . i ,  % .  
(U .K . AGKA.'IAU 
JuDL . MEM8£R

c T c .

0 e/>

Ucjvuiy Kegijuai ^ 

©Ontffal AHiipinistraiivo T r ib m r* ' 

l.u ck n o w  Bench,

I .iicknnio
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0  BEFORE THE CENTRAL ACSaiKISTRAElVE TRIBUNAL

CIRCUIT-BENOÎ L-XJCKHOW.

Misc. (Recall)J^plication Ko» 1990*

/uiil Sascena# aged about 40 years saa. of 

Sri N^endra Swamp SaxenaCea^loyed as 

Statistical Assistant in the Office of Director 

of Census Operations, U.P.Lucknow)resident of 

D-3051,Indira Nagar#Lucknow,

. . .Applicant

In re*

T*AoHo,656 of 1987 

(writ Petition No, 384 of 1980)

Nankoo S in ^  and others

• • o Petitioners 

Versus

^ Union of India and others
•.,Ppp*Partieso

/^plication under Rule 16(2) of the Central 
Administrative Tribunal (Procedxire)Rules« 1987 
to set aside the ex-parte judgment and order 
dated 23.3«1990 passed by Hon'ble MroDoKoAgarwal 

• J.M, and Hon'ble Mr.K.Obayya^ A,Mo

For the facts and reasons given 

in the accooqpanying affidavit, it  is hun^ly 

prayed that in the interest of justice -tiiis
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V

h

Hon*ble-Court may Icindly be pleased to i--

(a)set aside the ex~parte judgment 

and order dated 23o3«2S90 passed by 

Hon*ble MroD.K-Agarwal, J.M, and 

Hon'ble Mr.K.Cbajfya,A.M* j

(b)siispend the iB^lementatioa of

■fee judgment and order dated 2?* 3,1990 

passed in T.A,No. 656/87 (W.P,Ko«384 

of 1980) during the pend^cy of 

applicaticjii for setting aside the 

judgment and order as aforementioned; 

and

(c}pass such other order as this 

Hon'ble Tribunal may consider 

appropriate in the circumstances 

of the case*

C R.e.SINGH)
Advocate 

Counsel for the Applicant

Lucknows

Dateds April 1990»



BEFORE THE CENTRAL ADMINISTRAUVE TRIBT3NAL

CIRCUIT BESea^LtTGKHOS.

T.A.N0.656 Of 1987 

(Writ Petition Mo, 384 of 1980)

V

1990 
\  AFFIDAVIT 

4 , 'I JO  IM
;l j  ) .  c o u r t

A F F I D A V I T  

in support of Misc.CRec^l)Application ; :2?o, of 199 0«

Anil Saxena, aged about 40 years son of sri Narendra 

Swarup SaxenaC employed as statistical Assistant in 

the Office of Director of Census Operations,U.Po 

Lucknow) resident of D-3051,Indira Hagar,Lucknow,

, ,  o ^plicant

In res 

Nankoo Singh and others

, . .Petitioners

Versus

union of India and others

•,.Opp,Parties.

I, Anil Saxena, aged about 40 years, 

son of Sri Sarendra Swarup Saxena 

employed as Statistical Assistant 

in the Office of Director of Census 

Operaticxis, U.P .Lucknow, resident 

of D-3051, Indira Nagar,Lucknow, -ttie 

deponent do her^y  aoleranly affim  

and state on oath as unders-

1, That the deponent is opposite party No«,

7 in the above described writ petiticaa Ho, 384 of



of 1980 and as smdh he is fxilly acquainted with the 

facts and cireximstances of the case.

- 2 -

2« That the petitioners had dhallenged tiie

final seniority list of cOR5)mtors, working in the 

Office of the Director of Census Operations# as 

as on 1,10,1978 circulsted londer Meaorandora dated 

24«9«1979 contained in Annexure No,7 to the petition 

by filing the writ petition as described ^ove« In 

the writ petition it was also prayed that a writ of 

MANDAMUS be issued to the opp.parties 1 to 3 to 

issue a fresh seniority list* It was farther prayed 

that a writ of MANDAMUS be issued to opposite parties

1 to 3 to suitably modify the order of confirmation 

dated 4.10.1979 and re assign the place in the said 

list in accordance with the revised seniority list*

JJ.

3. That the deponent's name was sponsored

by the EB5»loyraent Exchange#Lucknow in response to 

the requisition sent by the Director of Census 

Operations U.P.for a^jpointmeit as ccraputors. The 

Selection Ccsnmittee constituted for the purpose 

conducted the interview dtiring the month of S ^t *

1970o On coijqjletion of the selection, merit list
o r/

of successful candidates included the name of deponent 

as well as the names of petitioners Mo,2 to 4®

4* That an offer letter was issued to the

deponent Cfo. 12* 11*. 1970, calling upon him to submit 

medical certificate and character certificate within 

15 days of the receipt^^^f^the offer letter and submit 

the joining r^ort afe Coding and Punching Cell^Lucknow* 

The deponent had come to know, vfeich he believes to 

be true# that a similar offer letters were issued to 

other selected candidatesCinclmding petitioners No,2to4)
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and tJiey were directed to join at various Coding and 

Punching Cells*

So That on receipt of offer letter, the

deponent reported to the Civil Surgeon^l/ucknow for 

medical and after obtaining medical certificate# he 

obtained character certificate and reported to the 

Deputy Director,Coding and Punching Cell,Lucknow on 

25*11.1970 and sxxbmitted his joining report,

6. That others elected candidates had also got

their medical examinaticxis done by Civil Surgeon,

Lucknow and etotained character certificates from 

1st Class Magistrates at Lucknow and thereafter they 

had proceeded to stabmit their joining at different 

Coding and Punching Cells*

7* That it so happened that candidates

required to join at Lucknow and Kanpur could s\ibmit 

their joining early and those reqiiired to join at 

Meerut etc. could join later, without any farilt on 

their part* In scsme cases, candidates _ were not

allowed to join at the first instance by the respective 

y r D^uty Directors, and they could join siibsequently with
‘V

the /  . : . indulgence of the Director of Census 

Operations, U.P*Lucknow*

8* That the deponent is advised to state

that the seniority of the candidates selected by a 

selection Board is determined as per their respective 

positions in the merit list and accordingly candidates 

selected and placed in merit list 'A* and '3* and ’C& 

dated 8*1*1970 were given their place of seniority as 

they are in no way responsible for the delay in joining*
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9® That the petitioners have claimed the

seniority on the basis of their dates of joining.

It may be stated here that petitioners No.2 to 4 

were also selected by the selection Board held in 

September 1970 and their names were placed in the 

merit list dated 8,11.1970 and as such they cannot 

claim seniority on the basis of date of joining over 

and above the names of thoseAwere placed in earlier 

positions in merit list. As regards petitioner 

No.l, he was appointed by the Dy.Director,Coding 

and Punching Cell,Varanasi and his appointment was 

made admittedly on 23 .11.1970,i,e.after finalisation 

of the merit list on 8.11,1970 and issue of offer letter 

dated 12,11,1970 as such he has r i^tly  been placed 

in the seniority list after the candidates included 

in the merit lists ’A ' , *3* and *C*,

10, That after filing of the writ petition

described aboue in the Hon’ble High court of -

Judicature at Allahabad# LucXnow Bench, Lucknow,notices 

were issued to the respondents (including the deponent) 

and received by the deponent,

11, That on receipt of the notice, the deponent

and few others arranged for necessary finances and 

contacted Sri Shridhar Misra,Advocate and engaged

him to conduct the case.

12, That the deponent signed titie Vakalatnaraa

in favour of the Counsel Sri Shri(3har Misra, Advocate 

who assured the deponent that the coanter affidavit 

will be prepared and the deponent will be called upon 

to swear the same, as and vshen required.

13, That during the year 1987, the writ
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petition was transferred to the Central Administrative 

Tribunal# All ah aib ad U/S 29 of the Central Adniinistrative

- 5 -

J
Tribunals Act.1985 and registered as T,A,No.656 of 1987,

A notice was received by the deponent on 30.9.1988 

from Coitral Administrative Tribxmal, All^abad that 

the case has been transferred from Hon'ble High Court 

of Judicature at Allahabad,Lucknow Bench,Lucknow to 

Central Administrative Tribunal# Allahabad and the 

Tribunal fixed 3.10.1988 for hearing of the matter*

14e That on receipt of notice, the lieponent

contacted his coxmsel and informed him ^out the 

transfer of the writ petition. The counsel assured 

that he woxald make arrangements for conducting the 

case at Tribtinal at Allahabad, The deponent bonafide 

believed that the Counsel would do his best to 

contest the matter and protect the deponent's interest. 

Thereafter, he has not heard anything from the Counsel.

15, That on 2,4,1990, the deponent heard

rumours in the Office that writ petition has been 

allowed by the Hon'ble Tribunal at its Circuit Bencii 

Lucknow, This took the deponent and other opposite 

parties by surprise, as the deponent had no notice 

about the transfer of the case from Allah^ad to 

Circuit Bench,Lucknow, The d^onent has cane to know, 

^ ic h  he bonafide believes to be true, that the 

petitioners had moved application for transfer of the 

case from Allah^ad to Lucknow thou^ no notice was 

received by the deponent of the said s^jplication for 

transfer of the case nor any notice was received from 

this Hon'ble Tribunal about the date fixed in the case. 

On enquiry frcaa office, it revealed that the application 

has been heard and decided ex-parte in the ^sence of 

the opp,parties No.4 to 35 on 23.3.19906
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16* That on coraiag to know of the facts

of the case, the deponent made efforts to contact his 

counsel Sri Shridhar Misra#Advocate to ascertain 

the true facts and reasons for non ^pearance in the 

case. To the misfortiane of the d^onent, he came 

to know that the Said Sri Shridhar Misra. Advocate 

has es^ired on 7,12.1988,

17« That in these circumstances, the

deponent could not appear in the case. The 

deponent had bonafide belief that the Coimsel, 

who was already paid his fees and had been given 

instructions in the matter/ would be representing 

tiie deponent, but now it transpired that the 

coxinsel had neither filed his Vakalatnama nor ever 

appeared in the case. Moreover, the deponent had no 

notice of the transfer of the case frcaa Allahabad 

to Lucknow.

'it ■*'

if 7 3 > ^ :  jciA

18. That in view of the above, the

correct facts could not be placed before this 

Hon'ble Tribunal and this Hon'ble Tribiinal 

decided the application in the ^sence of the 

deponent and 31 other opposite parties.

19. That it will be e25>edient in the

interest of justice that the d^onent is allowed an 

opportunity of contesting the case and place the 

correct material before this Hon'ble Tribunal.

20. That TMider the circumstances# the
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ex-parte judgment and order dated 23*3.1990 

is liable to be set aside and during the 

pendency of this application the operation of 

the judgment and order dated 23,3,1990 is 

liable to be suspendedo

21o That the deponent has not avoided

to attend the hearing of the case deliberately 

and his prayer to set aside the ex-pa rte

judgiaent and order dated 23*3 o  1990 is nonafide*

liucknow*

Dated t i^ril #199 ©«

D^onent

V E R I F I C A T I O N

Z, the above named dqponent do 

her^y verify that the ccaitents of paras 1 to 21 

of this affidavit are true to personal 

knowledge* BJo part of it is false and nothing

has been concealed* So help me 6od«

. eXDrnsPO ►’tf 'n  ̂, . , ,

ieriloSh’; ^ o '̂'̂ '̂ '̂ Luclcnow I
8 have s s. \

:;piD30Bt Dated! iipril2-3-̂ , 1990«

^  I identify the deponent ^ o  has

'̂̂ ;.,----'5igned before me on the basis of the docxaraents

produced before me*.



IM THE C1:NXRAL AEMINISTRATIVE TRItJUHAL, ALLWIABAD 

CIRCUIT BENCH, LUCKHOW

T . A .  t i o .  6 5 6 / 8 7

(W rit  I’otitlon  N o .384 of 1980)

Miinkoo Singh U others , . .A p p lic a n ts .

m l

D t i .'*, . - 't i  o r  T n i H . ' ’. f v  o l O i < - r r . . . l i o r p o n i i i  n t r : .

I
\\ V
w .\\
'\\ ■’

Hon. Mr. D .K .A graw ai, JUiaij. MEIJDBR.

Hon. MU. K. Obayyo, Adiii. Member,

r  (K...Obayya,ACy.MEMBER)

W rit  P etitio n  No. 384 o f 1980 f i le d  in  the High

<
Court of Judicature at Allahabad, Lucknow Bench, Lucknow 

lias been received in  this Tribunal on tra n sfe r  under
* 9

section  29 o f the Adm inistrative Tribunals A ct , 1985

for disposal and numbered as T .A . 6 5 6 /8 7 ( T ) , as ind icated

/iljivc.Thr I'i't: It lonri.’:, luiml'fi in'.) 4 fii>5 niipJoyril iti I.hr!

Cenrur; P 'O  ii-tinent and their  prayer is  that the final

. S en io r ity  L is t  circulated  by Deputy D irector  o f  Census

'y  0|^)eration, U .P .  by letce r  dt»t<:?d 2 4 .9 .7 9 .  (Annaxure 7) be

/ ijujachod and a rwvised seniority  l i s t  be prepared assicning 

) '̂'ll
J  ^ m p o v  seniority  to the p etitio n ers .

The petitioners were appointed as Cotnputers in tbs
■ I

■ v'v 2.
' /

CnnDus Department during the year 1970 . There were five  T

Census cells^each  under the Adm inistrative Control of 

rx^puty D irector, Census Operation . These c e ils  wr>re locntd 

at Lucknow, Meerut, V aranasi, Kanpur and Gorakhpui Accorcing 

to tlie petitio n ers , there was a sen iority  l i s t  of Cotnputers

i s

\jy-

-



I-

licparaUcly Cor oncli c e l l . Subnotjuontly/ thn c^nyiE C ells  

Einctioninci at V aranasi, Gorakhpur and Meerut were closed 

niu] iit.iff working in  those units was transferred t o  

Lucknow and' Kanpur. A fter  the mcrg.-r o f these c c lis , 

a conbined seniority  l i s t  was prepared in  1975 aiii the
^------- ----------- —------------------------------------- ------------------ ----------------------

pf-’titlon ers  allege that this  was not n o t if ie d .Ih e f in a l

- 2 -

i

,\A

ncniority  l is t  was, however, c irculated  by letter  dated

. l'J'/9 ■'! l.lin IM I riM i.>f, (lonn'in Oii^jCfitionn, U .P . ,

Lucknow ind icating  the seniority  p o sitio n  o f  t h e  Computers 

ns on 1 .1 0 .1 9 7 8 .  Aycriovod by tliis, the p etitioners  

.'’.ul;iiiltt nil rnprr'fiontntlons to t;lE auth o rities , which was 

ioJfi:U "d . ,

In  tlie countcr a ffid a v it  f i l e d  by the respondents/ 

i t  is  denied that there was a separate l i s t  for each 

c e l l .  According to thorn, it  was only a gr.'.dation l is t  

for f a c il it y  o f reference in cstoblislunont work and such 

lir.U Was not n p t it ie d . However, tlicy agr'.M?dthat the 

combined s .n io r it y  l i s t  indicating  ten tative  seniority  

position  of Computers, as on 1 .1 .1 9 7 5  was drown up and 

I'.l j-r.TiJ .^t.rd ,-mong the s ta ff  msnbers and objections vj ere 

also in v ite d . The objections received wfiti conniiJfJrod 

and se ttle d . The petitioners_have not made any representa­

tion against t h is  l i s t .  The final l i s t  could not be 

'noh i f 1‘Ml -It th.it Liiiic 03 ojr? ot Ihi? .“I/ nninoly

21iri I-. K.Verina f ile d  W rit Petition  in the iliyh '-ou t L .a  

/> 11 .ihaij.'d ;nd ubtai-od Stay . The W rit  P etitio n  was f in a lly  

riismissed in the year 1 9 8 2 .Thereafter, the seniority- l i s t  

.IS Jn 1 ,1 0 .1 9 7 8  was n o t ifie d  and this  l i s t  io Llvs fi/min *.*.!> 

tentative  l is t  circulat»’ d on 1 ,1 ,1 9 7 5 .  The respondents 

further contend that the integrrted s e n io r ity  l i s t  was 

prsparcd follow ing  prin ciples  la id  down by the Deputy



- 3 -

'j

r-’
‘t'.

Li-

n'

%

Registrar General (Census) in  his letter doted .Febru 

10,X975 (Annaxure 4 ) ,

4 . Wa hava heard tha leacnad oounsQV^^^O^ ||J.C

parties and also seen the record. The lesrniad;OM^O$J 

for the applicant assailed the seniority lis t  on the 

ground that no uniform criteria haa boan £ollow6d 

drawing up the seniority l is t , and that data ot  appointment 

has been fdllowud as tha Criteria in  fixing  tha oaniority £fj 

of candidates from 1 to 34 and 66 onwards . In  betwee^|||p if'; 

candidates selected on the bails of merit l is t  

figure. We hove called  for the relevant record artd . :

verified  how this meri^ list  was prepared, from tile jcecocd 

it  is  sesn that the interviews were held in the montii . 

of September, 1970 and based on their qualifications 

and pei'fonnoiica' ot tho Intacviow tho aandidAtao viecQ :

?
’-if

•.N‘\ ■■

fr-i
I;.:] ( 

%

iS\-’ .

■ i

graded as ABC.There appears to ba nothing wtvng in ouoh 

gradation. Since the number of vacancies was mart, t o , 

absorb all the candidates in  the merit list* it  is not 

known why this merit position was not indlc<Jtr:d ile

r.:-'
icpu.'ing tlio apiKjinUitent oiOcrn. J,n (in'much ;in̂  tlio wnrit/

' il» IG t
M>±. dofls not reflect  Jiny- appointment ordcro issued .

iwrit/

i. I
Further, i f  there wjs gradation list  prepared for each 

c s ll , why that grf)dati3n list  was disturbed while drawing 

up a combined seniority list  of different units* after.
' --- r „ ................................

their merger into two serviving units Lucknow and ft; A'

Kanpur. The principle la id  down indicates that thoicritecia '

to be followed in the matter of interoe seniority - o f  Sft?;?'.' ' ' ' ’ " 

Cotnputoro lo (1) tlia dato on which they were opp<iintp((/
.  - --------------------------------------- ;------------- ------- ,

prompted to the grade end (2) in respect of such ofCl'clale

who had baen appointed/promoted as a result of selection ;

by a Board from lower grade or as a result o f  direct '

recruitment from Bmploymont Excliaiiga the inteioo poaibion

I' ;# ■
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v;l]l ivi' liKllt:.!»tiJil by oulisction board or  llocruitnl^nt 

Board. Ths record shows no such Intersa positi-jn (.as 

indieatod by any Doard.

5 . Having regard to thcj fa c ta  and circum stances of 

Lh<! c a s a , wa uro of tho view tliat U'.o f in a l  S en io r ity  

L ist  of Computers c irculated  33 o n _Z a^g .lg 79 (A n n e x u r e - 7)'1 

does not follow tha uniform  c r ite r ia  and also the 

uTtionale for lolloviing d ilfc ro n t  c r ito r ia  has a lso  not j 

bean explainad in as much as  the m erit l i s t  A , 3 anti;^-___

»
was only for the purpose o f  salection  for appointmant j

to the post which fact is  confirmed by the fact  that  *

in i s s u in g  the appointment lev-ters th is  l i s t  was not ' '

followad. We consider that in the in te r e st  o f  Justice '' i

■ ■  .....   ; ,1
i tliis l is t  cannot be sustained and as such i t  is  g a s h e d . '

6 . In  th2 counter-( para 13) the respondents have 

mtjntioned that the petitioners have not exhausted avail-

■ , able channels for redressal o f th eir  grievance by .1 

If  pi. G sanitation. Wj d ir e c t  that interse seniority  o f  • 

computers be; drawn in consultation w ith  the Registrar  

General of Ind ia  (Respondent M o ,2) ta)<ing into consia- 

•M .i'Liyii Lli'i ii'pi i-!i.'tit.-vti.jn ol llio p< 11 tlonoi o wUlch 

wore rejected ea r lie r  in refcronco No. A E / U - 1 /7 0 /  

rx:3-Ur/A-,ln0l cl.Ttod 2 4 .9 .1 9 7 9  .inl .il;ip Aiini-*I1J .--li in

conformity witli the seniority  ru les , by a ppeaking orderj 

int.jciny lj<3 ' (.-oinLs raised in the representation  |

of the r '»titioner.

7 .  • T;is T .n . /W r i t  P etition  is disposed of as above.

No order as to costs.

I .

(K . Ol^VYA) 
ADM.

1 t
XI

(D .K . AGHAWa L ) ; 
JUDL.

iXxvl, Clo-Uiv J-?. IS]."-

c T c

U cpm y Kcgisi.ai

©OQtoal A<iitii<iiitrativn T r ib m ia ' 

l.ucknow Bench,

I .ticlcrinio

w

 ̂ 5!/̂ " -
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ve;

A/ov>ko^'(V^ o4U^

Gu.'^ o4u^

|T5t (3T«ft5ITfff)

5rfcr?rt?>

mo U  f<
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BEFORE THE CENTRiOi ADMINISTRATIVE TRIBUNAL

CIRCUIT BENCH,LUCKNOW,

Misc.(Recall)i^plication No, 1990o

U.GoJhingran, aged about 39 years, son of 

Sri K.G,Jhingran (enployed as Statistical 

Assistant in the Office of Director of Census 

Operations, U.P.Lucknow)resident of 32,Kutchery 

Road,LucXnow,

...^p lic a n t .

In res 

T.A, No.656 of 1987

(Writ Petition No, 384 of 1980)

Nankoo Singh and others

, . .Petitioners

Versus

Union of India and others

, ,  ,ppp,Parties,

implication unfier Rule 16(2) of the Central 
Administrative Tribunal (Procedure) Rules* 1987 
to set aside the ex-parte judgment and order 
dated 23,3.1990 passed by Hon’ble Mr,D.K.Agarwal 
J.M. and Hon*ble K.Obawa# A,M,

For the facts and reasons given 

in the accc«q?anying affidavit, it is huirbly 

prayed that in the interest of justice this



X

a

- 2 -

Hon’ble Court may kindly be pleased to

(a)set aside the ex-parte judgment 

and order dated 23.3.1990 passed by 

Hon'ble Mr.D.K.Agarwal, J.M. and 

Hon'ble Mr.K.Obayya# A.M.;

Cb) suspend the in^leraentation of 

the judgment and order dated 2J ,3.1990 

passed in T.A,No,656/87 (W.P,No.384 

of 1980) during the peadency of 

application for setting aside the 

judgment and order as aforementioned; 

and

(c)pass such other order as this 

Hon'ble Tribunal may consider 

appropriate in the circumstances 

of the case.

( R.C.SINGH)
Advocate 

Counsel for the jf^plicant

Lucknow;

Dated* i^ril2^'^»^, 1990,
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LUCKHOW.

a,A«No.656 Of 1987 

(Writ Petition No.384 of 1980)

BEFORE -SHE CENTRAL ADMINISTRATIVE TRIBUNAI*,GlRaJIT BENCH

1990 
V**4'̂ F̂FlDAVlT

;v 'v
)  - iL.t .T. c o u r t

A/  0 // u- E-

iir-% ' ^w ji.)

A F F I D A V I T  

in support of Misc«(Recall)implication No, of 1990.

U*G*Jhingran# aged about 39 years# son of SriK.GoJhingran 

en5>lqyed as Statistical Assistant in the Office of 

Director of Census Operaticaas, U.P.Lucknow, resid^t of 

32 Kutchery Road# Lucknow.

Applicant

In rei

Nankoo Singh and others

Versus

Union of India and others

• . .Petitioners

0pp.Parties,

I# U.G.Jhingran, aged about 39 

years# son of Sri K.G.Jhingran 

en^loyed as Statistical Assistant 

in the Office of Director of Cens\is 

Operations/ U.P.Lucknow# resident 

of 32#Kutc3iery Road#Lucknow# the 

deponent do her^y sol^anly affirm 

and state on oath as tinder#-

1. That the deponent is e^posite party No. 18

in the aibove described writ petition No, 384 of 1980 and 

as such he is fully acquainted with the facts and 

circxarastances of the case.



2* That the petitioners had cSialleaaged the

final seniority list of ccxnputors  ̂ working in the 

Office of the Director of Ceasms Gperaticaas, as on 

!• 10.1978 circiilated tinder Memoranda  ̂ dated 24.9.1979 

contained in Annexure Wo,? to the petition by filing the 

writ petitionas described etoo\re*ln the writ petition 

it  was also prayed that a writ of MANDAM0S be issmed to 

the oppeparties 1 to 3 to issue a fresh seniority list* 

It was further prayedthat a writ of MASDi®KJS be issued 

to opposite parties 1 to 3 to suitably modify Hie order 

of confirmati<mdated 4* 10,1979 and re-assign the place 

in the (Said list in accordance with the revised 

seniority list*

- 2 -

3. That the deponent's name was sponsored

by the En5>loyment Exchange, Ludknow in response to the 

requisition sent by the Director of Census C3perations 

U.P, for s5>pointment as ccn^utors, Kie Selection 

C<ai)mittee constituted for the purpose conducted the 

interview diiring the month of S^tesaber 1970, On 

cat^jletion of the selection, merit list of successful 

candidates included the name of deponent as well as the 

names of petitioners No,2 to 4«

4* That an offer letter was issued to the

deponent on 12.11.1970, calling \:̂ on him to submit 

medical certificate and character certificate within 

15 days of tiie receipt of the offer letter and submit 

the joining report at Coding^^d Punching Cell,Meerut. 

The deponent had ccroe to H:now, ^ ic h  he believed to be 

true, that similar offer letters were issued to other 

selected candidates(including petitioners No.2 to 4) 

and they were directed to join at various Coding and 

Punching Cells*



-  - j  -

5« That on receipt of offer letter, the deponent

reported to the Civil Surgeon,Lucknow for medical and 

after obtaining medical certificate, he etotained 

character certificate and reported to the D^uty Director 

Coding and Punching Cell,Heerut on 26*llol970 and 

s\jbmitted his joining report accordingly. However, the 

deponent was allowed to join duty on 1.12,1990 and that 

too with the indxilgence of the District Magistrate,Meerut 

and the Director of Census Operations,tJ,P,Lucknow. The 

deponent was medically examined on 20,11,1970 by the 

Civil Surgeon,Lucknow. 2?he deponent was transferred from 

Meerut to Lucknow w .e .f ,20,7,1972,

6c ®iat selected candidates has also got their

medical examinations done by Civil Surgeon, Lucknow and 

obtained character certificates from 1st Class Magistrates 

at Ludknow and thereafter they had proceeded to sufcmlt 

their joining at different Coding and Punciiing CellSe 

7o That it so he5>pened that candidates required

to join at Lucknow and Kanpur could s\^mit their joiiiing 

early and those required to join at Meerut etc. could 

\ join later, without any fault on their part. In some
V

)*Vcases, candidates were not allowed to join at the first 

y.,' > instance by the respective Deputy Directors, and they 

could join subsequently with the indalgence of the 

Director of Census Operations, U,P.Lucknow,

8, That the deponent is advised to state

that the seniority of the candidates selected by a 

selection Board is deterudned as per their respective 

positions in the merit list and accordingly candidates 

selected and placed in merit list ’A* and 'B* and *C* 

dated 8© 11,1970 were given tSieir place of seniority as 

they are in no v;ay responsible for the delay in

joiningo
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9o !That ttie petiticsaers have claimed the

seniority on the basis of their dates of joining.

It may be stated here that petitioners No, 2 to 4 

were also selected by the selection Board, held in 

September 1970 and their names were placed in the 

merit list dated 8*1,1970 and as such they cannot 

claim seniority on the basis of date of joining over 

and above the names of those were placed in earlier 

positions in the merit list. As reagrds petitioner 

No,l he was appointed by the Dy,Director,Coding 

and Pxmching Cell,Varanasi and his appointment was 

made admittedly on 23*ll,1970,i,e.efter finalisation 

of the merit list on 8«11*1970 and issue of offer 

letterdated 12*11,1970 as such he has r i^tly  been 

placed in the seniority list after the candidates 

included in the merit lists and *C *

10, ^  of"
That after filing^the writ petition

described above in the Hon'ijle H i ^  Court of 

Judicature at Allahabad,Lucknow Bench,Lucknow* 

notices were issued to the respcsidents (including the 

deponent) and received by the deponent*

11* That on rec^pt of the notice, the deponent 

and few others arranged for necessary finances and 

contacted Sri Shridh^ Misra, Advocate and engaged 

him to conduct the case*

12* That the depaaent signed the Vakalataama 

in favour of the Counsel Sri Shridhar Misra,Advocate 

who assured the deponent that the cotinter affidavit 

will be prepared and the depc»ient will be called 

upon to swear the same, as and vshen required*

13* That during the year 1987, the writ



petition was transferred to the Central Administrative 

Tribunal/Allahabad U/S 29 of the Central AdMnistrative 

Trib\jnals Act, 1985 and registered as T,A*No,656 of 

1987, A notice was received by the d^onent on

30o9,1988 from Central Administrative Tribxmal# 

A l l^ ^ a d  that the case has been transferred from 

Hon’ble H i ^  Court of Judicature at Allahabad,Lucknow 

Bench, Lucknow to Central Administrative Tribunal, 

All^abad,iaBd the Tribtinal fixed 3,10.1988 for 

hearing of the matter,

14* That on receipt of notice, the deponent 

contacted his counsel and informed him about the 

transfer of the writ petition. The counsel assured 

that he would make arrangements for conducting the 

case at Tribtmal at Allahabad, The deponent bonafide 

believed that the Counsel would do his best to 

contest the matter and protect the depcaient's interest. 

Thereafter, he has not heard anything from the Counsel,

15, That on 2, -4,199 0, the deponent beard 

rumours in the Office that writ petition has been 

allowed by the Hon'ble Tribtmal at its Circuit Bench 

Lucknow, 31iis took the d^onent and other opposite 

parties by surprise, as the deponent had no notice 

about the transfer of the case frcwa All^abad to 

Circuit Bendi,Ltic3cnow, The deponent has come to know, 

^ ic h  he bonafide believes ta> be true, that the 

petitioners had moved application for transfer of the 

case from Allahabad to Lu<dcnow tbough no notice was 

received by the d^onent of the said application for 

transfer of the case nor any notice was received 

from this Hon’ble Tribunal about date fixed in the 

case. On enquiry from office, it revealed that the 

application has been heard and decided ex-parte in 

the absence of the cpp,parties So,4 to 35 on 23,3,1991

- 5 -
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16* That on ccsaing to Know of the facts

of the case# the deponent made efforts to contact 

his cotinsel Sri shridhar Misra, Advocate to 

ascertain the true facts and reasons for non- 

appearance in the case* To the misfortune of the 

deponent# he casie to know that the said Sri 

Shridhar Misra# Advocate has e3q>ired cxa 7» 12.1988,

17* ®iat in these circumstances# the

deponent cotald not appear in the case* The 

deponent bau^bonafide belief that the counsel# 

vdao was already paid his fees and had been given 

instructions in the matter, vrould be representing 

the deponent# but now it transpired that the 

counsel had neither filed his Vakalatnama nor 

ever appeared in the case. Moreover# the 

deponent had no notice of the transfer of the 

case frcra Alldii^ad to Lucknow*

18* That in view of the above# the

correct facts could not be placed before this 

Hon'ble Tribunal and this Hon*ble Tribtinal 

decided the ^plicaticaa in the absence of the 

deponent and 31 other opposite parties.

19* That it will be esqpedient in -tiie

interest of justice that the deponent is allowed 

an opportunity of contesting the case and place 

the correct material facts before this Hon'ble

Tribvinal*
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20* ‘That tinder the ciretarastances# tlie

ex-parte judgment and order dated 23.3.1990 

is liable to be set aside and diiring the 

pendency of this application the operation 

of the judgment and order dated 23.3*1990 is 

liable to be suspended*

21, That the d^onent has not avoided

to attend t^e hearing of the case deliberately 

and his prayer to set a^M e^^e  ex-parte judgment 

and order dated 23*3,19®0 is bonafide*

Lucloaows

Dated* ^ril2.^« #1990*,199
CHv

Deponent 

V E R I F I C A T I O N

* h«ve s,
’9 -  I t .

apfâ OSd by

1, the above named deponen-̂ ? do 

her^y verify that the contents of paras 1 to 21 

yj) of this affidavit are true to my personal

Icnowledge*

No part of it is false and nothing has

0 :3  e=c::C3 C=&3

/  ^  been caacealed* So help me God*

Lucknowj

Dated* 7^ril2Hl990«

Deponent 

I identify the deponent who has 

signed before me on the basis of the docum^ts

produced before me* . ( O  i)
{fi- ( / '  
Advocate*



IM THE CENTRAL AEMIHISTRATIVE TUlmJHAL, ALLAHABAD 

CIRCUIT BENCH, LUCKIJOW

T .A .  Mo. 6 56 /87

(W rit  P e tit io n  N o .384  of 1900}

Mnnkoo Singh it others . . .A p p lic a n ts ,

Hon. n r .  D.K./\yrawal, JUDL. MaiUER. 

Hon. MR. K. Obnyyo, Adm. Member.

//
' ( 
W V

\\

■''V.

’ (K...Obayya,AEf^.MB>lBER)

W rit  P e tit io n  No. 384 of 1980 f i le d  in  the High  

Court of Judicnturo  nt Allnhabad, Lucknow Dench, Lucknow 

has been received in  th is  Tribunal on tra n sfe r  urder  

section  29 o f  the Adm inistrative Tribunals A ct , 1985 

for  disposal and numbered as T .A .6 5 6 / 8 7 ( T ) , as in d icate d  

ill) >vi>.Th^ petit  luiK't.*:, luimlwi In'l -I •u /> nnpJoyr'il In l.h<? 

Cenrur. P?i)Ti.tinent and their  prayer is  that the final
N. '

. S e n io r ity  L is t  c ircu lated  by Deputy D irector  o f  Censuc 

' y  Operation , U .P .  by le tc e r  dated 2 4 . 9 . 7 9 . ( Annexure 7) be

) jiujisliod and a rovised seniority  l i s t  be prepared assioning

) ‘"II
. ^ i s o p c c  sen iority  to tlie p e t itio n er s .

. , *V./

'Die petitioners were appointed as Computers in  the 

ConEus Dep.irtmcnt during the year 1970 . Tliere were five  

Census cells^each  under  the Adm inistrative  Control o f  ^  

D-’ piity D irector, Census Operntion . Those ce lls  w?re locatd 

Qt Lucknow, Meerut, V aranasi, Kanpur and Cjorakhpvr; Accorcing 

to Oie p etitio n ers , there was a sen io r ity  l i s t  o f Co-Tiputers
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soparntciy  Cor i.»ncl) c n l l . Gubr.otiuciitly, tho c^naic c o lls  

f4inctionimi at V aran asi, Goraklipur and Meerut ’were closed 

nnd ntaCf working in  t))Ose units  was transferred  t o  . , '

Lucknow and Kanpur. Aftr?r the mcrg; r  o f tjiese c e ils ,  

a combined sen io rity  l i s t  was prepared in  1975 erd the
•<'---- --------  — — --- — — ------------------------  

p et itio n e r s  allege  that this was not n o t if ie d .T h e f in a l

s e n io r ity  l is t  was, however, c ircu lated  by le tte r  dated

i  i , ' l . I'J'I'J i( l.lin 1)1 j ncl.t)!', O'Dn'in UiT<^rfitlonn, U .P . ,

Lucknow inciicating the seniority  p o sit io n  of the Computers 

ns on 1 .1 0 .1 9 7 8 .  Agcricvod by th is , the petitio n ers

tt nij rr«|irnnontntion.‘? to t)E £Juthorities, which was 

lOjf^cL 'd . ,

(

3 . In  the counter a ffid a v it  f i l e d  by the respondents,

i t  is  denied ttiat there was a separate l i s t  for  oach 

c e l l .  According to them, i t  was only a gr.idation l is t  

for f a c i l i t y  o f reference in cDtciblishment work nnd such 

l i s t  was not n o tiC le d . HovJever, tlioy n g ro i 'd th a t  the 

combined s .n io r it y  l i s t  ind icating  ten ta t iv e  sen iority  

p o s it io n  of Computers, as on 1 .1 .1 9 7 5  w.is drown up  and 

cl j-fnil ■■'Vrd omong the s t a f f  mrmbers and objections vj ere 

also  in v it e d . The objection s  c c c u iv a O  wvio. conr.iflf'M'd 

arid s e tt le d . The p etition ers_hav e  not made any reprssenta-  

tion  against  t h is  l i s t .  The final l i s t  could not be

.',t that time as oir> d I lli'i ;i, namRly

Stiri li.K.Verma f i lu d  IVrit Petition  in  tin; iliyli '-..iviiL :iL 

/lUah.no.'ti ;nci obtai-r?d S tay . The W rit  P e tit io n  was f in a lly  

d ism issed  in the year  1 9 8 2 .Thsrsafter , the seniority- l is t  

as -in 1 ,1 0 .1 9 7 8  was n o t if ie d  and th is  l i ;;t  l i s  U u j  o . m >

ten tativ e  l i s t  c ircu lated  on 1 .1 ,1 9 7 5 ,  The respondonts 

fu r th er  contend that the integrrted  s e n io r ity  l i s t  was 

prepared follow ing  p rin c ip le s  la id  down by the Deputy
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■

J-

Registrar General (Census) In his leCter doted Pebruaty •

10,1V75 (Annexure 4 ) .
' ' ..:r-

Vi'

I'-J (

X ,

I.

4 . Wq have hoard tlia learned oounoal^;'Coirf

parties and also seen the record. The learned;Cpunpel]| 

for the applicant assailed the seniority l is t  on the 

ground that no uni£oim criteria has been £ollow6d in 

drawing up the seniority l is t , and that data of appointmeat: 

has been £611owi?£l as the Criteria in  fixing  the oeniority ij; 

of candidates from 1 to 34 and 66 onwards. In  brtweeniijiilp 

candidates selected on the baiis of merit' l is t  

figure. We have c a iled  for the relevant record and 

verified  how this merit l is t  was prepared, Irom Uie record ' '' 

it  is  seen that the interviews were held in  the monUi , 

of Se^)tember, 1970 and based on their  qualifications '

and petfonnonca'at the interview tho aandldatoo were i 

^^graded as AOC.There appears to be nothing wronu aqoh 

gradation. Since the numbor of vacancies was mort, to , .

absorb all tlie candidates in the merit l is t , it  is not

1jwriknown why th is  m erit p o sit io n  was not indic '^tcd  \h i l e  

i£uu,*ing tlio oppoinlJiiont oiOorn. .in «n much

~s tG f,
iMlaet doils not reflect  ani<- appointment orders

.'in̂  tliQ ti\nrlt/ 

CO iss u e d . I

Further, i f  there wjs gradation list  preparsd for each 

cell, why that grodatian list  was disturbed while drawing 

up a combined seniority lis t  of different units , a f t e r , ,

tiieir merger into two serviving units e^F. Lucknow and/i 

Kanpur. The principle la id  down indicates that the-criteriaV 

to be followed in the matter of interse seniority o f t 5̂; 

Cocnputors io (1) tho dato on which they were appolntQ<y | ir 

p romoted to the grade end (2) in respect o f ouch o££iei«l«
^  I

who had been appointed/promoted as a result of selection i 

by a Board from lower grade or as a result o f direct 1 

recruitment frcxn Qnployment Exchange the inteisa poaition

■'1

-io.'

i 1':
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v;l]] iiKllrAtod by ni'loctioii IxjarJ or  liocruitiijrnt j

Board. The record sliows no such intersa ^ s i t i o n  \.as j

I
indicated  by any Ooard. i

5 . Having regard to tha fa c t s  and circum stances of 

the cas 'j , wa a c c  o f tliu vlow tliat U;e i in a i  S e n io r ity

Lint  of Com[rat(3rs circulatc 'l .9 .197? (A n n exu re - 7) I

I
do(!S not follow  tlia uniform c r ite r ia  an i  also the j

totionalc lor tollowing lUttoront c r it e r ia  lias a lso  not j 

boon expJoJnad' in as much as  tlvj m arit l i s t  A ,B  and C | 

v/a3 only for tlie purj>oso o f  selection  for atipointment 

to the post which fact is confirmad by ths fact  that 

in issuin g  tlie appointment la^tars  th is  l i s t  was not 

lollow ad. We consider tl'.at in tl>2 in te r e st  of J u s t ic e ' -i

A

tliis l i s t  cannot be sustained and as such it  is  quashed . :'

6 ,  la  th2 counter- ( para 13) the respondents have 

nvjntioned that the petitioners  have not  exhausted avail-

_  - able diianncla for rRdrossal of th eir  grjevancu by n 

iL 'p iosju tation . Wj d ito c t  that interse  sen iority  o f 

computers b.; drawn in consultation  w ith  th^ iloqistxar 

Ounccal of Ind ia  Ulespon lent Ho. 2) tn)<ing into consid-
I i

tli'i 11’ I'l !•;'<u t .11 1 111 ol ili.< )<> I 11 I .)iioi SI which 

wore roJ(;ctod ea r lie r  in  rofcreiico No, A E / i i _ l / 7 o /  

[X;3_Ur/A-,1U0l cl.itrH) 24.'■>. u>7') .111 I Aiiiii-mii,.--;. In

conform ity witli the s-iniority ru les , by  a ppeaking order 

iKNcrtiny IJij ■■ t o i n c a i s e J  ijai'JUJi.i in tha representation  

o f  t!;o :->tiLioner.

7 .  . T i)5 i './v ./W c it  Petition  is disposed of as above.

No order as to co.Ttn.

I .
>

(K . o i ^ \ n ’A) 
ADM.

-----—  • > ; .

(D .K .  AGlt/V.VAL) 

JwDL. MiHBiii

I

Uc|vUiy

C.T”C. ©ontiral A'lhiiniitrauvn Tribtma'
l.uckuQvv Bcnch,

I . u c k i i r ) V 9

c / '
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IN THE CcKIRk L AQvIIMSTR^.TIYE TRIBUNAI/ 

Circuit  Benchj Lucknovi?, i'

No .CAT/AK0/J.ud/

T

m i o date the

.A,No. . ni, . ,ofi 1990 (T ■

. M a V v f e . : . . $ r V ' M ^ . V ^ . ......   .Appl ic ants ,

To

.Respondents'.,

' ,  ^  -U ■ p.

■ C-' O O '

----- - ~  ,

^W h ^e a s y tb e  marginally .noted Cases has been transferred, 
by . \ i : W-.. . ............. under t'r.e provision , of ,the Admini­
strative Trib'unal Act 13 .of 1985 and registered in this  Tri- 
■bunal as above. " . . . -

o?. ''n o  <S ̂ 3-1 .^(5; Th^'yribunal has fixed dat

'  ̂ Cc^rMt of .VJ(,'C1.-»vV’.Q». . . .  ’ hearing of the 'matter.

1 i r  i j u u n a j .  Q d S  r  i x e u  a a x e  - o .  V, /

° f • 1 9 9 0 .t̂

.arising  out of 
pfh {rder d.a^ed '
f \ ̂  U ' -..5Q hYf,'

,if no, •'appearance' is made 

. . .  - on .your behalf by our some one

. . i n  duly authbrised to Act and Plead;
bn vour behalf . •

The matter v.,ill be heard end decideo, in -your ■ 
abrienpe . Given under my_ hand sesl of the Tribilinai-this . . . .  

.dat • •-.S> . . . .1990. j .  ̂ ' - ■ , '

Bhartiya0



V  . S ’

CXRCUIT ^HCH LUCKNOH

l3i8c,<ReealX}/^l« Ho«263/90 (2«)

2n

T.Ao HO«6S6 & f  1 987

^  and otheze «•«•«» J^plicant^
/

Versus

Union of India €t Otbeirs «*#*»« ft̂ ®posd®tî s I

Hon'ble Mr« D«,k* iigraw^,

Hon**bl<5 K> C3bavya> AoM,

fisquest bd0 besn made on bebelf of Sbxl 

R«Ce &ingb, CotDos  ̂ £or th e  xespondent, 1^ 0  b ^

filed Civil Hisc. J ^ p l^  NOel63 of 19£0 <L| & 273 of

(&) to 278 of 19S0 (£*) for seating £i6id@ tbs order 

^  23«3el.9^ imder Rule «• 16 of Central Ac!inini&trative
V

vm sl^s Wrocceflurei Etileŝ  ti87« Tbe Ĵotunooient

V-

is allo t?«»S l being on personal ground of the 

Hotfever# let notice be e ^t  to tbe covins el for tbe 

petitioner, tjsill s s , to tbe eoiinsel for tbe respondent, 

mecon^ile,

I.i©t it for

Sd/« Sd/-

AcSio

/ /  True Ccpy / /

3 /

A dcu in isuative  T ribu at^  

r ucisQOW S^uch,

■ ac.inojo



IN THE CciKTR^L A aviIh lSTM IVE  TRIBUNAL 
C irc u it  Bench, Lucknov .̂

No.CAT/AKO/Jud/ date the .
■ T .A .No. . fc>^&  \ .%?V • ©  .1990 (T )

. .Applicants.,

Varsus.
.Respondents.. T % s U ^ o ^ v . 6 < ! W v w  .

To 'f\K(V,d> ŝ4V-<\vvQ 5 ^  in c.- C ^ O

«:5i\r£c3oH. 4  CfrvvVf> .Sl S ' V itu s ’̂

V-\?rK5>>̂

35^41 y o  H  S )- V ^  evci t » '< s c V

^  cp w ^w >  wk5Mi-»s a v ^  v^^so o X  v - x ^

V/n^eas the m arginally  noted cases'has been transferred  
' by .\r\'. C ' . . W C O - . . • • • . . ‘ .undtr the provision' of the Admini- .'—  
.s tra tiv e  Tribunal Act 13 of 1985 and'registered in th’is T r i ­
bunal as above, ' ‘

^ j^ W rit  p " e t i t i o n ) ^ 0 T h e  Tribunal has f ixed date 
//' of 1 9 . . ; . . . . - . . . .  ■ of Cl. ~.0u.-. <3^. . . .1 9 9 0 ,The
f/ of the Court of LiiC{  ̂ . . . .  h e a r in g ^ ' t r^ m a tte r  . -

/- .................... . .a r is in g  out of  ̂ if, no copearance is made
>1 ( order dated. .  ̂ .......................  ̂ on ybur behalf by our some oneH

1 pas’sed by........... . / ................... ...in duly| authorised to Act and Plea
\ ' \  • ........... . ........... / . ........................... on your b eh a lf.

■ w '  .  ̂ .:

Y The m atter v . i i l  be heard and, decideo. in -your
ab^fence. - Given under my hand sesl of the. Tribunal th is  . . . .

o f .......................... 1990.

Bhar t i y a0r T « n > i , i i i

©

^  P  cv-Ywcxv \_jqJ  pt\vK d o  3> W ciaVu

CIO

h V*M ; fc.UUw'' 0̂  'I'-

a ''i  t  Ho ■' • ' I ’’'' •



CENTRAL ADMINlSTR/glVE TRIBONAL

CIRCUIT B^CH LUCKHOW 

T<A^0.656 Of 1987 (T)

19ankoo Single & Others

Versus

« « * « • «UnioB Of Sndla & Others 

Hoo*t>le Mr- Jxistice K.Nath, V.C«

t ;

i^Xicants

Respondents

S.9P*b.l.e.

Before action can be taken on this €s>plication for 

setting aside the Jxadgenent in T ,A*656/87 (T) its is necessaiy 

to issue notice to the petitioner in that Case. Orders were 

passed on 26.4.1990 issue notice to the counsel • There is 

an endorsenent on the back of the ^plication itself that the 

coQise^^^ r the petitioner declined to accept notices .Notice 

csc<Ki6 the petitioner of T .A .656/87 in person. The petiti

d ^ r  has)Mt given enough particulars of the petitioner 6'f that
'% f/
Case in;^^^6s restoration ajpplication. The particulars may be

within 2 weeks, after-^otice ^ a l l  be issued by nane

to eadi of the petitioner in St.ii. 656/87(T) in person. Dr< 

tinesh Chandra is present for Union of India and accepts
7

notices .List for order on 9.8.1990.

Sd/-

V .C .

/ /  True Copy / /

L ,r^epmy Register 
Gentral A dm in istra tive  T r ib u aab  

Lucknow Bench,
L u c IuiO£3

A .M «

SjS/

JsCo'

i

A '
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F A

A'
To,

>

Sub:

S i r ,

THE DEPUTY REGISTRAR

Central Administrative  Tribunal
ALLAHABAD BENCH

23-A THORNNILL ROAD

ALLAHA3AD.

Transfer of Writ Pet it io n  No, 384 from 

Allahaba-^ to Lucknou,

ulth due respect-VJB beg to fetate that 

our case writ petition  I'Jo, 3R4 of 1980  of the 

Dudlcature of Hiqh f-ourt Lucknou '=fench transfered  

to Tribunal  T.A. Wo. of 1^87 (T) Mnnkoo Singh

3: others Vs IJn’*on of Tndie & others may olease 

transfer  to Lucknou bench at Lucknou because 

a l l  Dsrtles  stationed at Lucknou . Our date of

hearino date is fixedon 3 . 1 " . 1 9 8 8 .

Kindly Transfer  our case to Lucknou 

as e a r l i s t  as possible  so ue may not suffer*  

uith  Thanks.

Your 's  f a i t h f u l l y ,

(P e t it io n e r s )

1. NANKOO SINGH

2. ANAQT , j

3 .  R .L . '

4 .  SHfTT'

i



€X
IN THE CE MRAL ADfAT^ ÎSTRATIVE TRIBUNAL 

AtLAHA3|?a, BENEH 
23~A, THOr' '̂^iLL^ROADj ALLAHABA0„211001

No. C A T /A l l d /^ 2 ^ !7 ^  A ^
nilcotlcn M o .f e f c -  of 1 9 '^  (T )T ra ns f s r ^'t

WcvfNKko-n ,^Af
^PPLICANT(S)

Vers us

£- REs PO NOE NT^a )

0  ,\v/tvA'\jCcTD, V W ^ O

3o, ^cw xA  ^

 ̂ UHBBEA5 the .Tiorginally noted' cases has

he.s been transferred by 

provision 'of the Adrniiiistr'itice Tri 

of I9r.'5)_^ - rod in .this

ilky^^it petition.

19TC of' the Court of

y^i]iiS?3rlal

order dated

ng out of

z.Qz and plod on your he hoi 
nr- decided in your nbsf-nGe,

The Tribunal has fixed 

dsto of„3cd£Z5fLl90C .

the hearing of the matt­

er, ' ■

If  no appearance is 

HADE ON ynUR behalf by 

ycur some -ono duly auth- 

. orised to

j the matter uill be heard

Givsp, under iny ha rid .seal ‘of the Ti>ibunal-, ' 

day of • V '̂ 9yr5Z5_l9C

l/SPUTY REGISTRAR

€L^\W- ,S|t^

6 ' ' ^ 3  ̂ \<(\ ^Uv̂ 'TVCK
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S

IN THE CENTRAL AOniNISTRATIUE TRIBUNAIC- 
ALLAHABAD BENEH,

23-A^ THORNHILL ROAD, ALLAHABA0„21100

Dated

TransfGr onlication  No* fe'S'fe of 1 9 ^  (T)

-APPLICANT(S}

Versuê

(aK  ^ saA /v CC  ̂ RESPONDENT'S)

VA<vYvka<Vs Vv\<>vvft{/'

k ^ u r ^ « v ,^  S  W X S ^ k ^ ' V A ' ^ .  '

rder dated

UHBBEAS the iTiorginally noted cases has, 

hss been transferred by \ V \ yV \ ^^^V - l^gs  funder the 

provision  of the Admiriistrati'ce Tribunal  1 Act (Wo ,13  

of 19T5)  and registered in .this Tribyn;^

"~T he"“T-:

the hearing of the matt—

er.

I f  no appearance is 

r^ADE ON Y^iUR behalf  by 

your some one duly auth­

orised to '

j the m a t t e r .u i l l  be heard

19?D o£s^he Court nf
lo tarising out or

CO’, and plad on your hehal 

arc decisied in your ab'ience.

tris

0 /  \<oOf 0\<w\ .

©  §rV\^(k(YW(K,l, '̂<JĴ fyv\̂ /̂’ BA<Y\^je.e_.
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